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LOK SABHA

Tuesday, March 1, 1966/Phalgung 10,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEARER in the Chair].
ORAL ANSWERS TO QUESTIONS

LA.C. Fleet

+

*267. Shri P. C. Borooah-
Shrl Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shrl S. C. Samanta?
Shri Sobodh Hansda;
Shrimati Savitri Nigam:
Shri Madhu Limaye:
Shri P. R. Chakravertl:
Shrl K. N. Tiwary:

Will the Minister of Tramsport,
Aviation, Shipping and Tourism be
pleased to state:

{a) whether the Indian Airlines
Corporation has proposed to augment
its fleet of aircraft;

(b) if so, the number and type of
aircrafts proposed to be added to the
fleet; and

(¢} whether Government have ap-
proved the proposal?

The Minister of State in the Minis-
try of Transport, Aviation, Shipping
and Tourism (Shrl C. M. Poonacha):
(a) and (b). The Indian Airlines Cor-
poration have planned to acquire 6
Caravelles/Caravells type aircraft, 7
aircraft at replace Viscounts and Sky-
Masters, 15 Avro-T48 Series 1I/F 27
type aircraft and 15 smaller aircraft
for feeder routes during the Fourth
Five Year Plan.
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(c) Although the draft Fourth Plan
of the I.A.C. has been mapproved by
the Government, the Corporation are
required to obtain Government’s ap-
proval as and when aircraft are to be
acquired.

Shri P. C. Borooah: Assam s
perennially suffering from transport
difficulties, and to remove these diffi-
culties the Tarlokh Singh Committee
recently recommended establishment
of a network of air services within
the region with smaller aircraft. May
1 know how many aircraft and of what
type are going to be procured for this
purpose?

Shri C. M. Poonacha: I have already
stated in reply to the main question
that we are going to acquire 15 smaller
type aircraft to operate on {feeder
routes,

Mr. Speaker: The question is whe=
ther those routes in the Assam region
would be served by them.

Shri C. M, Poonacha: Yes; that is
also kept in view.

Shri P. C. Borooah: Russian Ilyushin
18 has been found suitable for
operating on our trunk routes. May
I know whether Government has any
proposal to go in for Russian Ilyushin
18?

Shri C. M. Poonacha: The question
of acquisition of Russian Nyushin 18
by LA.C. is under consideration at
the moment. We have not vet come
to any final decision in the matter.

Shri Bhagwat Jha Azad: We are
interested in knowing whether Gov-
ernment has got any plan to augment
its fleet in the near future? Fourth
Five-Year Plan means five years, We
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would like to know how Covernment
propose to rearrange the schedule in
view of the fact that already we have
lost quite a good number in accidents.

Shri €. M. Poonacha: We have
already got plans to replace Viscounts
by 1967-68 and the Avros which have
now been decided to be acquired are
to be delivered in this order: five in
1866, six in 1967 and four in 1968.

S "o Fre fryfr: & az Fraaw
SrE g fr 3 fafes were & o
® = v ¥ 39 femar gaofo s
Wit HIT S g AT A g9 o
goud Ffmmam T § a1 S
81 &R w1 gHEAmE & w4
7 o1 1 g At gar o fa wror ¥
foar sm @ & 7

Shri C. M. Poonacha: So far as
Caravelles are concerned, we are
gaing to replace the present Caravel-
les by either Caravelles or some other
Caravelle type plane which is equi-
valent to Caravelle both in performe
ance as well as in seating capacity.

Mr. Speaker; What will be the
whole amount that will be spent?

Shri C. M. Poonacha: Tentatively
the Plan target for the Fourth Five-
Year Plan is Rs. 44 crores in this
regard.

Shri S, C. Samanta: Is it not a fact
that there are surplus Dakotas and
may 1 know whether they are going
to be disposed of?

Shri C. M. Poonacha: Dakotas have
outlived their life, So we would like
to replace them.

Mr.
Nigam.

Shri Madhu Limaye.

Bpeaker: Shrimati Savitri

ot wy fewd o WY Al AERA
& qomr 5 44 FOT &7 QA § w9
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FA B A F A0 g g 5w
&F A TR 7A€ ST T4 FT R
T § 7T I § 99 &5 @
g w1 & f sfeas s s
F fq Fr{sAT AT g T foray
e Farders w&r &1 @< 1 FI Mg
I Fw w7 aFmar T ?

Shri C. M. Poonacha: This point is
kept in view. We have actually
entered into a sort of arrangement
with the Hindustan Aeronautics
Limited for the supply of Avro-748
planes at a cost of Rs. 10.82 crores,

Mr. Speaker: Mr. P. R. Chakraverti.
Shrimati Savitri Nigam rose—

Mr, Speaker: I called her, but she
did not stand. The hon. Members
bear testimony to this. I called her
name and alsg waited. (Interruptions).

Shri P. R. Chakraverti.

ot w3 fowg : A=A 7 w97 §
wY# frqr 13

Shri P. R. Chakraverti: While tak-
ing steps to augment this air fleet,
may 1 know whether Government
have also taken into account the diffi-
culties experienced by the employees
thereby making the passengers' life
miserable and insecure?

Shri C. M. Poonacha:
follow the question.

I could not

Mr. Speaker: Nor could I follow
the question. Could the hon. Mem-
ber repeat it?

Shri P, B. Chakravertl: Difficulties
are created by ladies on my right.

While taking steps to augment the
air fleet, may I know whether Gov-
ernment have also taken into account
the difficulties experienced by the
employees concerned in running the
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fleet, thereby making the passengers'
life insecure?

Shri C. M. Poonacha: This point is
no doubt taken into account.

Shri K. N. Tiwary: May I know the
total number required to cover all
the lines?

Shri C. M. Poonacha: We are having
about 50 to 58 planes in service.
According to the present programme,
the number would be slightly less, but
the seating capacity in most of these
planes would be much higher than
what we presently have,

Shrl Vasudevam Nair: The hon.
Minister himself has just now stated
that the Dakota planes are outmoded
planes. In that case may I know why
of late, during the last week, they
have introduced the Dakota plane in
the South from Madras to Cochin?

Shrl C. M. Poonacha; At the
moment, they are in our service....

Shri Vasudevan Nair:
not in service before......

Shri C. M. Poonacha: They are air=-
worthy after due inspection and care-
ful maintenance.

Shri Shinkre: It is obvious that
this question has assumed added im-
portance as a rTesult of some wvery
fatal accidenis that we had recently.
In this connection, it was in the press
a few days back, about a week Lack I
think, that one very important daily
from West Germany calied
Frankfurt Allgeimeine, has casti-
gated ail the international airlines
plus the respestive Governments for
trying to hush up the fact that more
or less at the same time when this
Indian airliner crashed, an Italian jet
fighter also has been missing in the
same area, the insinuation being that
the Italian jet fighter might have
hit the airliner and caused the crash.
1 want to know from the hon. Minis-
ter whether he is aware of this fact,
and if so, what steps he has taken to
ascertain the truth, and if not what
he is going to do to ascertain' the
truth and re-establish the prestige

They were
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and reputation of our pilots and our
airlines.

Shri C. M. Poonacha: The matter ia
under investigation by a <court of
inquiry. 1 do not wish to prejudge
the findings of that body mow.

Shri Shinkre: Is the hon. Minister
aware of that report?

Mr, Speaker: Next question.

Shri C. M. Poonacha:
some reports in the....

Mr. Speakeér: 1 have not allowed
that question. I am going to the next
question.

I have seen

aifeea ® JragA @
+
%268 WY O ET qF AT :
=} gER W woAE
=t g Reg
{1 To To %97
HT Fo Ao famrdy
" WrTEE | o
N 7o FMe fZAAY :
o ¥ de TAnT :
o1 s FET e
st werfast faom
ot Jo To TEAT :
W qT gew
57 'Tﬁ"?ﬁ'-‘*l’ TEE, A adr
I= WAT  UE T & T 4Gt
f& :

(F) = owmas frawmy
TE & grEg W F wgrdl w7 T
TEAL T WA AT F AT whewn
WA AT wEfA AR ;

(@) afz g, at g7 o ¥ 7
g wng af §; i

(w) fom gw1 7 919 ¥ W
#t wfodrafd ?

The Minister of State in the Minls-
try of Transport, Aviation, Shipping
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and Touorism (Shri C. M. Poonacha):
(a) Yes, Sir.

(b) and (c), No conditions or res-
trictions as regards the nature of
goods were imposed.

o ATHTC AT aTaT: A ag ARAT
s s S ST @ aET a F e
TT HIAH THEST F EE a7 §4T1 I8
JgrF WY EAETQ ATH AR ST A AT
g !

oo WERG ¢ A F |
ot agh ¥ 9 G qTAT AR FC L

Shri €. M. Poonacha: The main
question refers to vessels of non-
aligned countries; so it does not refer
to any vessels from China.

o "@iFTe FE T 9,
W g Y WR g R ewEnr %
STATC AT F7 TH KT qUiGErT W A
&1 qart & 791 99 7 W @ @ fan
g?

Shri €. M. Poonacha: Pakistan has
anccepted the terms, and this is a sort
of reciprocal arrangement which has
been accepted now.

=1 FR AT ®GAM : I AT AW
# fEFrg ag frg A g At g 7
41 IwH |1 W9 & QO 9l g fE
afger § mfeea w0 woear @Y
Faren o4 fr ggy Iara F@rar ?

Shri C. M. Poonacha:
confidence.

We have full

st gmare fag @ ¥ gL a4
g1 ¢ 5 g ferd o @@ &, o
gATYY 9TEH W § gr F7 mifee W
g
Shri C. M. Poonacha:
notice,

I require
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Shri P. R. Chakravertii How far
have the Tashkent talks led to a

further easing of the situation so that
the goods that are loaded in Indian
ports can easily go to other non-
aligned countries?

Shri €. M. Poonacha: Indian
exports from India if loaded in neu-
tral ships can touch Pakistan ports
according to the present arrangement.

w1 ®o Ao fmartr :  wfewr
¥ 919 gU S99 F A qqHT FHT, #0
Fg FT GATT TEY gT §F 719 9% fa=
fraram g7 & 5 Tar w2y fear sy
5 agd are fgrgeamer # wara 91 Ak
fFx oy ofssT &t Wy ?

wad wim ;. fafreT ama 3
Fifrgmomm s § 7= fx
oY TE T FE g 7

Shri Bhagwat Jba Azad: May 1
know whether as a result of the Tash-
kent spirit there is a further conces-
sion allowed by Government that no
such limitation will be there, and
‘non-aligned’ ships will have the
option either to proceed to Pakistan

first without unloading or to proceed
to India?

Shri C. M. Poonacha: Yes, the con-
cegsion is given to all foreign bottoms,
and they have to plan their pro-
gramme according to their own con-
venience.

S ®wo #o f7Ift : fam wraE-
qifFeTs I2 ¥ a9 A-gEEeE FE
¥ st & frgem &t o arar o
At ofeea ® zare fam mat
w1 ag ary arfaw fae ww § o AR
afz 78, @ 38 ¥ wvry § F0 FEAE
Ay ?

Shri €. M. Poonacha: This parti-
cular question is under discussion at
ministerial level.

Shri S. C. Samanta: Did the ships
of non-aligned countries require pre-
vious permission of India before?
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Shrl C. M. Poonacha: During the
emergency when there was a conflict
between India and Pakistan, there
were certain regulations stipuiated.
Before that, there were no such res-
trictions placed. Subsequently, these
restrictions were placed due to certain
special conditions obtaining between
the two countries. These have now
been removed.

Shrimati Savitri Nigam: What is
the position regarding ships coming
from the aligned countries? Would
they also be given the same conces=-
sion or are there different rulesg for
them? If the answer is in the affir-
mative, what are the names of those
countries in respect of the ships of
which the rules are different?

Shri C. M. Poonacha: These parti-
cular relaxations and the revised pro-
cedures apply to third countries’ flags.
In that, there is mo further spelling
out of aligned or non-aligned coun-
tries.

Shri P. C, Borooah: May 1 know
whether the offloaded Pakistani
cargo from the Italian freighter Adigo
at Bombay has been released to Pakis.
tan? 1f so, what is the Pakistan Gov-
ernment’s reaction thereto? And how
much of India-bound cargo was off-
loaded by Pakistan during the recent
conflict?

Shri C. M. Poonacha: This parti-
cular incident is now under special
examination. Adige was detaineg in
Bombay during the time the conflict
between India and Pakistan was on.
Subsequently, certain cargoes were
unloaded in India and the ship allow-
ed to move from Bombay.

Shri Buta Singh: May I know
whether Government have already
taken up or propose to take up, with
the Government of Pakistan, re-
establishment of normal relations by
way of direct transport, aviatiom,
tourism etc. between the two coun=
tries? If so, what is the progress
made?

Shri C. M. Poonacha: Ves, Sir.
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Shri Hem Barma: Since the Tash-
kent Declaration has ushered in a
climate of normalisation of relations
between the two countries, India and
Pakistan, may I know whether Gov-
ernment have considered the mneces-
sity of lifting these emergency limi-
tations?

Shri C. M. Poonacha: This refers
to a question of a general character.
‘With partcuilar reference to normali-
sation of traffic between these coun-
tries, in so far as shipping is concern-
ed, normalcy is being atternpted, and
then we have already taken recipro-
cal action from both sides to estab-
lish normaley.

Shri Swell; What is the criterion
of non-alignment in this instance, and
what are those countries "that are
considered non-aligned?

Mr. Speaker: That would be....

Shri Swell: What are the countries
that are considered non-aligned?

Mr. Speaker; That has been suffi-
ciently discussed here many a time as
to what is non-alignment.

Shri Eapur Singh: Are those ship-
ping facilities likely to augment the
war potential of Pakistan directly or
indirectly?

Shri C. M. Poonacha: I am unable
to reply to this question, because this
is a matter entirely dependent on
other circumstances.

Fertilizer Unit in Co-operative Sector

+
*269. Shri Vishwa Nath Plandey:
Shri Linga Reddy:
Shri R. S. Pandey:
Shri Ravindra Varma:
Shri Kajrolkar:
Shri Sidheshwar Prasad:

Will the Minister of Food, Agricul-
ture, Community Development and
Co-operation be pleased to state:

(a) whether a proposal to set up a
fertiliser factory in the co-operative
sector was being negotiated with the
American co-operatives;
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(b) if so, the broad features of the
proposal;

(c) whether it is a fact that Gov=-
ernment had written to one or two
States in this regard;

(d) if so, the reaction of States
approached by Government; and

(e) whether any final decision has
been taken ang if so, the nature
thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): (a) No ncgotia-
tions are being conducted with Ameri-
can co-operatives for the establish-
ment of g fertiliser factory in the co-
operative sector. A request has been
made to the U.S. ATD to arrange a
techno-economic feasibility study of
the project.

{b) Does not arise.
(e) No, Sir,
(d) Does not arise.

(e) No, Sir.

ot favamarz qeE: : & O
ST <ATEd § 5 sz &1 Seaned
@ F fau s g agETO-F -
YeaT=eT ¥ 20 T6@ F FI@R F0F
T fanrae @ g ?

Y zamemw e 0 gL 9
faare wawm ¢ ML = fAg 3o wHe
Qo HWEo 210 F1 f@r mar 2 1 Jo
TFe To #Wrie Fro ¥ 1 fwfafafeadt
foid & farir st @ W fwfa-
fafadt fodE &y &rfr, S gw gAY
# oy Fwifaw w767 ?

st fazoy urRn o fOR
T qF FIC F T A Avawy ¢

At et fag 0wy g
frgmm g omsa e
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¥ & =5 foe foom, A &
WA FTEr w1 @, afer sey
fafewa w0 @ &% Fgr s gFav §

Shri Linga Reddy: Has the Govern-
ment considered the advisability of
encouraging fertiliser factories in the
co-operative sector?

Shri Shyam Dhar Misra: As I said,
Government does.

st fas wmr o ogEe
wEATd # 9gT {, WO ¥ T oAt
# WY a9 8, 9w & w9t
gadiTg &t ag aiarre gom fF
g9 fkAtaF ¥ SlEargsT & 2w qor
g a9 w6 | ¥ 9 AT S
g fF o1 w A TT% § I AT Ay
FET gz & @ w8 fE A sl
VI § @A, § THOF W AR

o sawge fow @ ¥g WAl
flagfea &FG T 1 FAAT
S A | I g9 &, IF T9 Bl
¥ qAT TG AT € ) 9T 39 &1
foe ot 7t wd g

Shri Man Sinh P. Patel: May I know
whether Government knows that Mr.
Chester Bowles visited the well
known Amul Dairy of the Kaira Co-
operative Union, and whether his
talks regarding the conversion of the
fertiliser factory in Gujarat into a
co-operative is known to the Govern-
ment, and if so, what is their reaction?

Shrl Shyam Dhar Misra: We are
very well known to Mr. Chester
Bowles, and he also is very well
known to us. He wants co-operative
development in the fertiliser factory,
We are also aware of this, and there~
fore we are also keen to have co-
operative sector in the fertiliser fac-
tory, and therefore we have written
to US. ALD, and unless the report
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is there, we cannot take any action
on that.

it w arova : F SrAAT AT
& o7 %90 F X F 9t qr=T A
Y I AAT W Gl & e
FaR A A g a-faase @

Y et faw 99 99§ rEw-
R AAAFT ¥ gt —arnr 2 % F
3 WEHI § HEd —, 77 g7 e faamx
fFm masar g fF R ¥ =R 9w
SFeq s T

feeet Tew Fta wmwTEr WwTT
=+
*250. =t arTIT
Mo T TARET g
= 9 qI% AR ¢
=t eI qzagw
o e fm o

=7 myear, Fia, wverertaw fammye e
7T WY 8T 99T &7 FOT AT
fi¥

(¥) =1 ¥ =tw fawmw 7
faeelt wvm AT AEATQ WRTC 1O
sfzar fer 1w 33 9 & 7w
& ar T F1 % A F @y § quar
wfqde vegy wfear 2 ;

(m) afz gf, @ 97 & #m1 A=y
famrfad sy 2 ; o

(1) T T IT I 4T FH-
gt g7

‘The Deputy Minister in the Minly-

try of Food, Agriculture, Community

Development and Co-operation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(by and {ec). A statement is laid
on the Table of the House.

STATEMENT

The allegation of criminal cons-
piracy against the officials of the col-
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liery and the Delhi State Central Co-
operative Store was not substantiated.
The report only pointed out that the
representative of the Store posted at
the site of loading and the Loading
Inspe-tor of the Office of the Coal
Superintendent, Dhanbad, were negli-
gent in the performance of their
duties and recommended that the
Delhi Administration and the Minis-
try of Mines and Metals may take
whatever action they might deem fit
against them.

The Delhi Administration after tak-
ing legal opinion on the subject found
that the =alleged negligence on the
part of the employee of the store was
not actionable. Moreover, the ems=
ployee is no longer in service, As
regards the Loading Inspector, the
Ministry of Mines and Metals have
asked the Coal Controller to take
suitable action against him.

o AT T 99§ QA ¥ 48
Frfec e & fF g3 & T 705 gAY
St Agf 8, 9 ¥ 3 F s s
I AATAT 99 T 1 a7 7 § ag
o @ g fr s 33 ¥ #0E aTr
S UHT A2 g A7 #4T AEI ST
AR if Ay e ¥ 8w @Y
& 1 FTA AT T AT &% Al AWK
FH FTCHF AT X1 &7 7 |

st yaveay faw St g, faady
AHTET 5 & ATTLzT &I 1 &1 Sy
of fafasr ey #1906 @, oA,
qr orfe , agag s a0

o aTSt: 99 fF qw w7 F -
Uear 0% ¥ oW & 9T €, &) F1I09-
e fem o o7 ey o1 o g
A8 g, a & g@TC g faank
FT @I & fF &t ew | smaife 9
T &, 99 F el HRTH HIT T
g ¥ faawm #1 gfme q@v g,
forg & 5 snaifen faeew 3w a@
EE R
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st et fasm g o X
FTHTT AT WT 90T & AT AT 6960
' i g ¢ 5 3 wafag £ oF
JFT A AT G § 1 qE WKE
FERIA MY, ofeas Jei @My, o
Frmgdfea FRTA A ¥ 1 ol gw
¥ g ak ¥ w framw fagl w9
&1 Foqie oy W § forg W WX ®
wfagt Ffrardifear ot ¥
¥ IEET FTYATE AL AT OWAT TS R
w1 g wrwr ¥ § R ow owwm
FIAATEY 1§V | AT qReT Ag AY
g s1d9 ava &

ot rsvves g < & s agm f
frai PO AN geT A= I W
WA FY H T4 & ;T wEarfan
ATREYAA T AFH FATY ¥, § 471 § quqv
FT FEATAT HaEw IR wad §
o F fag a1 aratdl F0m)

st sTwaT fWa : ag a9 samE
w9 e gm A g, afes
T WU §, FTET IR 4T WA g,
ferr @ d was1 foaniaram 21,
foq g & waar ofwar g2 &Y @
A7 o 3% AT § In A A7 Feqrd
gz & wd T T A, fE o e
AT §aeT @A WArE , A ATy
o e T § ) A E FYE FArer %l
N TaFT I W R wFATE )

ot farx gzatra: faeet ¥ fred
Y £ g9 2T ¥ Iawt ey ufs-
T T foet arifer 2 Y e
AET 2, W ag I wHfaT =t
1 AT TE A fa, g ey
fem a= e 7

Y oraa fas: B F @ fr ouw
aeff foar wrar g
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a1 femA qzAmaw : 9ge fear amar
qr |

ot srraee faw: o A W
fF oF a1 32§ w1 oEgr we fam
T g1 X IW FE F AEIT I
FTfad &1 Fgar  wraT afgd 9v
e Ffodt 70 §, Aw AT 7g Y-
¥w ¥ fewrz adl gz oo
gEaTiaAw gon At araw gt fr wee
¥ 36 90 duTey §, WfF oz
FHAT ST E ) 24 AT 22 9THT @F
FT HIYAT YIE 4T AT ®& dT THAT
arar ¢ 1 e ag e IR -
fare wifert &1 a1 gl SaFr i

g 4

wft mswara Foz o o@ar TTETT a e
aear ¥ v 97 “wfieg fodr afew
fearez ", A TEAT S HATE R W 27 fary
g WAz gu A A
FT @ AT GEFIL HEAT AR AN
TeE F fay aqrqv

= vIwET fAs o ATAAg AR A
TF SAT AT ATy Fz & Ewic
O 719aT § 1 &fa o 7 ) afeew A
feore que afieq Atz feamez | wvit 97
B {HFT §A0 GIEHWT g @ WK
srgm A dw oA 1 & wrwn s
g & sfeew o fer st |

Shri Surendranath Dwivedy: In the
statement it is stated that the em-
ployee concerned was found to he
neglingent and he had resigned. May
I know whether it is in pursuance of
the policy followed by this govern-
ment that whenever there are alle-
gation of irregularity against any
official or minister if he resigns the
thing is complete
would be held?

and no cnquiry

It has been done in the case of the
ex-Finance Minister, Shri T. T.
Krishnamachari.
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The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam):

1 am afraid we should not be called
upon to make a policy statement with
regard to that, as far as this is con-
cerned.

Mr. Speaker: Was this resignation
considered enough punishment in this
particular case?

Shri C. Subramaniam: The only
punishment that could be given to
him was to remove him, and he him-
self has resigned. There is no other
legal action possible against him.

Shri Hari Vishnu Kamath; What,
Sir, is the name of the Chairman of
the Delhi State Central Co-operative
Store and to what extent.....

Mr. Speaker: That question has been
answered many a time in this House.

Shri Hari Vishnn Eamath: The
question is, who is the Chairman and
to what extent has the Chairman been
held responsible either by the CBI
or other investigating agency for the
irregularities and malpractices in this
case?

Shri Shyam Dhar Misra:
follow the latter part.

Mr. Speaker: Who is the Chairman

I did not

Shri Hari Vishnu Eamath: Who is
the Chairman and to what extent.....

Mr. Speaker: That is exactly what

I am repeating.

Shri Hari Vishnu Eamath: Why
should I bother you, Sir, to repeat it?

Mr,_ Speaker:....is he held responsi-
le by the CBI in this case?

Shri Shyam Dhar Misra: One Mr.
Sharma is the Chairman of the Delhi
Consumer Co-operative Stores at
present.  (Interruption). Shri Deep
Chand Sharma is the President of this
store, and when this case was regis-
tered, there was another President of
this society; the allegations were
enquired into ., .. (Interruption).
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Bhri Harl Vishnu Eamath: Who
was that?

Shri Shyam Dhar Misra: Shri
Brahm Prakash. This was mentioned
in the House last time also.

Shri Hari Vishno Kamath:
does he fight shy of the name?

Shri Hem Barua: Why is he fight-
ing shy?

Shri Shyam Dhar Misra: The ques-
tion was, who is the Chairman, I
said that it is Shri Sharma. Now, I
say that when this case was registered,
Shri Brahm Prakash was the Presi-
dent. Enquiries were made and a
fault was found against him.

Shri Hari Vishng Kamath: By the
CBI?

st gew 97 TgTT & ag o
e g & e /A ¥ 9T agean
f& @ =X 7 32 ¥ FgeT "M
g7 ST TH WUETT & AT WeqE ¥ T
O UF aFIeq § ¥ A9 § T wI=mAr
q1 fx 3w e 7 i ggc dm &Y
HIT FIQHAT H0AT | & I % fAg ;@
faag & i IaFr e § va9 guEw
gfear taer & fa e w9maT
st sgwaT faw o oEH wETET A
B, XN ZiSAMH ¥ gmrad 1 W
BT 9L & ST [T | g ALY
a5 grgie fag oz & wa fzam, /%
I AT $1§ ZTHT AT W

o FER ¥ $IAE : FEW W
g ¥ AT A1 |

& TRTITEIT NTET  OF W AT
WIZTHIX §RTg FAT Az &, Ffew
O AR g faelt Tw wgaTd
W FT Y9 % @1 & wifE 9 &
feeeft & w9 TofoF T EmE §
T feafs § frg w2 PR wRFTRY
qRIEA F1 3 ¥ qm9f /90, w7 5
T AFITFT WX $7q9 T 7

Why
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Shri C. Subramaniam: We cannot
go and punish people who have been
found not guilty, and the definite
finding is that the Chairman was not
involved in it and he is completely
innocent. If we go on particularly
mentioning the name of an hon. Mem-
ber of this House who has been found
not to be involved in this, I am afraid
we are not paying respect to the
membership of this House.

Mr. Speaker: Next gquestion.

fet 9 oo =mEe

+
&1 gwndiy mEr ¢
= AR TT TEAS
Wt a3y fug fugiEt -
=t qs go i
gt Ho Fo IT

w1 wmm, ¢fw. wEfaw faws
A WEFWR HAT JZ AATH FT FAT F4A
f&:

*;72

(%) #atfeest § Tom =r3eqr &
FTLO F qT A AW TR FE foraTad
fasir &

(=) afz i, a1 9= fowmaal
R F@ F foa 7 Frdargy 71 0f
=154

(7) femelt § TV @EET X
AT fra i e g ?

The Minister of State In the Minis-
try of Food, Agriculiure, Community
Development and Co-operation (Shrl
Govinda Menon): (a) and (b). Yes,
Sir. The complaints were firstly
about non-issue of ration cards and
late; about the quality of atta and
non-issue of indigenous wheat. Ar-
rangements had been made for the
prompt issue of ration cards at the
Circle Rationing Offices. The com-
plaint about quality of atta was care-
fully examined and was found base-
less. Arrangements have been made
to issue indigenous wheat through the
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ration shops in Delhi from the week
commencing on 2-3-1966.
(c) About 42 lakhs of rupees.

ol s wmem o feest @
AT T €47 ¥ @A g AT FEIA
€ TAIT FTEY TAATT WA g fE
AT AT ¥ £B S 0T IS 593
Tgarae §, afzgrar s Taww
& forg Far sqaeyr AT 7

Shri Govinda Menon: Checks are
being made from time to time and in
the light of the information supplied
by the hon. Member, further steps
will be taken.

ot WA mE : A GEEg
dgme o ay 3 gug fa=w
FT 997 @1 & | AT I A Y
AT | g frae & siefaaom
& gATHI 9T T A1 @rmA fad g
& a1 I ¥ 9 1% a Ty fre F A
FT 0T W &, afF g a1 g few A
srqeqy Fr e & F wigeg § za waTe
& grg @i &1 fasr A gy ?

Shri Govinda Menon: No such com-
plaints have been received to my
knowledge.

| BN T YA : FTT qE
aaray fx g7 aww frgy amm 918 &
I Farare a1 9% § WIF A qOw
Fret § 7faw &, fomr § o a1 Ay
T3 & S Ty s AT AT
FTAT 93 @7 &, A1 T § fodr any &,
g HorEd T AT A E, o F Ay
A FE o swaEqr A A ?

Shri Govinda Menon: Presently
there are no complaints of non-receipt
of ration cards by any section of the
people,

Mr. Speaker:
number?

What is the total
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Shri Govinda Menon: 31 lakhs of
people.

=t wrar Tag farl e Edr
a3 Y Are @ e owe sqaem ¥
AT ST = fa wifaw 1 fae
TF A | § A7 geante at frva
Lonid mafawaaiaRes
a3 & A1 IAT AT qIRT T g IAS!
garet o faft Ffagawda g ? afe
g, A1 e AT ITg A @ &
ag w91 a1 !

Shri Govinda Menon: On receipt of
complaints regarding the quality of
atta, samples were drawn from 18
ration shops at random. They were
got analysed and examined and it was
found that they were of good quality.
The complaint arose because this atta
had a peculiar colour, It had a red
tinge because of the imported wheat
which was utilised for making the
atta,

Shri Kapur Singh: Have Govern-
ment received complaintg that this
foreign-imported atta is found to be
unfit for consumption by the sharbati
wheat-eating Punjabis and if so, what
steps do Government propose to take
in the matter?

Shri Govinda Menon: For some
time we could not get enough indi-
genous wheat from Punjab. From
tomorrow onwards, indigenous wheat
would be supplied, because we have
received the supply.

Mr, Speaker: Sharbati wheat would
be supplied?

Shri Govinda Menon: Yes, Sir.

Shrl Vasudevan Nair: As Delhi is
mainly a wheat-eating area, may 1
know whether there is any proposal
to cut down the rice ration and re-
place it mainly by wheat?

8hri Govinda Menon: There has
been some proposal and the matter
ir being pursued.

Oral Answers PHALGUNA 10, 1887 (SAKA)

Oral Answers 2040

Shri Bhagwat Jha Aszad: Is there
any likelihood in the near future of
the consumers getting wheat instead
of atta?

Shri Govinda Menon: That is what
I said. From the week beginning
tomorrow, indigenous wheat will be
supplied.

Shri B §. Pandey: Since the gov-
ernment is determined to introduce
rationing in the big cities, I want to
know whether any agency has been
created or is going to be created to
inspect the material which is to be
sold to the consumers.

Mr. Speaker; This question relates
to Delhi alone.

Shri Tyagi: The Minister stated
that the annual estimated expenditure
is so many lakhs. Does it include the
cost of foodgrains also or is it only
the expenditure on establishment and
other things?

Shri Govinda Menon: Rs. 42 lakhs
is the total expenditure, The break-
up is as follows: Pay of officers
Rs. 3,54,900; pay of establishment

Rs. 16,46,600; allowances and hono-
raria Rs. 15,02,000; other charges
Rs. 7,25,000.

Dr. Ranen Sen: So far members
have been asking about atta. Being
a rice-eater, I want to know whether
it is known to the minister that some-
times, rather often, rotten rice is
supplied through these ration shops
and if so, what steps Government
have taken to remove this grievance?

Shri Govinda Menon: It has not
come to our knowledge.
Shri Vasadevan Nair: How s it,

Sir, that the Government does not
know about it The Government is
immune to everything.

Dr. Ranen Sen: Sir, letters have
been written in the newspapers which
have been published complaining
about the rotten quality of rice. We
have been also experiencing it our-
selves. The Minister says that he is
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not aware of any such difficulty. It
is very surprising.

Shri Govinda Menon: Regarding
the supply of rice in Delhi, to my
knowledge, there has been no com-
plaint.

Dr. L. M, Singhvi: May I know
whether the Government have made a
comparative study of the gquantum
and quality of rations available else-
where in the country in comparison
to Delhi, and whether any effort has
been made to achieve uniformity?

Shri Govinda Menon: That is the
matter which was being discussed In
the House very often.

Dr. L. M. Singhvi: Sir, I wanted
to know whether any comparative
study of the quantum and quality of
rations available elsewhere in the
country in comparison to Delhi....

Mr. Speaker: That has not yet been
rmmade—] think that is the answer.

=T UWEA s MIT : HAT AERA A
st aamaT g fF 18 IFTET & W A9
JaT qhEn frar T T ag ag@
I gt o & s @ g fam
fremr & g7 7 fowr T ? g A
wearf fawm & g F  gfR
g a1 e TR & TaET
wIwg !

S8hrl Govinda Menon: Sir, the
samples which were taken from 18
thops were examined in the Central

Grain Analysis Laboratory of the
Ministry of Food and Agriculture.

= TRATE AT o fEm qaTer
& agt & fr W farg fawmr 3 wif-
Fifegt & foar ?

Mr. Speaker:
samples?

Who took those
What was the agency?

Shri Govinda Menon: Samples were
taken by the staf of the Regional
Director of Food. '
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Shrimatli Lakshmikanthamma: Is 1
a fact that 10,000 people of Delhi
have surrendered theiwr rice ration for
Kerala; if so, may I know whether
that rice has been diverted to Kerala?

Mr, Speaker: Kerala is not there
in the guestion

Ration Shops in Delhi

+
Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri M. L. Dwivedi:
Shri P, C. Borooah:
Shri Bhagwat Jha Axad:
Shri Subodh Hansda:
Shri 5. C. Samanta;
Shri Yashpal Singh:
Shri Hukam Chand

Kachhavaiva;

Shri Rameshwaranand:
Shri Bade:
Shri Onkar Lal Berwa:
Shri Sidheshwar Prasad:

*273.

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is 2 fact that only
imported Atta is being sold at the
ration shops in Delhi;

(b) if so, why indigenous wheat is
not being sold at these shops; and

(c) the precautions tuken by Gov-
ernment to prevent adulteration af
the flour and sale of spoilt flour?

The Minister of State in the Minis.
try of Food, Agricuiture, Community
Development and Cooperation (Shrl
Govinda Menon): (a) and (b). No,
Sir., Imported wheat haj slso been
?ut on sale from the week commence
ing on 12th January. 1966. Indigen-
ous wheat will be issued in ration
shops with effect from the week come
mencing from 2nd March, 1966.
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(c) A constant watch is maintained
on the quality of atta produced by
roller flour mills and supplied to
ration shops. Periodical inspections
of ration shops are also made tp check
the quality of atta sold to the card-
holders,

off fagm SwTE : AN AdT ARRT
AR fe w2 & w=t wHf EaEt
@Y qrf v & ) s F Y TR qar
P /I gH JWT A W g e
foar ¢ % qua § AN w2y a9 faemr
A A IR R, IWF
w1 AE A § ) e aga S 69
AT g F agdiwae ¢ O
FAXqEaF e ag g g7 &
TEAE ...

oM wERE W Y Fee
e ?

it fasmy s - &Y W@Tw R
¢

o WiwrT o & - 1Y v o
qr . ..

WEQH WA ¢ &7 SI9R SR G
o Rz Y R ?

T AT TR AT 3T AN W Iy
Lo T A PN

ot fawme war : wEarc el 3
faorm faar Ewma ..

WO WEIRR © W WY GE q9R
st )

o fasn® werw ¢ g 4y wrey
N TR A I g A
TR g WY Agl e 3 11wy
swro gt

Shri Govinda Menon: Sir, in answer
to the previous question, 1 stated that
there were complaints regarding the
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quality of atta. The Regional Direc-
tor of Food caused samples to be
taken from 18 shops, they were
analysed and examined and found to
be of good quality.

Mr. Speaker: He asks why wheat is
not given instead of atta.

Shri Govinda Menon: From the
week beginning 2nd March wheat will
be given.

T AT )
st faow we : gE gEO wETyY
FA & AT AT S A

st T ERIGET T TR
L1 P

wTow Wi : WY TRAT hEEt
sar 7 osrow &4 gemar € AR sy
ser & TEIeA g Aewwart
@ I AT FAT ANAR H g
T A

o1 mrmﬂtwﬁaﬁﬁm’t
¥ foar wwrc g € 7 w0 oag wE
Tt & fF e @ ¥ forat W
gt & IR § TEY Surar qArH fear
FTat ¢ ? g A 3 e AN fagr o
@ ©F B A gEA A T § IAHT
& Frat v @i @ W ew e
Y IATY T F4T IOG AT T 7

oqvT WEEd

WS FET: IE B & R T X
i feav s o

& At d s A g fE
W W A & wrat # feqer ww
44

Mr, Speaker; What is the difference
between the price of wheat and atta?

Shri Govinda Menon: Regarding the
exact price I would like to have
notice, but I think atta costs the
same as wheat plus labour charges.
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Mo TwmAET wWifgar @ W FEY
HERA WIZ FT [IFHT NTT IIATA, W1
TE & gr w36 e § owe W
g F AW AT Ig HEOET FAXE 7T

Shri Govinda Menon: I am sorry,
I have not got the information now.

2945

St ATTET . TS Wi HATA &1 Ag Fg
2 2 5 9% arw IAEd @ E )

ot fem weerm RN d ST a9
frer s g Eagi ey s @
FaET ag wA9a T4 g & fe e #
#§ wrafan & 1 & s wrgAT g f
TS GAd # gg § SR qu
A FY A AT T AT
gia &1 g § wafer & og wreen
vz g e o 9 ¥ e ¥ s owtm
7 SqITAT @ oH TR ¥ A TEw
E s i ?

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam):
At present there is no intention to
ration bread because something should
be available in the open market for
purchase by anybody. As far a3
restaurants are concerned, we take
inte account their turnover and, on
that basis, the quota is fixed

Shri P. C. Borooah: May I know
whether it is a fact that suji and
maida are not supplied to the publie
except on a special permit? What are
the circumstances in which a special
permit is granted?

Mr, Speaker: Here it is only about
atta; not suji or maida.

Shri P, C. Borooah: Maida is a
by product.

Shr Bhagwat Jha Azad: May I
know whether it is a fact that rations
are issued in Delhi on a weekly basis
say from Friday and if it so happens
that the next two days Saturday and
Bunday, are holidays the rations for
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those two days are not issued when
the shop opens on the next day?
What do the Government expect the
families to do on those two days—
starve or purchase rice in the black-
market?

Shri Tyagl: Not starve but fast.

Shri Govinda Menon: There is no
stoppage of isste of ration because a
certain day happens to be a holiday.

Shri Bhagwat Jha Azad: They
stopped my ration.

st gamars fag gzt 8@ faesfr mee
o ag7 g7 ¢ &fww wfr ww & gzt
9T do 73 H A w27 FEqATS fpa
ST & a7 T aeqar g frove @
Fr§ FoT A1 T @1 a7 2 § §9
TEETAT F1 § F¢ agl @ A1 IEM
= & Fe fF oaw aer &3 47 2
g Imar At e am ¥
gt Fgan, agi w41 aongy fafae
77 ¥ fafreee amem 7 Tar g o a7
gro fiote & fA7 few a@ #1 =t
fearamar &

gory wglRT : §F #1 Fw@Ar at
T A W qA I A A |

{1 gET T €HIT  FT &
gt f faeelt # 03 awg A Y
feadr g9 & W w1 IT W7 qE
frerar faedy & for waa® d@onr ol
FHEETE f gt T A w T
g7
Shri Govinda Menon: Regarding

the exact number of shops, 1 want
notice.

Mr. Speaker: Are they few as com-
pared to the consumers?

Shrl Govinda Menon: The number
is 2,000 and odd,

Mr. Speaker: Were there any com-
plaints about the number?
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Shri Govinda Menon: There have
been no complalnts,

st e e WEIRd, 4% W1
wuTe § ! g ¥ § Wik T 3%
t 3

Weawt wElax : 9 ¥Ry § fF 99
# qrr & g 39 & 1 o wiw
qaA @ |

At @y wHr wEEg fedt o
GATH FT HAT O G X&)

weTer wgtea : & fet A gamar
g sz #vf o arew dron wx § 7

o aoTet : & sTqeqT oA
I F/E |

wremy EtI ¥ A faen ey
T €1 S FAT uE 5T E 7

»Y WEATT I AT HeAT AR
qg oY sre 2 &) § fee ww
& & 37 =7 7 Y qar 7 gy F @gr
q gHr feerdt &7 aw w7 a1 g
AT wIET Y sy #7

oY fagear warg : & S0 FIEAT
£ fw 25, 1966 & Wyt fieay stome
g g3 e & folk feay sl a1 wmew
fear sriem sraat frgar faar o ?

8hri C, Subramanlam: For the
tuests also the same ration is being
wpplied.

Shri Kashi Ram Gupta; Regarding
the supply of wheat, may I know
whether sharbati wheat or dara wheat
will be supplied?

8hri C. Subramaniam: Whatever
quality of wheat g available from
Punjab, we shall supply it here, Ac-
cording to Shri Kepur Singh, all
wheat from Punjab is good.

Bhri Kashi Ram Gupta; Will it be
sharbati or dara?

2582(ai)LSD—2.
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Mr. Speaker: If Punjsb supplies
dara wheat, it will be distributed; i
Punjab supplies sharbafl wheat, it will
be distributed. & sfy gref} 71w T T TA-

w13 fw g & grar A st sz Y
BT & | FE & gy oft wrat § AR gAY
oY wrar & 1 s et At ®T AT
weadt g faer e @t s @ A
T § TET § 9g W g% AT A 7

Shri Buta Bingh: Blackmarketing
and smuggling of foodgrains has in-
creased in Delhi efter the introduction
of the rationing system. Moreover,
the citizens of Delhi had to bear an
expenditure of Rs, 42 lakhs for the
introduction of rationing . In view of
all this, do Government still insist on
continuing with rationing?

Shri C. Subramaniam: The policy is
to continue the rationing system. As
far as the expenditure is concerned,
Rs. 42 lakhs on & population of 31
lakhs works out to about Rs. 1.2 per
head,

Shrimat! Savitri Nigam: How far 1s
it correct to say that the Food Minis-
try in collaboration with the Delhi
Administration and the mill-owners
has been able to disposa of ail the
rotten imported wheat which was not
being sold, by turning it irto atta and
distributing it through the ration
shops?

Shri C, Subramaniam: These are all
wrong allegations, The quality of the
wheat is tested and only if it is found
fit for human consumption it is issued.

Crop Plan to achieve Tiargeis of
Foodgrainy

+
*274, Shri Madhu Limaye:
8hri Kishen PMattmayak:
Shri Vishwa Nath FPandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pieased to state:

(a) whether Government have pre-
pared any crop plan for the forthcom-
ing kharif and 1986-67 rabi geason so
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438 to achieve the targets of agricul-
vural production especiully of food-
grains; and

(b) if so, the system of physical
directions and jncentives that Govern-
ment intend to employ to achieve the
targetst

The Deputy Minister in the Minis-
iry of Food, Agriculiure, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) No single
Ctop plan for the entire country
for rabj and kharif seasons, has been
prepared. But a programme for the
cultivation of high yielding varieties
of paddy, wheat, maize, jowar and
bajra has been drawn up for 1966-67
for an aggregate mrea of 4.86 million
acres.

(b) The programme will be imple-
mented by the State Governments
concerned who are being given neces-
sary facilities, advice and assigtance
particularly in respect of inputs name-
ly seeds, fertiliserg and pesticides,

ot wy foerd - oEr A HL A AT

&9 H 9qT & A& " § 1 e AR R,

w7 9K ¥ A1 H T TO sqqear w37 7

og AT A wT A R R F Ay

% w1 mar &) feg 1w g A

qF FATd g ford ag W FT IR

97 T 97 s a4 & W qeT |

oft wavee few s, W T
#1 3faw |

“whether Government  have
prepared any crop plan for the
forthcoming kharif and 1866-67
rabi season......

N AT § aF I aHE § -

“No single crop plan for the
entire country for mabi gnd kharif
seasons has been prepared....”

s BEET AT W AT

qfen 1
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ot ety fard : gu A i A
TrAT ¥ TOETT & wE@ w4T 2 1AL
et £ figard ordY & ot AR TR
afg & o & Ty qareT o N
TR g i & 1 & A R E
uw wre f@, Az, JrEeT, qE 2T
= wft arofor w99 & 7% W
w =raw, 3, vart Wiz 9 amw §
Ik zmw, AT ¥ ayy faewar dav Ay
i ¥, a% swerey gay wn fs
ot wram gYovdret ¥ o sqrfog
FHNT &7 §F 50 Ffawa & FTFC 100
wfawa &% @@ § aF AW F Y
Wt d7 & IHH e 1 7—18 gfqwA Ay
afg g€ & A ¥ st =g £ i Wiy
qiw gt A § A A ag T
q¥ #F FT AMHAT FAOT IAH ATH
#Hifx & vt & w15 fa=re feqr a7
The Minister of Food, Agricultare,
Community
operation (Shri O,
1 do agree, ag far as foodgrains =re
concerned, the prices were compara-
tively lower when compared to the
commercial crops. Not only that; the
agricultural prices, in general, were
not in parity with the industrial
materials. That is why the Agricul-
tural Prices Commission has been
appointed for the purpose of recom-
mending what should be a minimum
support price for foodgrains taking
into account the non-foodgrain crops
and also taking into anccount the
prices of industrial materials.

«ft wi fAad : a Ffm AowTT
¥ g wewrdl & fagifrr €7 2 fR
ag 77 % fawrg Az & fan o 72
o FaTEAT g F A A g
a1 gL s qaArgdt TAO0F A oan fawra
a&7 ¥ feEadt o STae #1oar g
# 7T g GETA T I A AT 35
Ti¥ § &% drFAT FaTs o E W oy
w21t ¢ e e gw Ay ®1 ®EA
Y garaT g A1 A1 die Fro HWie
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ot gamaAt & gvaw ¥ av afear £ gt
e femr g T met & wEa
an Fawt &Y wrady ?

Shri C. Sobramantam: I do not
think it will be possible to have a
regimented pattern of cropping

rou the country. 1§ # the
economic factors which wil] have to
function with regard to the prices
which we offer to these various pro-
ducers. It is not as If we are surplus
in oilseeds or in cotton. They have
also to be grown. Ultimately, the
shortages will have to be met only by
Increasing production per acre,

st A qrAmw o aTae &
Feara ¥ Ay wdt &Y ' § IAwT O
ey w17 § % ofy owe SwmEr am-
A FT e A aga ww
At vt nwe geme 77 TE qar AR
gaa www qg # fr Brma wfas
AR # FrnT &, gt o # s
G wer AEY mwT, TAFT SUTET FeqnEd
A& FT w1, A W FEE gTETC
Ten BT L qATE wOF O0d1 B
Fam fawrendr famis fe femra samer
" WA AR T AT A !

Shrl C. Subramanalam: Yes, Sir.
We are consulting the State Govern-
ments for this purpose and we are
drawing out plans so that the farmer
could get the economic strength to
invest more.

ot fsrna g - e fr ooy
AT Felt ¥ Farar & v amarst ¥
FTIA § Ao F g ¥ wAw gy
oY AATT FY T ¥ Ty FTUiE A
AT TR T F ST, a1 F
AT ATgE § i oy 2fwfae of g,
THY A §7 § T TR F Wy
¥ & fr 9T 3w g, 9zt framd &
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o ¥ % AT aonr f wifew
wgrgar 3% o7 famr v iy T

s smmwe faw ;o sy, Wt
fsfar & iz st awmEnd & e
qrft afa fear ot wwar & fard &
firg agt qeaTer oF T g aemé
é ¥ mrere offio & fag Wi gfe-
arker o e Naegd X7
gYeaT § Taw fog WY 1 g aw I
TAW ¥7 arw § agi oY gF A wfow
s feat ar & dw S &, S
i & fir W faee i &
farg it sifere T fear aan § Wi
tor< e &, wgfeeres TR fee
§, ag s gfewesr frar s ot Iw%
fony ot wfgw o fear T

o gty A Fw R W
WA A AT AT AT TR & AT
ag w7 AW W9 ¥ fAQ saver &7 At
¥ s s & fog ooy &y oy & 7
afy gf, Y Su¥ ey ST d 7 3

ot tTwT fas: @@ R §
e, T b i Wt § fE e
7 ¥ g forgar &Y wrfge ) A dar
wy fF &, w9 s saF fo
1< tae foamrddz o & smrar
X & 9T "y # o gt o
ot g 7 fear wvn & A
wEr & fir forer gz o o Aoy & arh
afge ar faa gz a Femeifog $fee
faar st afgn, TmaT o & o
&5 &) THT &, AEIIT TA%Y AEHT A7,
Wk

Shri Blbhuti Mishra: Has Govern-
ment given any direction to the Agri-
cultural Prices Commission to giva to
the growers an integrated remunera-
tive price?

Shri C. Subramaniam: Yes; that is
the directive given.
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ot fra arorw ¢ werw wgEE
& 7| v amgan ¢ oo fafredt
wrgfadt ¥wedz  fafaet o oy
7 Q1 ME A wWT WA EAY
% (¥efre damm & fr oemw
yifime & fag fawsr sgar afefee
ofmara ¥ fagr mar & A TR
swg # & wrok qw e & 7

0t sy fag o ¥ Sfwfae
TAT WA E | TAT AW F AR F
efaz amm € wgt & o § foraaragor
W SUTET ErRLEE g | agr Wl
o ¥ 1 7% s7a7 AYate owre e
fear mar & w7 50 @ wi fa
a7 B, WYX s FY A & fw o7s
e w1 fear sram

Shri Tyagi: One crore is nothing.

Shri Surendranath Dwivedy; In
reply to the original question the
Minister said that there was no pre-
paration of crop planning all over
the country, May I know whether
this crop planning has been under-
taken in any of the States or districts
or whether Government of India does
not feel the necessity for crop plan-
ning at all in this country?

Shri Shyam Dbar Misra: The
answer i8 very clear. No single crop
plan for the entire country for rabi
and kharif seasons has been prepared.,
It does not mean that there is mno
crop planning at all, There is crop
planning undertaken in & decentralis-
ed way. But there is no single crop
plan from tha Centre.

Shri P, R. Patel: 1 want to know
whether it is the policy of the Gav-
ernment to have more agricultural
produc‘ion by following a dog-in-the-
manger policy, i.e., by allowing the
foodgrains to become rotten so that
the agriculturists may not get more
price ond also by having no co-
operation with the agriculturists of
the country. What W the policy of
the Government?
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Shri C. Subramaniam: It is cer-
tainly not what the hon. Member has
said; that it not the policy.

ot o aedw ¢ & qg oA
argat g fr war st oft & wew g
& wte =™l ®Y ST T4 97 WY
Frf weey faar § fawd faare s
WTE TR T g% 7

ut wameT faw . oE T S
¢ sirm, fr oy e ) ret &, wfeamyEe
fear @mr & &g 4w @ oW
awt &Y ger & wEwr & Afvw faw
ITE ¥ TEET WEAT Y @I @ IAE 6
arx fgara womat man @ fF ot oY
Afieg § o weT @ ¥ § afew
goTT wrag qifg & aE w1 e
SATET ¥ wTRT  wer frar A1 oaw,
frar 1o T 9w Afs & mmac g
wfgs wieargat vrewwmw 1 Fifow
*T % & T wfar O gw v
FY AT g7 @R e £ A o

Shri Jashvant Mehta: The hon.
Minister has said that there is crop
planning. The deficit States are
suffering trom shortage of food due to
their producing more of cash crops.
Cash crops are also essential for
earning foreign exchange. May I
know whether Government has given
any directive to the State Govern-
ments as to what will be the approach
of the Government to cash crops and
to food crops?

Shri C. Subramaniam: We have a
genera] plan with regard to the targets
to be reached in respect of Toodgrains,
in respect of oilseeds, flbres cte. and
they will be kept in mind, we shall
take into account th. regions in which
these things could be grown. 1t is not
the policy of Government that there
should be self-sufficienty in respect of
each item in each area
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TIONS

Charges against Marketing Officers of
Guntar

+271, Sbri Indrajit Gupta; Will the
Minister of Food, Agriculiure, Oema-
munity Development and Cooperation
be pleased to state:

(a) whether the Central Vigilance
Commission has réceived serious char-
ges of corruption against certain
Marketing Officers of the Tobacca
Grading Scheme, Guntur;

(b) if so, whether the charges have
been investigated; and

(c) the result thereof?

The Deputy Minister in the Ministry
of Food, Agriculture, Communlty
Devélopment and Cooperstion (Shri
Shyam Dhar Misra): (a) Yes, Sir.
An unsigned complaint dated 18-11-
1985 aogainst a Marketing Officer at
Guntur was received by the Central
Vigilance Commission as well as the
Agricultural Marketing Adviser to
the Government of India.

(b) This complaint along with a
similar complaint against another
Assistant Marketing Officer at Guntur
is being investigated by the Agricul-
tural Marketing Adviser.

(c) Does not arise at this stage.
Capacity of Poris to handle Cargo

*215. Shri Linga Reddy:
Shri P, C. Borovah:
Shri Subodh Hansda:
Bhri 8. C. Samanta;
Shri Bhagwat Jha Asad:
Shri M, L. Dwivedl:
Shrimati Savitrl Nigam:
Dr, P. Srinivasan;
Shri Paramasivan:
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Shri Ram Harkh Yadav:
Shri R. Barua:

Wwill the Minister of '.l'rq.uport,
Aviation, Shipping and Tourtsm
pleased to state:

(a) the present capacity of the
various Portg to handle cargo per dey
in India; and

(b) the arrangements made to
handle foodgrains cargo from Ame-
rica and other countries and transport
the same to the interior parts of the
country?

The Ministry of Transport, Avistiem,
Shipping and Tourism (Shrl Sanjiva
Reddy): (a) and (b). A statement is
laid on the Table of the House. [Plac-
ed in Library, See No. LT-5628/66].

wEF vy
*276. it faufa fam
5t ®o Ato faard
w1 miw, gl sl fae
AT WEETC HAT T AT HT FIT K4
fF -

(%) #m wgwrdr  dwdi o ®Y
e & ford 0% W a1 ST
fafiy g9 &1 #E TR FO0T &
faaradfig ¢ ; A%

(=) ofx g, a1 Su®T A €9-
wrETy?

wmm, giu, anqerfos foeme aa
AEETT ANAT T JORAT (5 wUTHwL
fast) o (F) A

(&) sw g g geam

Foodgrains desiroyed by Eodemis

*277. Dr, L. M. 8inghvi:
Shrimat| Savitri Nigam:
8hri M, L. Dwivedi:
Shri Bibhuti Mishra:
8hri K. N. Tiwary:
Shri Bagri:
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Dr. Ram Manchar Lohia:

Shri Yashpal Singh:

8hri Madhu Limaye:

Shri Xarnl Singhfi:

Shri Hikam Oliand Kaochha-
valya:

Shri Shinkre:

8hri ©, K. Bhatiacharyya:

Shri Badshah Gupta:

Shri P. B. Chakraverti:

Will the Minister of Food, Agri-
Cooperation be pleased to state:

(a) the percentage of India's
food productiop which ig eaten Wn}'
or destroyed by rodents, locusts and
other pests and lost due to defective
methods of processing and storage;

(b) whether any improvement has
been effected in this connection in the
last ten years and if so, to what
extent; and

(c) whether any special steps are
proposed to be taken in this connec-
tion?

The Deputy Minister in the Minis-
try of Food, and Agriculture, Com-
munity Development and Coopera-
tion (Shri Shyam Dhar Misra);
(a) Overall losses due to pests and
diseases, etc., to agricultural crops
and produce are estimated at 20 per
cent. The insect pests, including grass-
hoppers and locusts, rodents and other
animal pests are believed to inflict
a loss of 10 per cent. While an-
other 10t per cent is caused by plant
diseases and noxious weeds. The
losses to stored prains are estimated
ut 5-7 per cent. The extent and value
of damage vary from pest to pest,
crop to crop, season to season and
from one tract to another, which
makes the problem of assessment of
damage rather complicated,

(b) Plant protection measures are
being increasingly employed to check
losses by insect pests and disemses ete,
There is awareness among farmers of
the importance of plant protection
measures, The total eropped area
covered by these messures in the last
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vear gf the First and Second Five
Year Plans was 6.1 and 18.0 million
acres respectively; 43 million acres
are likely to be treated at the end of
the Third Plan period. It is proposed
to reach a level of covering 210 mil-
lion acres per year by 1968-69 and
maintain it for the last two years of
the Fourth Plan.

(c) Several steps have been and
are proposed to be taken to intensify
the plant protection work. The im-
portant ones may be enumerated as
follows:—

(1) Plant Protection organisations,
with independent and pro-
perly trained staff, have been
set up in all the States to
help organise pest control.
The Central Government is
assisting the State Govern-
ments, wherever required, by
way of technical advice and
in making arrangements for
the imports of pesticides and
eguipment and also by way
of assistance in ground and
aerial operations,

(2) A chain of agricultural uni-
versities has been set up to
carry out regearch in ento-
mology and plant pathology
and for training in plant pro-

tection.
(3) Indian Couneil of Agricul-
tural Research and other

Central and State Institutions
are also conducting research
on newer methods of pest
control on a continuing basis.

(4) With a view to carrying the
results of research to the
fleld, Extension agencies, both
at the Centre and the States
are being strengthened.

{5) Provision of funds in Public
Sector for plant protection
work has steadily risen. For
example: in the First and
Second Plans, the expenditure
wad Rs, 491 crores, while in



2959 Written Answers

the Third Plan, an expendi-
ture of Rs. 102 crores was
provided, but it is likely to
rise to Rs. 13 crores by the
end of 1965-86. The Fourth
Five Year Plap envisages an
investment of Rs. 33.56 crores
in the public sector.

(8) Action has been taken to
expand the manufacturing
capacity within the country.
An agreed list of essential
pesticides has been worked
out, and steps have been taken
to manufacture them as far
as possible and import what
must be imported. Similarly,
equipments are being manu-
factured within the country.
Steps have been taken to give
them necessary assistance in
importing essential parts etc.
not yet produced within the
country.

47) To supplement ground spray-
ing, the Directorate of Plant

+ Protection, Quarantine and
Storage has an Aerial Unit of
seven spraying planes. There
are mine aircraft in the pri-
vate sector, These have prov.
ed very useful in spraying
groundnut, cotton and other
erops.

Agriculiural Co-operative Credit

*278. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Agzad:
Shri M. L. Dwivedi:
Shri P, C. Borooah:
Shrl Hukam Chand Kachha-

vaiya:

Shri Yashpal Singh:
Shri Shinkre:
Shri Basumatari:
Shri Ram Harkh Yadav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that about
twenty-three per cent of the agricui-
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tural co-operative credit has been
diverted to non-productive purposes;

(b) whe;ther this diversion among
the non-cultivators was higher than
among the cultivators;

(c) how far the extent of diversion
bhad an loverse ratio with the wduca-
tional standard of the borrowers;

(d) the principal causes accounting
for such diversion; and

(e) the steps taken to remove the
deficiencies of the credit system?

The Deputy Ministor in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) A study of
the utilisation of co-operative loans
undertaken by the Programme Evalua-
tion Organisation has indicated that
23 per cent of the amount borrowed
for short-term production purposes
was diverted to other purposes.

(b) Yes, Sir,

fc) The practice of diversion bears
an inverse relationship with the edu-
cational standard of the borrowers,
the extent of inverse ratio being 45 per
cent among illiterates and those who
could read and write, and 12 per cent
among matriculates and above.

(d) The main reasons for diversiom
of co-operative credit are—

(i) inadequacy of credit for pro-
duction as well as for other
purposes;

(ii) want of timeliness in the
grant of such credit;
lack of machinery for effec-
tive supervision; and
(iv) lack of education on the part
of members, especially of the
lower strata of the cultivators,
about proper utilisation of the
loans received from the co-
operatives.
(e) The following measures are
being taken—
(i) implementation of the crop
Joan systemn under which &

(1ii})
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of a cooperative
credit soclety is to be provid-
ed with credit on the basis of
production requirement, sub-
ject to repaying capacity, the
credit being given in cash and
kind (fertilizers, insecticides,
_seeds etc.);

member

(ii) increasing thrift deposits by
members in the co-operatives
which can be used to give
loans to needy cultivators for
purposes other than those
directly connected with pro-
duction;

{iii) more efficient supervision by
the central co-operative
banks; and

(iv) continuous programme of
member education.

Rehabilltation and modernisation of
Sugar Factories

#279. Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Vishram Prasad;
Shri Ram Sewak Yadav:
Shri Vishwa Nath Pandey:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether Government  have

finalised its decision regarding the
recommendations of the Committee
on rehabilitation and modernisatiom of
the sugar industry in India;

(b) if so, the nature thereof; and

{e) if not,
delay?

the reasons for the

The Deputy Minister in the Minis-
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir.

(b) Does not arise.

(e) The Committee has made &
number of recommendations and their
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"examination needs consultstion with
the interests concerned.

Food Budget

*280. Shri Shree Narayan Das:
Shri ¥ashpal Singh:
Shri Bagri:
Shri Kishea Patimayak:
Dr. Ram Manohar Lobia:
Shri Vishram Prasad:
Shri Ram Sewak Yadav:
Shri Utiya:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the food budget has
been prepared;

(b) if so, its broad features;

(c) the names of the States which
are surplus and which are deficit giv-
ing surplus and deficit in each case;
and

(d) the arrangements made to meet
the overall deficit during the year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir, not
yet,

{b) and (c). Do not arise

(d) The deficit is expected to be
met largely by imports of wheat and
milo from U.S.A. under PL-480, im-
porting whatever quantity of rice is
available and can be purchased with
the limited foreign exchange at our
command and by importing wheat
and other greins from other countries
on the basis of favourable terms offer-
ed by many friendly countries.

Foodgrains from Canada and Australis

*281, Shri D. C, Sharma:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Bhri Bubodh Hansda:
Shrimatl Savitrl Nigam:
Bhri P, C. Borosah:
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Shri P. R. Chakravertl:
Shri D. N. Tiwary:

Shri C. K. Bhattacharyya:
Shri M. 8. Murti:

Shri Ram Harkh Yadav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government propose to
import foodgrains from Canada and
Australia under the Colombo Plan;
and

(b) it so, the approximate quantity
and value of foodgrains likely to be
imported?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) Does mot arise.
Consnmer Co-operative Stores

*282. Shrimati Renuka Barkataki:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri 8, C. Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Rajeshwar Patel:
Shri R. B. Pandey:

Shri Ravindra Varma:
Shri R. Barua:

Will the Minister of Food, Agricul-
ture, C ity Devel nt and
Cooperation be pleased to state:

(a) whether it is a fact that the
Pianning Commission has prepared
an interim report on the working of
the consumer co-operative stores spon-
sofed by the Central Government;

(b) it s0, the
thereof; and

main conclusions

(¢) Government's reaction thereto?

“The Deputy Minister in the Minis-
iry of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) A copy of the summary of
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findings is laid on the Table of the
House.. [Placed in Library, See No.
LT-5620/66],

(c) The trend of progress indicated
in the report has been found encou-
raging.

Production of Raw Cashew-nuts

*283, Shri Warior:
Shri Vasudevan Nair:
Shri Daji:

Will the Minister of Food, Agtcul-
ture, Community Development and
Cooperation be pleased to refer to
the reply given to Starred Question
No. 821 on the 24th September, 1965
and state:

(a) whether the scheme to produce
3 lakh tons of raw cashew-nut during
the Fourth Five Year Plan has been
finalised; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) A target of fresh planting of
cashewnut on an area of 8.08 lakh
acres was fixed during the Third Plan
period. In addition, intensive cuiti-
vation measures were adopted in the
Cashewnut plantations of earlier
plans. The freshly planted cashew-
nut during the Third Plan together
with the higher yield obtained as a
result of intensive measures in old
plantations and adoption of more
efficient collection methods is expect-
ed to give annual production of 3.28
lakh tonnes by the end of the Fourth
Plan period.

Haldia Port

*284. Shri-P. H. Bheel:
Shri P. K, Deo:

Will the Minister of Transport,.
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the former Transport
Minister observed as reported in the
Hindustan Times of 15th December,



2965 Written Answers

1965, that the World Bank had made
.certain ‘unexpected and extraordmary
suggestions’ on Haldia Port which
infringe the authority of the Govern-
ment; and ’

(b) if so, the broad outlines of the
suggestions meade by the World Bank
end Government’s reaction thereto?

The Minister of Transport, Aviation,
‘Bhipping and Tourism (Bhri Sanjiva
Reddy): (a) and (b). It has been
noted that some comments attributed
1o the former Minister of State for
“Transport on the recent negotiations
with the World Bank Appraisal Mis-
sion on the Haldia Project have
appeared in the Press. As the nego-
tiations with the Bank for a loan are
:still in progress, it is not possible to
‘furnish precise details of the wviews
-exchanged between the two negotiat
4ing parties. It should here be empha-
sized that the negotiations were
wharacterised by cordiality, goodwill
and mutual understanding.

wit qrg gt & qur1 gTC W@y
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Strike by Sugar-cane Growers in Bibhar

*286. Shri Krishnapal Singh: Win
the Minister of Food, Agricultuare,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that 800,000
sugar-cane growets of Bihar have
threatened to go on strike if the price
of the sugar-cane is not raised;

(b) the price of sugar-cane being
paid to them and the price they
demand;

(c) the cost of growing sugar-cane
per maund in that area; and

(d}) whether Government have con-
sidered the possibility of revising the
price?

The Deputy Minister in the Minis.
try of Food, Agriculture, Community
Development and Cooperation (Shn
Shinde): (a) Yes, Sir, the Ikh Kasht-
kar Sangh, Bihar had threatened in
January, 1866 to go on a token strike.

{b) The price being paid to them
is Rs. 5.36p. per quintal and thewr
demand is that it should be raisea
to Rs. B.06p. per gquintai from the
current scason,

{eh This is not available,

(d) This is not considered poumale.

B.M.T. Commodity Company,
New York

+287. Shrimati Reou Chakravartty:
Will the Minister of Law be pleased
to refer to the reply given to Short
Notice Question No. 16 on the 10th
December, 1965 and state the action
that has been now taken on the judg-
ment of the Calcutia High Court re:
the illegal payments in foreign ex-
change made by the National Jute
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Company, Limited to BM.T. Com-
medity Company, New York?

The Minister of Law (Shrl G. S.
Patbhak): The judgment of the Cal-
cutta High Court delivered in Decem-
ber, 1965 has been received only
recently. The matter is under exami-
nation,

India Belting and Cotton Mills l.ﬂl.
Serampore

*288. Shri §. M. Baperjee: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that the
Company Law Administration has
made investigations into the affairs of
the India Belting and Cotton Mills
Limited, Seprampore, West Bengal;

(b) if so, the charges for which the
investigations are made; and

(¢} the action taken by Govern-
ment on the report of such investi-
gations?

The Minister of Law
Pathak):” (a) to (¢)., The Company
Law Board has not appointed any
Inspectors to investigate into the affairs
of M/s. India Belting and Cotton Mills
Limited. A reguest {for appoiniment
of Inspectors under the provisions of
the Companies Act has been received
and is under examination,

Aid hom World Bank

*289. Shri D. J. Naik: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperati
be plrased to state:

(Shrl G. 8.

{a) whether it is a facl that the
World Bank has considered favour-

ably a proposal for obtaining aid for

the :_nanutacture and purchase of
fertilisers and for sinking tube-wells;
and

(b} if so, the result thercof?

The Deputy Minister In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) and (b). A
statement is laid on the table of the
Sabha,

STATEMENT
A. Fertilizers:

Requests have been made to the
World Bank for loans for the manu-
facture and purchase of fertilisers.
The details are given belowi—

1. Manufacture of Fertilisers:—

(1) M/s. Hindustan Allled Chemi-
cals, & private firm to whom a license
was issued for setting up a fertiliser
plant at Kothagudam are negotiating
for a loan to finance the foreign ex-
change cost of the plant. The nego-
tiations are still proceeding.

(i) M/s. Birla Gwalior Private
Limited, a private firm to whom a
license was issued for setting up a
fertiliser plant at Goa are negotiating
for a loan of 15 million dollars with
the Internationa] Finance Corpora-
tion, an affiliate of the World Bank.
The negotiations are still proceeding.

2. Purchase of Fertilisers:

A proposal has been made to the
World Bank for Bank financing for
the import of fertilisers. The matter
is still in a preliminary stage of
consideration.

B. Sinking of Tube Wells:

A mission from the International
Development Association (an affiliate
of the World Bank) which reviewed
the progress of a Tubewell project in
Uttar Pradesh financed with a credit
given by IDA in 1961, has looked at
possibilities and scope for further ex-
pansion with IDA credit. The matter
is under consideration.

Conference of Chief Ministers on
Food Situation

*290. Shri D. 8. Patil:
Shri Tulsidas Jadhav:

Will the Minister of Food, Agrl-
cultnre, Community Development and
Cooperation be pleased to state:

{a) the decisions arrived at the
Chief Ministers' Conference held in
Yaw Delhi on the 13th JFebruary,
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1866 for considering the food situa-
tion in the country and abolition of
the Food Zones; and

_ (b) the steps being taken for their
implementation?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The decisions
were as follows:

]

1. The existing food zones should
continue for the present. How-
ever, the question of the conti-
nuance of zonal restrictions
should be reviewed as early a8
possible,

2. The rice component of the ration
in Kerala should be raised to
160 grams per adult per day
from the third week of March.

3. Restraints on the consumption of
rice should be imposed. The
rice component of ration in any
State should not exceed 200
grams,

4, The decision taken in September
last for restricting the polishing
of rice to four per cent should
be uniformly enforced in all
States.

5. An Expert Committee may be
appointed to examine the ques-
tion of systematic and scientific
classification of varieties of
paddy grown in  different
States, with & view to bringing
about uniformity in classifica-
tion, specially in neighbouring
States,

(b) The steps taken in the imple-

mentation of these decigions are noted
below:

1. An Expert Committee is being
appointed to go into the ques-
tion of the food zones.

2. Administrative arrangements are
being made for Taising the rics
component of ratlon in Kerala
from the third week of March,
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3. and 4. The State Governments

are implementing these
decisions.

5. A communication has been sent
to Dr. K. Ramiah, Vice-Chan-
cellor of the Orissa Agricultural
University, requesting him to
agree to preside over this Com-
mittes,

Haldia Port

*291, Bhri D. C. Sharma:
Shri Bhagwat Jha Azad:
Shri M, L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri Hem Barua:

Shri Yashpal Singh;
Shrimati Savitrl Nigam:
Dr. Ranen Sen:

Shri P. H. Bheel:

Shri P, K. Deo:

Shrimati Jyotsna Chanda:
Shri Karni Singhji:

Shri Bagri;
Shri Ram Sewak Yadav:
Will the Minister of Transport,

Aviation, Shipping and Tourism be
pleased to state:

(a) whether the loan of Rs 15
crores asked from the World Bank for
the Development of Haldia Port has
been granted; and

(b) if so, the terms and conditions
of the loan?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Banjlva
Reddy): (a) No, Sir. Negotiations
with the World Bank for a loan are
gtill in progress;

(b) Does not arise.
faeelt 4 T tmARar
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Cultivation of Waste Lands

*203. Shri Madhu Limaye:
Shrl Kishen Pattnayak:

Will the Minister of Food, Agrkcul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Starred Question No.
388 on the 23rd November, 1965 and
state:

{a} whether any target has been
fixed for bringing cultivable waste
land under plough for growing new
varieties of fodder grass; and
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(b) if so, the details of their loca-
tion, investments to be made and
whether the ownership of the lands
would vest in the State, co-operative
or private sector?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) Government
of India have not fixed or recommend-
ed any target for bringing cultivable
waste land under plough for growing
new varietles of fodder crope,
have, however, recommended 4o the
State Governments the adoption of
a model scheme for development of
feed and fodder resources and have
also offered financial assistance Tfor
feed and fodder development schemes,

(b) Does not arise.

Prices of Foodgralns

*294. Shri S. M. Banerjee: Will the
Minister of Food, Agriculture, Com-
munity Devel t and Cooperation
be pleased to state:

(a) whether it is a fact that there
has becn a sharp rise in the prices of
foodgrains in places where statutory
rationing has not been implemented;
and

(b) if so, the steps taken by Gov-
ernment to reduce the prices to a rea-
sonable level at such places?

The Minister of State in the Minls-
try of Food, Agriculiure, Community
Development and Cooperation (Shrl
Govinda Menon): (a) Separate figures
about the prices of foodgrains in all
the plares where statutory rationing
had not been implemented are not
available. The all-India index number
of wholesale prices of wheat, bajra,
maize and gram showed a declining
trend during the period August 1965
to December 1865, Jowar prices re-
mained more or less steady while the
prices of rice showed an upward trend.

{b) The following steps have been
taken to ensure that foodgrains prices
are at stabilised at reasonable levels:
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1. Fixation of statutory maximum
prices of paddy and rice in some
States;

2. Stepping up of imports of food-
grains and larger distribution
from Central stocks;

3. Introduction of statutory ration-
ing in Calcutta, Madras,
Coimbatore, Hyderabad and
Secunderabad, Vishakhapatnam,
Kanpur and Delhi and informal
rationing in Kerala. Btatutory
rationing will be graduslly in-
troduced in all big cities with a
population of one million and
above and in industrial town-
ships and further extended pro-
gressively till the urban areas
with a population of one lakh
and above are slso covered;

4. Tightening up of restrietions on

bank advances against food-
grains;
5. Strengthening of enforcement

machineries by State Govern-
ments with sssistance from the
Central Government;

6. Promulgation of anti-hoarding
measures as well as introduction
of summary trials; and

7. Intensification of procurement

operations.
Electlon Petitions

*285. SHri Vishwa Nith Pandey:
Shrl Ghkar La] Berwa:
Shri Bibhutl Mishra:

Will the Minister of Law be pleas-
ed to state:

(a) whether it isa Tact that a large
number of Election Petitions are still
pending before the Election Tribunals,
High Courts and Supreme Court since
the last General Elections;

(b) if s0, their number, State-wise;
and

(c) the steps Government propose
to take to expedite their disposal?
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The Minlster of Law (Shri G, 5.
Pathak): (a) No, Sir. It is not correct
to say that g large number of election
petitions are still pending. However,
there are 15 election petitions arising
out of 1962 General Elections still
pending.

(b) The State-wise break-up is as
follows—

(i) before the Election Tribunals—
two petitions each in Andhra
Pradesh, Punjab and Uttar Pra-
desh and one petition each in
Bihar, Jammu and Kashmir and

Rajasthan;

(i) Two appeals from the final
orders of election are
pénding before the High

Kashmir and the other in Uttar
Pradesh;

(iii} Four appeals f{rom the fnal
orders of the High Courts are
pending before the Supreme
Court. These relate to Madras,
Punjab, Rajasthan and West
Bengal.

(e} The Election Commission's Ile-
port on the Third General Elections
containing proposals in this regdard is
under consideration.

Study of Port Facllities in Malaysie
and Singapore

*295. Shri P. H. Bheel:
Shri Narayan Reddy:
Shri Solanki:
Shri Kapur Singh:
Will the Minister of Transport,
Aviation, Shipping and Tourism be

pleased lo state:

(a) whether a delegation of Mem-
bers of Parliament was recently sent
by the National Shipping Board to
Malaysia and Singapore to study port
facilities in these countries;

(b) if so, whether the Members
followed their original schedule: and

(¢} if not, the reasons therefor and
whether they have submitted any
report?
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~ The Minister of Transport, Aviation,
Shipping and Tourism (Shri Banfiva
Reddy): (a) to (c). A delegation of
Members of Parliament and other pro-
minent persons from States was
sponsored to study the conditions of
the deck passengers on ship T.B8.5.
‘State of Madras’ operating between
Madras and Singapore. No fAxed
schedule was drawn up for the dele-
gation. The leader of the delegation
has since submitted a report which is
under examination.

Motor Vehlcléa Act

1226. Bhri A. K. Gopalan: Wili the

Minister of Traneport, Aviation, Skip-
ping and Tourism be pleased to state:

(a) whether Government have re-
ceived any complaint against the non-
compliance of the Motor Vehicles Act
by the motor ployers of Canna
District, Kerala;

{b) if so, the action taken to enforce
the law;

(c) whether the Kerala Govern-
ment have framed the Rules under the
Act referred to in part (a) above; and

{d) if so, the action taken to
force them?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to {d). The informa-
tion required is being obtained from
the Government of Kerala and will
be laid on the Table of the House as
soon as it is received.

Paddy Crop destroyed in Trickur

1227, Shri A. K, Gopalan: Wili the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that a re-
presentation has been made to the
District  Colleetor, Trichur by the
peasants who lost the paddy crop due
to cyclone at Chettiva, Trichur;

en=

(b) if so, the nature of their request;

(¢} the relief measures that have
been taken; and
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(d) the help proposed to be given.
to prepare the land for re-cultivation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrk
Shyam Dhar Misra): (a) to (d). The
required information has been called
for from the State Government and
will be laid on the Table of the
House as soon as received.

Fish Yield in Kerala

1228. Shrl A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
ity Development and Cuoperations
be pleased to state:

(a) whether it is a fact that a record
fish yield was obtained in Kerala
during 1964-85;

(b) if so, the tota] yield thereof;
{c) the estimated value thereof;

(d} whether there was an increase
in shark and other fish oil; and

(e) the total value of fish exported
from Kerala during 1985?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Develop t and C ation (Shri
Govinda Menon): (a) Yes.

(b) 402 lakh tonnes.
(c) Rs, 7'29 croves
(d) No.
(e) Rs. 504 crores during 1864-65.
Central Organisation for Construction
of Roads

1229. Shri Earni Singhji:
Shri Hem Barua:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state;

fa) whether it is a fact that Govern-
ment propose to set up a Central Or-
ganisation for the construction of
roads in the various parts of the coun-
try;

{b) if so, whether it is also a fact
that the proposal has not found
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favour with the Ministry of Works
and Housing as the work can con-
veniently be exe.uted by them; and

(c) whether a reconciliation has
been reached between the two minis-
tries?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Banjiva
Reddy): (a) to (c). A scheme for
setting up a Central Road Construec-
tion Department in Rajasthan has
been under consideration. The Minis.
try of Works, Housing and Urban
Development expressed the view that
the spare capacity of the CPW.D,
should be utilized on road works in
Rajasthan. The question of utilizing
the spare capacity of the C.PW.D. in
the best possible way on other works
is under consideration,

Graln Transporting Expert from
London

1230. Shri Kam Harkh Yadav: Will
the Minister of Food  Agriculture,
Communi Devclopment and Co-
operation be pleased to state:

{a) whether a Grain Transporting
Expert from London visited India re-
cently on a Government fact-finding
mission;

(b} if so, the object of his mission;
and

(e) the suggestions made by him?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon); (a) and (b), To tide
over the present difficult food situa-

tion in the country, the Govern-
ment of India have approached
gevera]  countries  including the
United Kingdom for assistance,
One of the items on which assis-
tance has been sought is mechani-
cal equipment required at the

ports to handle a large wolume of
imports of foodgrains, It was in the
context of this request that the Gowv-
ernment of UK. sent one of their ex-
perts, who accompanied the U.S. Spe-
cial Food Mission on their visits to
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Indian ports during January, 1866 to
assess the handling capacity of these
ports and the additional ‘machinery
and equipment required for grain
handling.

(¢} No report by this expert has
been received by the Government of
India.

Alj from US.A for Drought-affected
Areas
1231, Shri Ram Harkh Yadav:
Shri Murli Mamohar:

Will the Minister of Food, Agricul-
ture, Community Developmeni and
Co-operation be pl d to state:

(a) whether it is a fart that the
United States Agency for Interna-
tional Development has announced
to expedite despatch of 54,000 tons of
wheat to aid drought sufferers in
India;

(b} if so, the details thereof and
the terms for the supply of wheat;
and

(c) when the wheat is likely to be
available in India?

The Minister of Btate Im the Miafs-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menom): (a) to (). It is the
World Food Programme of the United
NMations and not the United States
Agency for international Develop-
men: which has made an allocation of
54,000 metric tons of wheat to 1his
country for distribution in the areas
affocted by the drought, The firat
instalment of about 42,000 tons of this
allocation is expected to arrive in ihe
country during the month of March.
The balance quantity will be shipped
50 as to reach here during April,

Fish, Prawns and Shrimps

1282, Shri Shyam Lal Saraf: Will
the Minister of Food, Agriculture,
Community Development and Ce-
operation be pleased to state:

(2) whether the long Coast Line of
our country abound in fish, prawns
and shrimps, which are not only valu-
able for food but have a good export
potential;
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{b} whether significant proportion
of the same suffers spoilage due to
bactesial contamination and becomes
unfit for home consumption and ex-
port; and

(c) the steps taken ta improve the
position in this behalf?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Drve'opment ang Co-operation (Shri
Govinda Menon): (a) Yes.

(b) Yes.

(e} In ovder to imprgve the posi-
tion, it is proposed to set up a chain
of cold storages and frozen fish stor-
ages along the coast line and to intro-
duce refrigerated rail and road trans-
port,

Cattle Fodder

1233, Shri Ram Hurkh Yadav: Will
the Minister of Food, Agriculture,

Community Development ang Co-
operation be pleased to state:

fa} whether Israel has developed
& new variety of Cacti which can

serve as a substitule for ordinary
cattle fodder;

(b) it so, whether India is algo
experimenting in the same variety

of fodder; and

(e) if so, with what result?

The Minister of State in the Minis-
try of Food, A:ricnlture, Community
Development ang l:noparaﬂon (Shri
Govinda Menon): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the House.

Soil Testing Sets

1234, Shri Ram Harkh Yadav: Will
the Mlmcter of I-‘wd Agrlenllure
Dev ang Co-

iﬂikmh&'ﬁ be pleased to state:
(a) whether Govermment propose
to introduce Mobile Soil Testing sets

in the intensive arcas of Package
Programme,
(b) if so, whether the gets are

ready for uction; and

(c) the detailed process of their
application?

2582(ai)LSS—3,

The Deputy Minjster in the Minis-
of Foed, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). Yes,
A schemc to iniroduce Maobile Soil
Testing Units in the Intensive Agri-
culturyl Areus is under consideistion.
This scheme will be implemented
after the approval of the Planning
Commission has been obtained and
necessary funds provided.

(e} The scheme envisages the pro-
vision of one mobile so0il testing unit
to start with, for each district of the
country, Ultimately, one such unit
may be provided for each block, Each
unit wil] be altached to a standard
soil lesting laboratory. In the phascd
programme of implementation of the
scheme, priority will be given to the
laboratories serving the Intensive
Agricultural Aress, and to the areas
where fertilizer consumption Thas
reached a high level

Gramdan Movement

1235, Shrimat! Ramdulari Sinha: Will
the Minister of [Food, Agriculture,
Community Development and Co-
operation be pleased to state:

{a) how does the working and or-

ganigation of statutory Gram Pan-
chayat and Gram Sabha under the
Gramdan movement of each State

differ; and

(by the meritzs and demerits of
these two types of institutions?

The Deputy Minister of Food, Agri-
culture, Community Development and
Cooperation (Shri  Shinde): (a)
Statutory Gram Panchayats exist in
all the States for every wvillage or
group of villages, while Gram Sabhas
under the Gramdan movement are set
up under their law for each of the
Gramdan villages in Andhra Pradesh,
Assam, Bihur, Maharashtra, Origsa,
Rajasthan and West Bengal. The
Gram Panchayats consist of elected
Panches and 8 Sarpanch; Gram
Sabhas of Gramdan villages, In some
States called Gram Parishads/Man-
dals, with their own directly elected
Presidents and executive and other
committees, if any, consist of the
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adults residing in the village or own-
ing land there or donating it by way
of Gramdan. The Gram Panchayat's
functions include, besides develop-
mental activities, civic functions; the
focus in the case of Gram Sabhas in
Gramdan villages is on land manage-
ment and development and socio-
economic betterment of the village.
Each set of institutions has its desig=-
nated sources of income. The Gram
Pancheyats and the Gram Sabhas in
Gramdan villages have concurrent
jurisdiction under their respective
legislations, but the law provides for
the latter taking over the functions of
the former.

(b) The Gram Panchayat is a more
compact unit of administration; the
Gram Sabha, on the other hand, has
the advantage aof being more broad
based; each of these bodies, however,
is also provided with the other's
counterpart., In the specific context
of Gramdan, the Gram Sabhas have
moare apt relevance.

Model State Farms

1236. Shrimati Ramdularl Sinha:
Will the Minister of Food, Agricul-
ture, Community Development and
Cuo-operation be pleased to state:

(a) whether any assessment has
been made of the out-turn of the
Model State Farms running in diffe-
rent Stateg;

(b) if so, whether Govermment are
aware that due to the bad perfor-
mance of such farms in many States,
it has not been able ¢o inspire confi-
dence of the farmers in Government
Marchinery; and

(¢) the steps being taken to
prove their performance?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and C atlon (Shn
Shyam Dhar Misra); (a) to (c), The
4000 seed multiplication farms already
sel up in the country serve as model
Farms for demonstration of improved
agricultural practices. Various Ex-
pert Bodles such as the Programme
Evaluation Organisation, Seed Multi-
plication Team (Committee on Plant

im-
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Projects) of the Planning Commis-
sion and other Experts reviewed
inter-alia the progress of these farms
Against the background of the
defe:ts brought out gnd the remedies
suggested by these Expert Bodies,
a8  Programme of Action for
better performance of the farms
and allied programme was drawn
up by the Government of India and
forwarded to the States. Various
technical and organisational measures
to be adopted have been recommen=
ded to the States to effect improve-
ments by adopting =all possible
measures among others such asi—
1, Completion of irrigation,
and stores and provision of ade-
quate technical staff to ensure
good management.

2. Reclamation of all available
lend in the farms for cultivation.

3. Provision of fencing.

4. Provision of other equip-
ments necessary for effecient far-
ming.

Information received from the
States indicates that mecessary steps
are being taken by them for further
development and improvement of the
farms.

Production and Consumption of
Foodgrains
1237. Shri Sezhiyan:
Bhri Rajaram:

Will the Minister of Food, Agricul-
ture, Community Development and
Co-operation be pleased to state the
figures of per capita production and
per capita consumption of rice, wheat
and other foodgrains for each State
in 1864-657

The Minister of State in the Minis-
try of Food, Agricalture,
Development and Cooperation (Shri
Govinda Menon): A statement giving
State-wise information on per capite
production of rice, wheat and other
food-grains in 1984-65 is laid on the
‘Table of the House [Placed in
Library. See No. LT-5630/88].
Figures of per capita consumption of
rice, wheat and other foodgrains are
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not available. However, a statement
showing the net per capita per day
availability of cereals in different
States in 1965 and earlier years has
been given in the 'Review of Food
Situation' issued by the Ministry of
Food and Agriculture (Department
of Fpod) in February, 1886. Copies
of this Review have already been
circulated to the Members of the
Parliament.
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Bridges on Bombay Cape Comorin
Road

1239. Shri Mohammegd Koya: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the number of bridges to be
consiructed on the Bombay Cape
Comorin Road and their location; and

(b) when the bridges will be com-
pleted?

The Minister of Transport, Aviatior
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b), The informa-
tion is being collected from the State
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Governments and will be laid on the
Table of the House.

Bridge between Tanur and
Parappananjadi

1240. Shri Mohammed Ko¥a: Will
the Minister of Transport, Aviation,
Shipping ang Tourism be pleased to
shate:

{a) whether Government arc aware
that direct road link between Kupi-
puram and Calicut in Kerala is possi-
ble only, if one bridge is constructed
hetween Tanur and Parappananjadi;

{b) 1t go, whether this bridge is
proposed to be included in the Fourta
Five Year Plan; and

{c} whether top-priority is pro-
posed to be given to this bridge n
view of itg importance?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The proposed
bridge between Tanur and Parap-
pananjadi, in the Kerala State when

constructed, would fall on a State
road, The Government of Kerala
are, therefore, primarily concerned

in the matter. According to the
position indicated by them, they pro-
pose to include this bridge project in
their Fourth Five Year Plan. It s
doubtful whether it could be given
top priority as there is already a road
connection existing between Kuttipu-
ram and Calicut via Tirurangadi.
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Credit Facilities for Farmers

1243, Shri D. C. Sharma:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Bishwanath Roy:
Shri Bal Krishna Siongh:

Will the Minister of Food, Agricul-
ture, Community Development and
Co-operation be pleased to state:

(@) whether any scheme to provide
easicr credit to the farmers for irii-
gation purposcs has bgen considered;
and

{b) if so, with what resulls?

The Deputy Minister in the Minis-
try of Food, Agricultufe, Communily
Development and Cooperation (Shri
Sham Dhar Msia): (a)  and  (b).
Cooperatives (primary agricultural
credit societies and land mortgage
banks) give medium-term and long-
term credit to cultivators for irriga-
tion purposes like sinking of wells,
installation of oil engines and pump
sets, making of field channels ete
State Governments also give loans
for minor irrigation works. Re-
eently a scheme has been formulated
for ayacut development for utilisa-
tion of irrigation potential for incre-
asing agricultural production to be
taken up on a pilol basis in selected
areas. An important item of this
programme is to arrange the finances
required for irrigation purposes. In
areas wherc cooperatives are not In
a position to provide the required
finances, the State Governments may
have to give the necessary loans.
Proposals in this regard are awaited
from the State Governments,
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Radio Telescope

Shri Onkar Lal Berwa:
Shri Hukam Chand
Eachhavalya:
Shri Bhagwat Jha Azad:
Bhri M. L. Dwivedi:
Shri §, C. Samanta:
Shrimatl Savitri Nigam:
Shri Subodh Mansda:
Bhri P. C. Borooah:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be plcased
to state:

(a) whether there is any proposal

to install a radio telescope in India;
and

(by if so, the location, date and ex-
penditure involved with other details?

The Minister of Transport, Aviation,
Shipping and Tourism (Shrl Sanjiva
Reddy): (a) Yes,

(b) It is proposed to Install a radio
telescope at the Astrophysical Obser-
vatory at Kodaikana] by the end of
1967. The estimated cost of the radio
telescope will be about Rs. 1,15,000.

Cost of Wood in India

1246. Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Onkar Lal Berwa:
Shri Lahtan Chaudhry:

Will the Minister of Food, Agricul-
ture, Community Development and
Co-operation be pleased to state:

(a) whether it is 5 fact that the
Swedish experts connected with the
logging training project at Dehra Dun
have expressed that the high cost of
wood in India is because of poor log-
ging technigques;

(b) it so, the suggestions made by
them to improve the techniques of
logging; and '

(c) whether there is any proposal to
send a team of experts to Sweden
for training and experiments?

The Minister in the Minis-
try of Food, Agriculture, Community
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inde) : (a_) The Swedish experts
connected with the logging training
project at Dehra Dun have expressed
the view that poor logging technigues
are one of the factors which contri-
bute to the high cost of wood in India.

(Shri

(by The following measures have
been suggested:—

(1) Improvement in logging
planning and efficiency gtud-
ies.

(i) Improvement in logging plan-
ning ie, felling and cCross=
cutting of trees.

(111} Tractor and truck hauling.
(iv) Portable saw-milling.

{v) Aerial transport of timber in
the  hilly terraing where
practicable,

(c) There is no separate proposal to
send a team of experis to Sweden.
However, under the project “Logging
Training Centres” provision exists for
fellowships in foreign countries total-
ling 48 man-months.

fafe {frm TR

1247, =1 feoq a=amw
are T wANT Wifgan
=t ag Ewg
wt anrE
v fafw wf 7g @A € g
53 i

(%) 71 ag @9 & fe frfem gfem
FTTyw # fasw wfem s g
woT o Qo wEy fwo

uW R IR ¥ WA BT AT WA T
#frcar g Wk

(w) =ofz o, o o frow & o
FORE g M I gIfey WA %
fod mpr ST o ok ?
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fufr s xrerw & Trww s (wdit) ®o
oo wEathrema): (%) Qe FEvTET
g fr food ot sy g & 1065 %
o wowew fafen ¥fem s
w1 fasiiw afomsy ww & e aft
fearg | mafe Gar A Wy o7 wer
3 fr frmr Wil wfaw wfsamegl ®
qreT v &, fe ot fme &
W e QifaeE o &Y 9 A9y 91
RE

() feafa o frmg @t o @@
2

National Highway from Malda
to Assam

1248, Shri Vasudevan Nair:
Shri Warlor:
Shri Indrajit Gupta:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact bhat only
a small section o1 the Nalwonal High-
way from Maida to Darjeeling and
Assamn passes through the State of
Bihar for which lorry owners [rom
West Bengal are severely harassed by
the Bihar Police posted at the check
post;

{b) whether such a situation can be
avoided by providing direct road link
through the State of West Bengal; and

ey il o, the steps being taken to
provide such a link?

The Minister of Transport, Aviation,
Shipping und Tomrism (Shri Sanjiva
Reddy): (a) The route from Malda {o
Darjeeling is along National High-
way No. 3¢ uplo Dalkhola where it
joins National Highway No. 31 which
startg from Barhi in Bihar and goes to
Gauhati wia Barauni, Purnea, Dal-
khola, Kishangani, Siliguri and Cooch
Bihar. Siliguri to Darjeeling is &
State road in West Bengal, I a length
of about § miles between Dalkhola
and Siliguri National Mighway No. 31
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passes through Kishanganj town which
is in Bihar State. The Government of
India is not aware of the extent of
difficulty that the road trafic emanat-
ing from West Bengal experiences on
this section of the road.

(b) and (c). National Highway
routes are not aligned to keep within
the boundaries of any one State as
they are meant to serve the country
across its length and breadth. A pro-
posal has been made to construct a
byepass round Kishanganj as the sec-
tion of National Highway No. 31
through the town is congested. A sug-
gestion was received from the Gov-
ernment of West Bengal to align the
byepass so that it is entirely within
West Bengal in which case no portion
of National Highway No. 31 between
Dalkhola and Siliguri will lie in
Bihar. The provision of byepasses has
ordinarily been given a low nriority
in the scheme of development of
National Highways.

97 AR ® W Tog

e TS WARET Fgar :
Wt &g

A1 TREAE TR

st fFaa oz

=t g faw

ot Peam wam

st IfEar

1244

1 @i, 5la, waaiuw fawm
TAT AXEACHAT T T KT TAT F\W
fie :

(%) qfa-gureaar fawme drrn
& o we aw fEaar dos gfa &
Ffa dra = @ g A

(=) vv% sformreasy amnwi
£ oy qmar &7 JEEA §N w7
T g 7

wrg, gfv, miaiaw. fewew aar
HEETT Aoy § Iu-say (s swwT
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fawt): (%) WA wfw g aqr
v gt & FACIT 1965-66
& T A qfe gard W fawfaa
F AQE IgFT FATT Ha 8. 1
Fufamr qee gy

(a) s afr & gatqmfa ufy-
far ofy somm A 2.02s
fafam &7 g )

T ® A

1250. st gro 1o forerdy : 7
ww, "¢ fa, amare fowm aan aweTe
HAT Tg FATH F T HLA 6

(%) =48 7= § fr "de e
ATHF w1 & dfa § w1 wowy Sy
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g

(@) afx 1, 1 o7 fard w7
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(7) “Fz =" i #FIwE
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ad, wiw, wearfow fewig qar
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wfw # M e Amrw $r dar
9T & 1 B wif w7 gt garare
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qF IHAT WA T F F A A
TETH O 6w & famro s o)
E | Tt W osr ¥ YT s
* wTorC A ¥ Fraw §) g%t §
o\ wmAl & few, qwg qar
#tmafy A ¥ “maga” & ar fem

TR
Construction of Fishing Boats in
Kerala

1251, Shrl Vishram Prasad:
Shri Yashpal Singh:
Shri Bagril:
Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Food, Agricnl-
ture, Community Development and
Co-operation be pleased to state:

(a) the further progress made on
the project for the construction of
fishing-boats in Kerala; and

(b) when the production of boais
will gtart?

The Minister of State in the Minis-
try of Food, Agriculture, Communitly
Developmént and (Shrl
Govinda Menon): (a) and (b). Infor-
mation ls belng collected and will be
laid on the Table of the House.

Foodgrains from U.B.A.

1262, Shri Madhu Limaye: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether it is a fact that the
American Government relaxed certain
procedures to speed up delivery of
foodgrains to India in the gecond week
of December, 1865;

(b) if so, the nature of this relaxa-
tion; and
(c) the quantities involved?

* The Minister-of Siate in the Minls-
try of Food, Agriculnre, Communiy

Develop t and Cooperation (Shrt
Govinda Menon): (a). Yes, Sir
(b) -The rehixatlon” permitted us to

pu.rchase foodgrains without waiting
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for the usual 7 days {rom the date of
issuance of the Purchase Authorisa-
tions by the U.S. Government.

(c) The quantities involved were 7
lakh tonnes of wheat and 1 lakh
tonnes of Milo.

Cow-Dung used as Fuel

1253. Shri Bagri:
Dr, Ram Manchar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Paitnayak:
Shri Yashpal Singh:

Will the Minister of Food, Agricul-

ture, Community Development and

Cooperation be pleased to state:

(a) whether there is any proposal

1o bring forward a legislation to prohi-
bit the burning of Cow-dung as fuel;
and

(b) ¥ so, when the Legislation will

be brought forward?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No.

(b) Does not arise.
wmuTsi ® wH & WE o sfaws

1254. oY w§: ¥ W, wfy,
FROTE faem G qEETC WAT A8
T & P Wk

(%) =1 woerT ¥ feeet ¥
gTATHY #T ATET H AR AT AT X
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w1

(=) =fz i, @t I8% w1 w0
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e, iy, amafoe feew it
HEET HATAT | I-F A (o Ny
xwm) (%) bty

(w) =, Af W< g ¥ o
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Fair Price Shops in U.F. and Bihar

1257, Shrl P, R, Chakravertl:
Shri K. N, Tiwary:
Will the Minister of Food, Agricul-
tare, Communify Development and
{looperation be pleased to state:

(a) whether the Agro-Economic
centre set up by the Centre had under-
taken the study of the working of fair
price shops in UP. and Bihar;

(b) whether it has been revealed
that honest people are not usually
inclined to go in for fair price shops
because of the narrow margin of pro-
fit allowed by Government and their
reluctance to adopt urifalr means;
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(e} whether the study team suggest-
ed rise in the margin of profit to the
shopkeepers;,

(d) the other suggestions made by
the study team; and

(e) Government's reaction thereto?

The Minister of State in the Minis-
try of Food Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (e). The
Study Team opn fuir price shops set
up by the Government requested all
the Agro-Economic Research Centres
to carry out quick survey of the
working of the fair price shops. The
Centres are expected to ‘furnish their
report direct to the Chairman of the
Study Team. Ag the Study Team has
not yet submitted its report to Gov-
ernment, it is not possible to indicate
which of the Agro-Economic Research
Centres have carried out the survey
as requested by the Study Team or
what their findings are.

Areas Covered by Package Schemes

1258, Shri P. R. Chakravertl:
Shri K. N. Tiwary:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleused to state:

(a) the steps taken to remove the
major restraints that are impeding
speedier progress of the package pro-
grammes;

(b) how far the future loans for
wells and tube-wells have been pro-
vided for the villages which are in the
rurel electrification link up; and

(¢} whether the intensive Agricul-
tural Areas would have the first claim
on imported fertilisers?

The Depaty Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
8hyam Dher Miara): (a) The Inten-
sive Agricultural District Programme
(Package Programme) hag recorded
satisfactory progress during the period
of its operation asince the inception of
the Third Five Year Plan. It has,
however, encountered problams in the
Hleld which have retarded the pace of
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progress, Some of the major problems
have been non-availability of techni-
cally qualified staff in sufficient num-
ber, frequent staff translers, lack of
adequate number of distribution points
50 ag to bring supply of inputs, parti-
cularly fertilisers within easy reach
of the farmers and existence of wesk
cooperative institutions.

The above-mentioned problems
have been kept under constant review
in the course of' {he implementation of
the programme and the following
measures were {aken 10 over-come
them:

(i) The intensive Agricultural
District Frogramme districts
are given preference by the
State Governments in the
posting  of  agriculturally
gualiied and experienced
personnel tg man key positions
like those of the Subject-mat-
ter Specialists at the district
level and the Agricultural Ex.
tension Officers at the block
level.

(ii) Special atiention has been
paid since the very beginning
of the programme to the train-
ing of staff at different levels
specially the Agriculture Esx-
tension Officers and V.L.Ws.
so as to improve their techni-
cal competence and skill. Em-
phasig 15 leid mainly on om-
the-job  trsining.  Training
courseg ure regularly organis-
ed at the district, block and
village levels in each LAD.P,
district.

In some of the districts, the
staff turn-over has been very
high affecting the continuity
in programme planning and
implementation. The State
Governments have taken
measures to reduce the staff
transfers 1o the extent possi-
ble. In thls connection instruc.
tions have been issued by the
Centre that the staff, once in
position, should be continued

(iil)
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for at least a period of three
years.

(iv) With & view to stocking agri-
cultural inputs like geeds, fer-
tilizers, pesticides, etc. with-
in easy reach of the farmers,
a large number of storage
godowns has been/are being
constructed in the Intensive
Agricultural Areas, both at
rail-head/mandi level and
village level. So far, 2,073
rural godowns have been
completed. Recently a Cen-
trally Sponsored Programme
wag taken up for construction
of godowns under the Special
Development Programme
(Crash Progiamme) with a
view to ziving a fillip to this
activity in the Intensive Agri-
cultural Areas.

(v) Since the inception of the
Package Programme the State
Governments have taken up a
phased programme of streng-
thening of co-operative instl-
tutions at different leveig to
make them effective instru-
ments of rendering credit, sup-
ply and marketing services to
the farmers. As a result of
these efforts, there has been
substantial increase in the
volume of loaning under the
programme, The total amount
of credit, mainly short-term,
extended to the cultivatorg in
the 1L.AD.P. districts increased
from Rs. 12'T8 crores in 1061-
B2 to Rs, 18'50 crores in 1984-
85. However, in areas where
the cooperatives are weak,
they have not been able to
meet {he credit requirements of
the cultivators fully. In such
areas, the cooperative line of
credit has been supplementsd
by taccavi through the Gov-
ernment,

(b) Maximum emphasis is being
lald on constructlon of wells and
tubawells in all those areas where
there is scope for such construction
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For accelerating this programme to
the maximum extent on systematic
bagis, the State Governments have
been asked to carry out = rapid
groundwater gurvey,

In view of the fact that electrical
pumpsets provide the most efficient
means for lifting groundwater, spe-
cial emphasis is being laid on under-
taking a big programme of installing
such pumpsets, The States have been
advised tp devetai] the programme
of installation of pumpsets and ex-
tension of power lines with a view
to achieving maximum results with
minimum expenditure on extension
of power lines. In sanctioning the
rural electrification programme, care
is taken to ensure that the extension
of power lines is carried out only In
those areas where there is ample
groundwater potential for supporting
installation of pumpsets on wells/
tubewells.

fe} The policy regerding alloca-
tion of fertilisers from the Central
Pool for the coming financial year is
under active consideration. It s,
however, proposed lo meet the re-
guirements of fertilisers of the Inten-
sive Agricultural Areas and the areas
selected for the High Yielding Varie-
lies Programme in full. The allot-
‘nents are made from the Pool both
“rom indigrnous and imported stocks.

Cultivation of Waste Lands

1259, Shri Kolla Venkaish:
Shri M. N. Swamy:
Shri Laxmi Dass:

Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Vishwa Nath Pandey:
Shri Warior:

Shri Indrajit Gupta:
Shri Vasudevan Nalr:
Shri A. K. Gopalan:
Shri Dasaratha Deb:
Shri P. C. Borooah:
Shri D, §. Patil:

Bhri M. L. Jadhav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have tak-
n a decision regarding the propossl

for the assignment of Government
waste lands to private joint stock
Companies; ,

(b) if so, the broad details thereof;
and

(c) if answer to (a) be in the nega-
tive, the reasong for the delay?

The Deputy Minister in the Minls.
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) o (e).
This matter was considered and
found not practicable,

Supply of Fertllisers to West Bengal

1260. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri M. L. Dwlivedi:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a tact that the
demand for the supply of Chemical
Fertilisers to the West Bengal was
not met in full by the Centre last
Vear,

{b) whether the Food Commission-
er of West Bengal represented ag-
ainst thig to the Centre; and

(c) if so, whether the quota will
be increaged in the case of West
Bengal for the next year?

The Depaty Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Gov-
ernment of West Bengel sent a de-
mand for 52,150 tonnes Nitrogen dur-
wg 1964-65 but, due to overall short-
age of fertillsers, only 24659 tonnes
Nitrggen could be allotted  to the
State Government.

(by and (c). No. However, & total
quantity of 34,384 tonnes Nitrogen
has been allotted 1n favour of Wesly
Bengal during 1065-66 The positio
is |lkely to improve during the year,
1966-87,
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seed Corporation of India

1261, Shri Subodh Hansda:
Shri 5. C, Samanta:
Shrl Bhagwat Jha Azad:
Shri P. C, Borgoah:
Shrl M. L. Dwivedi:
Shri Linga Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Seed Corporation
of India has taken up the production
and supply of improved varieties of
wheat and paddy seeds;

(b) if so, whether it has produced
and collected the seeds for the coming
year;

{e) how much seeds have been
produced; and

(d) the States in which these will
be distributed?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The National
Seeds Corporatiun has so far taken
up the production of only one im-
proved variety of paddy seeds, biz.;
Taichung Native I, (through contmct
producers). It plans to take up the
production of improved wvarieties of
wheat seed next year,

(b) The crop is in the fleld. Pro-
curement of the seeds will commence
from April, 1866.

(c) About 9,000 tonnes of Taichung
Native-1 paddy seeds are expected to
be procured out of the anticipated
production of 18,000 tons.

(d) The seeds will be distributed to
the States of Magharashtra, Andhra
Pradesh, Punjab UP M_P Rajas-
than and Bfhar
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Popularisation of Non-cerea] dishes

1285, Bhri D, C. Bharma: Will the
Mimister of Food, Agricalture, Com-
munity Development and Cooperation
be pleased to slate:

(a) whether any steps have been
taken to popularise non-cereal dishes
and to avoid waste of food-stuffs;
and

(b) if so, the details thereof with
the results achieved?

The Minister of State in the Minls-
try of Food, Agricultore, Community
Development and Cooperation (Shrl
Govinda Menon): (a) snd (b). Yes,
Sir.

A campaign to popularise non-
cereal food as well as recipes using
less cereals has been launched by
way of display advertisements in
selected newspapers in the country.
Suitable recipes on non-cereals dishes,
keeping in mind their nutritive and
calorific value, have been formulated.
These are being published in all
regional languages for distribution so
as to invite public participation in the
widest possible manmer,

The Government is popularising
subsidiary foods to reduce excessive
consumption of cereals and to improve
nutrition through systematic cam-
paigns organised by Mobile Food and
Nutrition Extension Vans and Insti-
tutes of Catering Technology and
Applied Nutrition. The campaigns
promote preservation of fruits and
vegetables and lay particular emphasis
on avoidance of waste. Demonstra-
tion is a special feature of the pro-
grammes, A documentary film entitl-
ed “Food for All but None to Waste”
is under preparation for focusing
publie attention on this aspect of the
problem. Exhibitions are also being
sponsored.

The State Governments have also
been advised by the Government of
India to observe austerity in the con-
sumption of foodgrains and avoidance
of waste.

There is considerable interest on
the part of the public on the pro-
gramme launched by the Govern-
ment.

Accommodation for IA.C. Employees

1266. Shri Umanath:
Shri Madhu Limaye:
Shri Eswara Beddy:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shr]l Onkar Lal Berwa:
Shrimatl Maimoona Sultan:
Shri Hukam Chand Kachha-
vaiya:
Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri Ram Sewak Yadav:
Shri Bagri:
Shri Bade:
Shri Rameshwaranand:
Shri Yudhvir Singh:
Will the Minister of Transport,
Aviation, Shipping and Tourism bhe
pleased lo state:

(a) whether it iz a fact that ever
since nationalisation, the Indian Alr-
lines Corporation has been promising
the provision of accommodation to its
employees;

(b) if 8o, the reasons for the delay
in providing housing accommodation
to them;

(c) whether a deputation of the Air
Corporation's Employees Uniop met
the late Prime Minister in the middle
of December, 1985 and represented this
matter; and

(d) i so, the steps Government
have taken to retrieve the position?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Indian Air
lines Corporation has been making
efforts to provide housing accommo-
dation to its employees but due to
various reasons much progress could
not be made particularly because of
non-availability of land.

(c) Yes, Sir.

(d) The Corporation propose to
construct houses in the first instance
at the four main stations, namely,
Delhi, Bombay, Calcutta and Madras,
In Delhi a piece of land was secured
as early as 1960 but it was acquired
by the Delhi Administration under
the Master Plan. After considerable
effort the Corporation have been able
to secure allotment of 27.2 acres of
land in Munirka village and they have
deposited with the land and Develop-
ment Office, New Delhi on 28th Dec-
ember, 19656 a sum of Rs. 67,46,980
for the purpose. They are now await-
ing possession of land.

At Calcutta also for various reasons
sites originally selected had to be given
up. Now a beginning has been made
with construection of quarters in the
vacant portion of the land obtained
from Director General of Civil Avia-
tion.

At Bombay land has been leased
from the Director General of Civil
Aviation and administrative approval
to the project at a cost of Rs. 150
lakhs has been accorded.

At Madras, land measuring 16.9
acres has been purchased from the
State Government and detailed esti-
mates for the comstruction of a hous-
ing colony are being prepared.

Ferry Service between Rameshwaram
and Talaimannar

1267. Shri Umanath:
Shri Balakrishnan:
Will the Minister of Transport,

Aviation, Shipping and Tourism be
pleased to state:

(a) whether any proposal to start
a ferry service between Rameshwaram

and Talaimannar is under considera=
tion of the Shipping Corporation of
India; .

(b) it so, the reasons therefor; and
(c) the details of the proposal.

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): () Yes, Sir,

(b) The main purpose of the pro-
posed service is to establish shortest
possible link by sea between India
and Ceylon.

() Initially, the service will be bi-
weekly.

Basic Slag for Agricultural Crops In
Kerala

1268. Shri Umanath: Will  the
Minister of Food, Agriculiure, Com-
munity Development and Cooperation
be pleased to state:

(a) whether trials of application of
basic slag for various agricultural
crops in Kerala haed resulted in
increasing the per acre yield;

(b) if so, the various items of crops
to which it was applied;

(c) the extent of increase in per
acre yield for the respective crop;

(d) whether Government have per-
mitted the import of the basic slag
from West Germany for use in Kerala;

(e) if so0, the quantity permitted to
be imported;

(#) whether any foreign exchange
is involved; and

(g) it not, the basis and terms
under which the import is allowed?

The Deputy Minister in the Minis-
try of Food, Agricalture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). Yes.
Certain demonstration trials were
conducted by the Thomas Khad
Scheme of India, with Thomas Phos-
phate, commonly known as Basic
Slag (supplied ag a free sample). The
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trialy were conducted in cultivatore
flelds, on certain crops viz. Paddy,
Sugarcane, Banana, Vegetable, fruits
and Tapioca, under the supervision of
the Agricultural Chemist, Agricultural
College and Research Institute, Vella-
vyani, Trivandrum, These demonstra-
tionsy had given encouraging results
in most cases. A statement showing
the results obtained from comparative
fertiliser trials with Thomas Phos-
phate (Basic Slag) and other avail-
able phosphate fertilisers in Kerala
is loid on the Table of the House,
| Placed in Library. See No, LT-5631/
B6].

(d) to (ep, Messrs. Thomas Khad
Beheme of India, New Delhi requested
permission during 10865-86 to import
2,000 tonnes of Thomas Phosphate
(Basic Slag) from West Germany for
distribution in Kerala State. The pro-
posal was supported and recommend-
ed by the State Government. The
Government of India has agreed to
consider the import of 2,000 tonmes
of high-grade basic slag annually for
3 1o 5 years from West Germany on
barter basis subject to the commodi.
ties to be exported under the barter
proposa] beng found acceptable to
Government, The matter is under
wconsideration,

Food Production by Standents

1269. Shri Karni Singhji:
Shri Hem Barua:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperatiom be pleased to state:

(a) whether Government have
received favourable response {rom
the Vice-Chancellors and State Chief
Ministers to their request to prepare
scheme for students to help food pro-
duction during their wvacation and
leisure hours;

(b} if so, the details of the schemes
put forward by them; and

{c) when the scheme would be
given effect to so as to accelerate the
food production drive?

MARCH 1, 1988
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop and Cooperation (Shrl
Shyam Dhar Misra): (a) Yes, Sir.
Replies have been received from
sixteen Universites and a number of
State Governments,

(b} and (c). Only three Universi-
ties have put forward or undertaken
schemes. The details are as follows:

Delhi  University: The scheme
visualises reclamation and cultivation
of waste land near village Dhaka in
the neighbourhood of the University.
Implementation has already been
taken up and ten acres of land have
been sown.

Jadevpur University, Calcutta: The
University has made a small begin-
ning of kitchen gardening and stu-
dents activities would extend to allied
flelds in due course, Arrangements
are on hand to hold debates and a
repctt will be communicated as soon
as il is held.

Kurukshetra University Kuru-
kshetra: Vice-Chancellor launched
the Campaign on October 18 by cut-
ting first handful of ripe pally on
60 acres farm of University. 10 acres
vegetables farm has been started by
the hostel boys and girls. College has
started farming clubs as also fishery.

Mangalore Port

1270, Shri Hari Vishou Kamath:
Wiil the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to refer to the reply given to Starred
Question No. 713 on the Tth Decem-
ber, 1985 and state:

(a) whether the Master Plan for
Mangalore Port has been finalised;
and

(b) f so, the details thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Bhr! Sanfiva
Reddy): (8) and (b). The matter is
still under examinatlon.
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Agricultural Production

1271. Shri Sobodh Hansda:
Bhrl Yashpal Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment have appealed to the diffe-
rent countries for lending improved
farm services for Agricultural pro-
duction;

(b) if so, to which countries; and

(c) which countries have responded
to the appeal?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Caoperation, (Shri
S8hyam Dhar Misra): (a) to (¢). No
general appeal, as such, has been
issued to Governments of other coun-
tries. But enquiries are being made
from wvarious countries as well a3
International bodies for assistance in
procuring fertilisers, pesticides, agri-
cultural machinery ete, Offers have
beern received from some countries
and with some negotiations are in
progress.
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General Electlons
1273, Shrl Umanath: Will the

Minlster of Law be pleased to state:

(a) whether it is & fact that Gov-
ernment have decided to go ahead
with the ensuing General Elections lo
the country, maintaining the detention
of the Left Communists throughout
the country;

(b) if so, the reasons therefor;

(e) i not, whether the gquestion
was considered at any stage; and

(d) if so, the decision of Govern-
ment in this respect?

The Minister of State In the Minls-
try of Law (Shri C. R. Pattabhi
Raman): (a) The detention of indivi-
duals under the Defence of India
Rules is not related to the question
of conduct of general elections.

(b) to (d). Do mot arise.
Credit to Rural Population

1274, Shri P, R. Chakraverti: Wil
the Minister of Food, Agriculture,
C Ity Devel t and Co-
operation be pleased to state:

(a) the total wvolume of <credit
advanced to rural population through
the cooperatives during last three
years;

(b) whether any analysis has been
made to find out the pattern of dis-
tribution of rural credit among the
house-holders;

(c) whether it ig a fact that over-
whelmingly large volume of credit
goes to the richer households;

(d) whether the All-India Rural
Credit Survey suggested in 1854 that
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the expansion of credit must be com-

bined with firm measures to ensure

that 'the weaker producers were fully

safeguarded; and

(e) how the later development
brought real benefit to the cultivators
who needed credit most?

The Deputy Minister ip the Minls-
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (e). A
statement is laid on the Table of the
House, ([Placed in Librery, See No.
LT-5633/66].

Supply of Fertilisers to States

1275, Shri Kolla Venkaiah:
Shrl M. N. Swamy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the balance quantities
of allocated chemical fertilisers due
to the different States after the end
of the third quarter of 1965-66 have
been fully supplied before the end of
December, 1985;

(b} if so, the quantities of manure
supplied to the different States up to
the end of 1965;

(c) the quotas allotted for different
States for the fourth quarter of 1965-
6f; N

(d) the quantities supplied during
the fourth quarter towards the quotas;
and

(e) the reasons for the failure of
the supply of allotted gquota, if any?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) to (d). A
statement showing allotments of
chemical fertilisers made in favour
of the State Governments for the
first 3 quarters of the current year
te. April to December, 1865 and for
the fourth quarter i.e, January-March,
1988, the quantities supplied till 2lst
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3014.
December, 1965 and during January,
1088 separately is laid on the Table
of the House, {Placed in Library, See
No. LT-5834/68].

(e) The main reasons for the short-
fall are:—

1. Delay in the arrival of some
shipments.

2. Production in a number of fac-
tories having been adversely
affected due to power short-
age, inadequate supply of
coke oven gas and sulphur.
Commissioning of Neyveli fac.
tory having got delayed, pro-
duction of urea has not so
far commenced,

3. Occasional shortage of wagon
supply at some ports and fac-
tories due to operational
reasons etc,

Transit and Storage Losses of
Foodgrains

1276. Shrl Vishwa Nath Pandey:
Shri D. B. Raju;
Will the Minister of Food, Agricnl-
ture, Commanity Development and
Cooperation be pleased to state:

(a) the extent of transit and storage
losses of foodgrains during 1964-65;

(b) the reasons therefor and steps
taken to reduce such losses; and

(¢} the action taken against the per-
sons hejd responsible in this behalf?

The Minister of State in the Minis-
try ol Food, Agriculture, Community
Devel t and Cooperation (Shri
Govinda Menon): (a) The storage
and transit losses of foodgrains during
the year 1064-65 were as under:i—

Transit

_SSM_-LN;’I Loss
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(b) Storage losses are accounted
for muinly by driage as the grains
handled are mostly imported and have
a high moisture content. Some losses
also ozcur because of different modes
of weighment at the time of receipt
and issue and pest activity. In transit,
the losses occur on account of differ-
ent modes of weightment at loading
and unloading puints, driage as the
grain passes through hot climatie
conditions and unavoidable spillage.
Following steps have been taken to
reduce the losses:—

Storage Losses:

(i) Godowns constructed by the
Government are rodent and
damp proof;

(li) suitable dunnage is provided
for the grain bags;

iii) grain is inspected at the time of
receipt, during storage and at
the time of issue by technically
qualified officers; )

treatments for
are carried out

{iv) technical
pest control

from time to time as and when-

necessary.
Transit Losses:

(i) Security measures gt the time
of loading ard unloading have
been tightened up;

(il) escorts are provided during
transit between loading points
(Docks|Railway Stations) and
godowns, where necessary;

(lii) weighment is done both at the
time of despatch and receipt;

(iv) prompt action i3 taken . to
pursue tenable claims against
the Railways;

{v) responsibility is fixed on the
transport contractors where the
road transit losses are attribut-
able to them,

(c) In the case of rail trans’t losses,
where claims are tensble againat the
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Railways, steps are taken to effect
recoveries from them. Similarly, in
the case of road transit losses res-
ponsibility of the road transport com-
tractors is. fixed where possible and
amounts recovered from them. For
other losses also investigations are
carried out with a view to fixing res-
ponsibility before action for regulari-
sation of the losses s taken.

Drilling of Tube-Wells

1277, Shrl Vishwa Nath Pandey:
‘Will the Minister of Food, Agricul-
ture, Community Development and
Cooperatlon be pleased to state:

(3a) the number of experimental
tube-wells drilled in Uttar Fradesh
during 1965-66, District-wise; and

(b)Y the number of them found
successful?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperatfon (Shri
Bhyam Dhar Misra);: (a) and (b),
During 1965-66 only 2 exploratory
bores were drilled in the District of
Dehra Dun in UP. Onc of these was

successful and the other Is being
tested.

e # wefmt Ot s

1278 st faafa fasy v W,
¥, wrrarfoe fawta ot wgere el
TZ TG & F wea

(%) w7 @oET A 1965 ¥ WIKw
¥ wze, wrefm g i gar Ay ¥
Ty gRATT i nefaa) € o aar
¥ arY ¥ w1 maqw fFa §;

(&) w1 g & gt T
§ b af g famra &1 F 139w g
s W ¥ ¥ aqranz ¥ fredr
wefagi g ) a1 afd;

(w) wfas wrar § gafemt s

g ¥ wAeET foy gg o5 @rg auar
g% &1 @r %0 Y



3017 Written Answers
(w) wod qew ¥ fawm & fod
T T AAF awrE g g ?

wmw, vfy, amafoe faoww wo
W HAwR § -t ot vy
W) o (F) wE Y W ¥ adm
& ¥ agars: oF fegnd fa w1 wdam
ferr &+ 1965 i og gAY O FAT
¥ Xroew fRar @ 47 1 ST JOETO A
oY grG o WA A1 w1 giqor fear 0

(=) %7 sdaw & AUR 9 oF
Hrer wywe oar o g e § wde
i § fF arg wadal & shiad
WTRT 100 FTE X ASHT qI A T
o3t & fua 4 § game arifor gadd
F s it o

(m) wosft Y afifoy Svaf
¥ T grEd) S ) wrEweTsT
Y g F KT aweq w1 Iy
7 ¥ gurarT fFar a1 g%

(7) & drmrst o7 Y dioer 3
8.25 W& 27 wedA w1 whifom
AT HA FT 9 § WK @ H [
w2 ¥ gedtET AT & ASW! oFEA
547 gralos aaaal § wefaat qe
wrq &Y faarg=, faor, favuw, sfmar
WA HYT HEHTR FET S
wTaFR WY g

Dalry Farms in Punjabd

1379. Shrl Daljit Singh: Will the
Minister of Food, Agriculture, Com-
muonity Development and Cooperation
be pleased to refer to the reply given
to Unstarred Question No. 1145 on
the 23rd November, 1885 and state
the amount allotted to the Punjab
Government during 1865 and 1866 so
far to help establish a chain of dairy
farms in the Punjab to meet the
demand of milk for defence person-
nel?

MARCH 1, 1966
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The Deputy Minister In the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): The question of allotting
eny amount for the establishment of
& chain of dairy farms in the State of
Punjab has not arisen as no specific
scheme has been received so far.

Master Flan for Boads in Kerala

1280. Shri Vasudevan Nair:
Shri Warlor:
Shri Daji:

Will the Ministér of Transport,
Aviation, Shipping and Tourlsm be
pleased to refer to the reply given to
the Unstarred Question No. 2584 on
the 21st September, 1865 and state:

(a) whether the Master Plan fYor
fthe Development of roads in Kerala
has since been received; and

(b) if =0, the broad details thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Proposals
involving & total expenditure of
Rs. 3648 crores have been drawn
up by the Government of Kerala
for the development of roads in
the State Sector and mational
highways in the Central Sector.
The Schemes proposed 1o be
included in the Rtate Sector are esti-
mated to cost Rs, 30 crores. Detalls
of these schemes have not been receiy-
ed by the Government of India so far,
as they are still being examined by
the State Government,

Proposals for the development of
National Highways In the State re-
ceived from the State Government
account for Rs, 648 crores as under:

Estimated
cost

Crores

1. Development of Existing
National Higheays

Schemes expected _to
over  from the Third_  to
the Fourth Five Year Plan

spill
o'4s
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2. Construction of missing links 0'0%
3. Reconstruction of weak brid-
ges . w A o063
4. Impr of g ic
standards  of existing
alignment & . . . 223
5. Construction of bypasses . 2'14
Il New National Highways
Addition 1o the existing N.H,
system | . . . 1°00
652
Deduct the amount likely to be
spent during [IT Plan 0.06
NET ToTAL 646

These proposals are being examined
and will be taken into account while
finalising the National Highways Pro=
gramme for the Fourth Five Year
Plan according to the availability of
Funds.

Damages for ltalian Ship Stranded in
Bombay

1281, Shri Kapur Singh;
Shri P. K, Deo:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

(a) whether Government's atten-
tion has been drawn to & nmews-item
in March of the Nation (Weekly) of
25th December, 1965 to the effect that
the [Italian Shipping Company ls
likely to sue the Government of India
tor damages to the tune nf Rs. 15
lakhs for their ships which were
stranded for 45 days in Bombay Port
recently; and

(b) it =0, Government's
thereto?

reaction

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Government
have geen the news-item In question
but are unable to vouch for its cor-
rectness, In any cese Government
cannot accept responsibility for any
presumed damages.

Freight for Import of Foodgrains

1282, Shri P. H. Bheel:
Skri P. K, Deo:

Will the Minister of Food, Agri-
cnlture, Community Development amd
Cooperation be pleased to state;

(a) the total amount which Indla
will have to pay towards the freight
in foreign exchange for the import of
fifteen million tons of foodgrains pro-
mised by USA during 1966; and

(b) whether any request has been
made to the U.S. authorities to defer
the payment of freight charges?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The Govern-
ment of the US.A. has not so far
made any promise for the supply of
15 million tons of foodgrains to this
country during 1986, Except to the
extent that these foodgrains are car-
ried from the UBS.A. to India in
Indian vessels, the frelght Yor food-
grain imports from the U.S.A. has to
be pald in foreign exchange. The
cost of freight works out approximate-
1y to about Rs, 6 crores per one mil-
lion tomnes.

(b) No, Sir.
Commerclal Banking in Rural Areas

1283. Shri D. C. Sharma:
Shrimati Savitri Nigam:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

{a) whether an assessment of the
resources and lending capacity of the
co-operative credit institutions indi-
cates that commercial banking must
be extended to the villages in a big
way if agriculture is to get priority
duing the Fourth Five Year Flan; and

(b) it so, the steps taken or pro-
posed to be taken in the matter?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Bhyam Dhar Misra): (a) and (b).
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The performance of the cooperative
credit structure vis-g-vis the question
of other institutional agenzies for
agricultural credit was examined by
an Informal Group appointed by the
Reserve Bank. The Group found that
the record of cooperative credit,
though uneven as between the various
States was, by and large, satisfactory
except in a few States. As regards
the States where the performance
was found to be unsatisfoctory, the
Group considered the role which
various alternative agencics including
the commercial banks could play in
this regard, and suggested the estab-
lishment of agricultural credit corpo-
ralions es a transitional arrangement.
So far as the commercial banks are
voncerned, the Group felt that taking
into account the past experience of
fhese banks in the provision of pro-
tluction credit and the peculiarities of
rural finance, the commercial banks
nre not likely to play a significant
role in the provision of agricultural
production credit, Government would
welcome increasing participation in
the financing of agriculture by com-
mercial banks. In a few states where
commercial banks have shown wil-
lingness to provide agricultural pro-
duction credit, Government have de-
cided to make available to them
techaical advice and  necessary
technical information such as data on
rost of production of crops etc.

Cargo selzed from Iallan Freighter
“M, V. Adegl”

1284. Shri Kindar Lal;
Shri Vishwa Nath Pandey:

Will the Minister
Aviation, Shipping
pleased to state:

of Transport,
and Tourism be

(a) whether it is a fact that ninety-
nine cases containing walusble elec-
tronic and radar equipments bound
for Pakistan have been unearthed
from the holds of the Italian freighter
oM.V, Adegi” in the Bombay Port;
and

(b) if so, the actlon taken by Gov-
stnment in the matter?
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The Minister of Transport, Avistion,
Bhipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir,

{b) Does not arise.

“Grow More Food” Campaign in
Orisaa

1285, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

{a) the amount of grant actually
given to the Orissa State for “Grow
More Food” Campaign during 1965-
66; and

(b} the amount proposed to be
given to that State for the purpose
during 1866-877

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Grant given
to the States for the Grow Nore Food
Campaign is covered under the Heads
of Development (i) Agricultural Pro-
duction  (including Land Develop=
ment), and (ii) Minor Irrigation, A
total grant of Rs. 76.29 lakhs has been
allocated to Orissa State during 1965-
66, under the above mention two
Heads of Development. The grant
will be mctually relessed for payment
to the State Govt. in  March, 1966
when the statements of actual ex-
penditure for the first three quarters,
and anticipated expenditure Yor the
fourth quarter of 10965-66, are receiv-
ed from the State Government.

(b) The amount of Central finan-
cial assistance to be allocated during
1966-67, has not been finalised so far.

Supply of Wheat and Sugar to Orissa

1286, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state the
quantity of wheat and sugar allotted
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and actually supplied to Orissa during
1965-867

The Minister of State in the Minis-
try of Food, Agriculture, Community
Deve'opment and Cooperation (Shrl
Govinda Menon): The gquantities of
wheat and sugar allotted and actually
supplied to Orissa during 1865 and
January 1966 are given below:
{Figures in thousand

tonnes)

“wHEAT
Quantity  Quantity
allotted supplied
1965
Jaruary-December) 69°4 67'3
January 1956 67 67
o '; sucag o
wantit y uantity
allotted supplied
1365
anuary-December) §4°1 52'9
Januazy, 1966 49 31
Dwe!opmnt of Horticulture Ill
Rajasthan

1287. Shri Dholeshwar Meena:
Shrli Ramachandra Ulaka:

Will the Minister of Food, Agricul-
tare, Development and
C tlon be pl d to state;

(a) whether the amount granted to
Rajasthan for development of Horti-
culture during 1865-66 has been fully
utilised; and

(b} if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Bhyam Dhar Misra): (a) and (b).
The information is being collected
and will be placed on the Table of
the House.

Fertilisers Supplied to Bajasthan

1288, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(&) the quantity of fertiliser actual-
ly supplied to Rajasthan during 18965-

+ and

(b) the quantity proposed to be
allotted to that State during 1966-677

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperalion (Shri
Shyam ‘Dhar Misra); (a) The re-
quired information is as follows:

(Figures
in tonnes

Kind of fertiliser

Allotment Qusmny
1965+66  wupplicd rill

15-2-606
Sulphate af
ammonis 12,970 10,538
Utea . 2,354 1,503
Amm. Sul. Nitrate $85 515
Cal. Amm. Nitrate 19,530 16,00

(b )YAllocations for 1968-87 are pro-
posed to be made on quarterly basis
according to the usua] practice. In
view of the expected improvement in
the availability position during 1868-
67, the Government of Rajasthan is
likely to be allotted larger quantities
as compared to 1B65-68.

Bugar requirement in Rajasthan

1289. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the requirement of sugar in
Rajasthan during 1965-66; and

(b} the quantity actually supplied
to that State so far?

The Deputy Minister in the Midls-
try of Food, Agriculture, Community
Develop t and C tion (Bhri
Shinde); (a) Allotment of sugar to
Rajasthan during the sugar year
1085-66 (Nov.-Oet.) will he ahout
1,05,000 tonnes.

(b} During the first three months—
November, 1965 (o January, 1088,
256,00 tonnes of sugar was allotled to
the State Government and 22,188
tonnes was lifted.

Seed Farms in Rajasthan

1260. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

‘Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state;

{a) whether any seed farms have
been set up In Rajasthan during 1965-
86, and
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(b) i so0, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Bhyam Dhar Misra): (a) and (b).
The required information is being
collected from the Rajasthan Govern-
ment and will be placed on the Table
of the House as soon a&s it is received
from them.

Anti-Rat Campaign in Kerala

1291. Shri Vesudevan Nair:
Shri Warior:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the results of the anti-
rat campalgn in the Kuttanad Pack-
age area of Kerala are a success; and

(b) whether this campaign is pro-
posed to be extended to the Palghat
area also?

The Depnty Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) Yes A
gystematic anti-rat campaign was
organised in Alleppey district during
1885-66 n the fields and houses of the
cultivators, The campaign covered
8078 acres of land and 9365 houses
and wag conducted by the sta? with
the help of local institutions e.g.
Panchayats as well as farmers.

(b) The Project Officers of all
TADP. districts including the Fal-
ghat district have been requested to
launch gimilar campaigns.

Shivalik Road

1282. Shri D. D. Puri:
Shri Ram Harkah Yadav:
Shri Subedh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourlam be
pleased to state:

(a) whether work on the 1,3000

mile long Shivalik road is progressing
according to the scheduls;
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(b) if so, when it is likely to be
completed;

(¢) whether work on this road is
centrally supervised;

(d) whether the total outlay suffi.
cient to complete the road before

1971, has been provided in the Fourth
Plan; and

(e) if not, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). The work on
the 1.300 mile long lateral road from
Bareilly to Amingaon, which it is
presumed js meant by “Shivalik
Road"”, is in good progress in most of
the sections and is scheduled to be
completed by the end of 1968-69. The
work on the road is being exeeuted
by the State Public Works Depart-
ments in their respective State terri-
tories under Central Supervision., The
entire cost would be met by the Cen-
tral Government. Due to financial
stringency, the provision of funds
during the year 1986-87 is not quite
adequate, but it is hoped that all the
funds will be available during the
Fourth Five Year Plan which has not
yet been finalised.

Survey of Fallow Lands

1293, Shri H. C. Soy; Will the
Minister of Food, Agricultare, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that steps
are being taken to carry out a com-
plete survey of fallow lands in the
country with a view to put them to
use for agricultural and food produc=
tion;

(b) whether any review has been
made to find out any defects in the
existing rules and institutions to turn
uncultivated lands to cultivation in
the various States; and

(¢) whether the present balance
between cereals and non-cereals like
jute and cotton Is proposed to be
reviewed?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Bhyam Dhar Misra): (z) Yes. To
determine the exact extent of cul=
turable waste land that would be
available for cultivation, a survey is
currently in progress;

{¥) As the State Governments have
been allotting waste lands to landless
mgricultural familles under their
normal land allotment rules, it was
not considered necessary to make any
review of the existing rules.

(c) Production of both the food
grains and commercial crops is sought
to be increased mainly through iIn-
tensive cultivation measures. No
basic change in the proportion of
erea under food grains to total area
under all crops is contemplated.

Port Development Programmg

1204. Shri P, C, Borooah:
Shrl M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri §. C. Samanta;
Shri Subodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to refer to the reply given to
Starred Question No. 240 on 16th
November, 1865 and state;

(a) the broad details of the safe
Port Development Programme;

(b) the cost thereof; and

(c) the action so far taken In pursu-
ance thereof?

The Minister of Transport, Avla-
tlon, Shipping and Tourism (Shrl
Sanjiva Reddy): (a) to (c). As indi-
cated in the reply to Starred Ques-
tion No. 240 answered on the 16th
November, 1865, Government's policy
is to develop adequate port capacity
with a reasonable margin to cope
with the foreseeable expansion of
India's Seaborne trade and also with
all kinds of emergencles, The gene-
ral policy of port development will
<ever all requirements.

Price of Rice in West Bengul and
Orlssa

1295, ‘Shrl Basumatari:
Dr, Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether it Is a fact that the
price of rice iIn West Bengal and
Orissa has been increased to give a
ﬁlI;p to the procurement programme;
an

(b) if so, to what extent?

The Minister of State In the Minls-
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The price of
rice in West Bengal and Orissa has
been increased recently, This was
necessitated consequent wupon the

increase in the price of paddy pays
able to producers.

(b) The increase was 0.35 palse
and Rs. 1.50 per quintal respectively
in West Bengal and Orissa.

Road Accidents in Delhi

1296. Shri Harl Vishnu Eamath:
Will the Minister of Transport,
Avlation, Shipping and Tourlsm be
pleased to refer to the reply given to
Unstarred Question No. 859 on the
18th November, 1965 regarding road
accidents in Delhi and state:

(a) the final outcome of each case
pending in Court;

{b) the result of investigation la
each of the other cases; and

(c) whether a complete list of the
various categories included iIn the
phrase ‘privileged persons of the pri-
vileged institutions’ will be laid on
the Table?

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) All the 3 cases
previously shown as pending In
Courts are still pending trial.
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(b) Out of 5 cases shown as pend-
ing investigation, 1 case is reported
as untraced and the remaining 4
cases are still under investigation.

(¢) No lists of the various cate-
gories included in the phrage *“privi-
leged persons of the privileged insti-
tutions” have been drawn up. Broad-
ly the persons entitled to privilege
are:

(i) officials of the foreign diplo-
matiec missions and officials
holding consular posts;

(ii) officials of the United Nations
and its specialized agencies;
and

(iii) officials of other International
Organisations of which India
is a member and which have
set up offices in India.

These officials enjoy privileges and
jimmunities wunder international law
and State practice.

Delhi-Gorakhpur Air Service

1297, Shri Bishwanath Roy:
Shri Sinhasan Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the air service from
Delhi to Gorakhpur is proposed to
be started again;

(b) whether the aerodrome at
Kasia is proposed to be utilised for
this purpose;

(c) if so, the steps being taken for
the improvement of Kasia aerodrome?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) No, Sir.

When the services operated in the
‘past between April, 65 to September,
1965 the traffic available was very
poor.

(b) and (c). Do not arise.
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Border Roads
1298. Shri Man Sinh P. Patel:
Will the Minister of Transporf,

Aviation, Shipping and Tourism be
pleased to State:

(a) the amount sanctioned for
Border Roads in Rajasthan and
Gujarat States in the current year;
and

(b) whether Government are
channelising this through the States
or any other agency has been created.
for the speedy work?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) A provision of
Rs. 100.00 lakhs and Rs. 400.00 lakhs
has been made in the revised esti-
mates for the current financial year
for meeting the expenditure on
strategic road works in Rajasthan
and Gujarat States respectively; and

(b) the execution of works on
these border roads has been entrust-
ed to the State Public Works Depart-
ments of the respective States. For
some part of the work in Rajasthan,
however, the question of setting up
of a Central Organisation is under
consideration of the Government of
India. P

Cultivation of Paddy in Andhra
Pradesh

1299. Shri Kolla Venkaiah:
Shri M, N. Swamy:
Shri Laxmi Dass:

Will the Minister of Food, Agricnl-

ture, Community Development and
Cooperation be pleased to state:
(a) the extent of area wused for

irrigated paddy for second crop im
Andhra Pradesh this year;

(b) the quantity of different
chemicals fertilisers allotted and sup-
plied for the second crop in Andhra
Pradesh this year;
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(e) if no special allotment of ferti- f§ administered areas of Manipur, Tri-
lisers has been made for the second '§ pura, NEFA and Andaman and
erop, the reasons therefor; and Nicobar Islands,

(d) if full queta has not been ¥ (II) Northern Region:
supplied, the reasons for the same? ! Uttar Pradesh, Punjsb, Himachal
The Deputy Mini b o ’g[ Pradesh and Jammu and Kashmir,
try of Food, Agriculture, Community (L) Western Region;
Development and Cooperation (Shri Gujarat, Maharashtra, - Rajasthan,
Bhyam. l}ha; Misra): (a) to (d). In- Madhya Pradesh and Goa.
fornatin is belng_ colleted fom ) Southern Regio:
will be laid on the Table of the An";;i“’ﬁr ad“g“‘“= Kerala and
House when received. & est.

The members would be serving
All-India Forest Commission officers of the rank of Chief Conser-

1300. Shri Dasaratha Deb: Will the Vators of Forests and -would be-
Minister of Food, Agriculture, Com. drawn from each region by rotation,
munity Development and Cooperation 2nd would serve the Commission
be pleased to state: generally for a period of three years.

i The Commission will meet once in
(a) whether an All-India Forest three months.

Commission has been set up to go =

into the question of increasing affore- I unctions

station throughout India; (i) To study the implementation of
the National Forest Policy by the
State Governments and Union Terri-
tories Administrations and to make
suggestions where necessary;

(c)‘ﬂhen the report is likely to be (i) To make suggestions, if any,
submitted? for improvement in the preliminary

The Deputy Minister in the Minis- Stage of the major working Plans of
try of Food, Agriculture, Community the Stater and Union Territories;
Development and Cooperation (Shri (iii) To collect, standardise and

Shinde): (a) to (c¢). The Central blish statisti ; .
Forestry C e w9 5 ip 608 publish statistics relating to forestry;

the Government of India, Ministry of (iv) To pool and disseminate
Food and Agriculture (Department of technical information on forestry
Agriculture), Resolution No. 3-13] derived from States and foreign
62-FD, dated the 25th August, 1965. countries;

The constitution and fu:_lct_ions of the (v) To conduct market studies om
Central Forestry Commission will be  timber and other forest products and

as follows: their utilisation;

Constitution (vi) To provide laison between the-
Chairman: Inspector General of Cent_ral Soil Conservation Board, the
Forests,” Ministry of Food & Agricul. Advisory Board on Research, the
ture (Department of Agrictlture), River Commission, the Central Flood
Control Board, and the other agen-

Members: Four members—one cies whose work has a direct or

member drawn from each of the indirect bearing on forests and forest
undermentioned regions: developments; and

1) Eastern Regions: (vil) To render assistance and
Assam, West Beéngal, Bihar, Naga- technical advice in the implementa-
Jand and Orissa and the centrally tion and evaluation of the forestry-

(b) if so, the personnel of this
Commission, the terms and referenee
of this Commission; and
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.development
States. and Union Territories.

The Central Forestry Commission is

a continuing Technical Body which -

+will meet once in three rmhonths,

Procurement of Foodgrains

-

1301, Shrimati Ramdulari Sinba:
“Will the Minister of Food, Agri-
«ulture, Community Development and
Cooperation be pleasell to state whe-
ther there is any proposal o distri-
bute the foodgrains procured under
monopoly purchase or paddy levy
order scheme in the same Panchayat
or Block or Distriet, if such areas
"have been running in deficit?

The Minister of State in the Minis-
4ry of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): If there are any
-deficit pockets in the surplus areas
where foodgrains are procured by
“Government under monopoly.or levy
or any other system, a part of the
<quantity procured is generally kept
in the area itsélf for meeting the
meeds of such deficit pockets.

Amport of Foodgrains Under P.L. 480

1302. Shri J. P. Jyotishi: Will the
“Minister of Food, Agriculture, Com-
munity Development and Cooperation
‘be pleased to state:

(a) the total amount spent so far
on the import of foodgrains under
‘P.L. 480 in the country;

(b) the amount paid as interest so
far under this head; and

(e) the outstanding amount of the
-said loan yet to be repaid?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) .to . (c). The
total amount spent from the " year
1958-57 to the end.of the year 1965
-on__foodgrains purchased under PL
480 has been [Rs. 11403 erores in
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Tipeées and Rs. 91.4 crores in foreign

As the purchases are made on
cash basis; “the question of payment
loan
does mnot arige,

Import of Rice

1303. Shri P, C. Borooah:
Shri Basumatari:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether negotiations have been
going on for a bare barter agreement
with Pakistan for obtaining rice 1In
exchange of coal; and

(b) if so, the result of the negotia-
tions?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) Does not arise.

Strike by I.A.C. Staff

1304. Shri P, C. Borooah:
Shri Krishnapal Singh:
Shri Mohammad Elias:
Dr. Ranen Sen:
Shri Eajrolkar:
Shri Parashar:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that cabin
attendants and men of the traffie
section of the I.A.C. at Dum Dum
did not report for duty on the Tth
February, 1986 and that air-hostesses
of the ILA.C. had already beem on
strike since the 6th February, 1966;

(b) if’'so, the reasons assigned by
the employees for the strike; and

(c) Government’s reaction thereto?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Fol-
lowmg the issue of a Charge Sheeld



3035 - Wrigten Answers PHALGUNA 10] 1887 (SAKA) - Written Answers 3036¢

by the . Arsas Manages, ‘-Caléufta; -16'} rof tiles- for Veraval has’ %ee:n mlssins.

two.air: hpstessbs: for. neglect: of “duty
and wilful insubordination,
hostesses rostered for flights ex-Cal-
cuttd: dnthe 6th- Bébruary; 1966,
reported sick. On the Tth Febrt
¢ drivers and other staff working
Stor Transport ~Settion, Move-
miht Bontol "and’ Passengér Hardl-
ing Bection at Dum Dum, unde¥ &
digective from the - Alp Corporations
ployaeea‘ IInlo-.n, who represent
ng othera. the Cabin Attendanu,v
Epnot turn up for work resulting: in-
considerable. mconvenieme - The
illegality of their action was pointed
out to the:Union.and: they .were
asked to advise the workmen to
resume duty. From the 8th Febru-
afy’ the” workers Have resorted to
‘work to rule’, ‘work to trade’ and
ED glow’ methods in order ‘to" bring
pressure for their demand that the
Chiarge’ Sheet’should be withdrawn
from the air hostesses or at least the
provision for not rostering them for
flights pending enquiry should be
withdrawn,

~ (€Y Gowt, view’ this state of affairs
with concern. 'Fliey have impressed
on the Corporation that discipline in
the Corporation must be maintained
and severe action should be taken
wherever such breaches take place.
The Corporation have issued instruc-
tions to-the Area authorities that dis-
ciplinary proceedings should be ini-
tiated expeditiously in all cases
where there is prima facie evidence
of insubordination and megleet of
duties:

Ea‘ﬂ.ng Cargo Boat belonging to
Tuticorin Port

1305 Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that a coas-
tal vessel Boat TTN 69, belonging to
Tuticorin Port, which left Calicut on
the Tth December, 1965 with a cargo

thea.i.r.f

1
i

v I 3

B\’Er m‘e’

{b). whether any .inguiry has: been -
copducted . iffto;.the. beat's™ disappear~
anee and the fate of its crew; and

() it’sq, the result thereof?
The Minister of Transport, Avia—

tion, Shipping and Tourism (Shri
Sanjiva Reddy): “{a) Yes; Sir.
{b) and (c). Enquiries are being"

held under section 358 of the Mer-"
chant. ‘Shipping Act, 1058..

Bawana Road, Delhi

1306. Shri Ramshekhar Prasad
Singh: Will the Minister of Transport,.
Aviation, Shipping and Tourism be
pieased to state:

(a) whether Government are aware
that the Bawana Road which links:
G.T. Road with Narela (Delhi) and
Badli Industrial Estate is very nar-.
row;

(b) whether Government are also
aware that there is substantial traffic-
load of wvehicles including heavy-
vehicles on this road;

(¢) whether Government are also-
aware that there have been a num-
ber of accidents on this road on
account of heavy rush of traffic and
road being narrow; and

(d) if so, the steps Government
propose to take to widen the road?

The Minister of Transport, Avia--
tion, Shipping and Tourism (Shrt
Sanjiva Reddy): (a) to (d). The road
mentioned in the question covers
Auchandi Road from GT. Road to-
Bawana and the Bawana-Narela road
from Bawana to Narela. This road
is 10 feet wide at present. In order-
to cater to the needs of the vehicular
traffic on the road, action is being
taken by the Municipal Corporation
of Delhi to widen it in some section.
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For this purpose, estimates aggregat-
ing Rs. 7.83 lakhs have already been
sanctioned for widening of the road
from the junction with G.T. Road to
Auchandi. The work in the portion
from miles 14/3 to 18/3 is in progress.
For the remaining portion, tenders
are being invited by the Corpora-
tion for the third time as no tenders
were received earlier. The estimates
sanctioned so far included, inter-
alie, the portion of the road in ques-
tion from G.T. Road to Bawana.
There is no proposal at present for
widening of the road from Bawana
to Narela,

Export of Tapioca

1307, Shri Mohammed Koya: Will
‘the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) the total quantity of tapioca
for which permit was given for
export to States outside Kerala dur-
ing the eurrent year; and

(b) the number of people in Kerala
“who got permits and the number of
actual cultivators who got permits
from amongst them?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
“The required information is being
collected and will be laid on the
Table of the House.

Roads in Jaisalmer District

1308, Dr, Ranen Sem: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government propose to
develop roads in Jaisalmer Distriet
particularly in areas adjoining to Sind
in I'akistan; and

(L) if so, the details thereof?
The Minister of Transport, Aviation,

Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Yes, Sir. It is,
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however, not in the public interest to
disc;:sethedetaﬂsdthe proposed
roa

Steamer service through East Pakistan

1309. Shri Mohammed Elas; Will
the Minister of Transport, Aviatiom
Shipping and Tourism be pleased to
state:

(a) whether any discussion hag been
held with the Government of Pakis=
tan to resume the steamer service of
the River Steam Navigation Company
through East Pakistan; and

(b) if so, when the service will be
resumed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). It is proposed to
take up this matter at the forthcoming
talks with the representatives of the
Government of Pakistan,

Autq-niekshaw Fares in Delhi

1310. Shri P. C, Borooah:
Shri D. C. Sharma:

Will the Minister of Transper),
Aviation, Shipping and Tourism be
pleased to state:

(3) whether Government have per-
mitted auto-rickshaws plying in Delhl
and New Delhi to raise fares; and

(by if so, to what extent and the
reasons therefor?

The Minister of Transport, Aviatiom,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The State Transport
Authority, Delhi, has decided to
allow an increase in the existing fares
for auto-rickshaws with effect from
15th March, 1966, gubject to the con-
dition that the vehicles are fitted with
fare meters approved by that Autho-
rity.

" (b) The revised fares will be 40
paise for the first two kilometres or
less and 5 additional paise for each
subsequent 1)4th Kilometre, The en-
hancement has been allowed in view
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of the increase in the operational
<cost of auto-rickshaws.
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ST | FEAT G AT FY qgEr

giREAt 21 GHEdl, 1966 ® 9
9t X g afw staiq 12. 08 w1
Ty 3F arE Az ey yigE ¥
WAl T W] O orger @ ary i
1. 53 F1G T HT q<g T Wy fwar
2 | T AFTT FAT F 5,77 T2
T 3T Ay g W § o wY gt
¢ aul &v wafg § Y & | ST
AT HT QIR F SATaT FFET A
R #1 ©: fFed dt o XA E o Y
g% T 97 M o faw $ 20,50
qE T g 97 |

Panchayat Employees in Kerala

1312, Shri Mohammed Eoya: Will
the Minister of Food, Agriculiure,
Community Development and Coope-
ration be pleased to state:

(a) whether the house rent allow-
ance allowed to the Government em-
ployees is given to Panchayat emp~
loyees in Kerala also; and

(b) if not, the reasons therefor?

The Deputy Minister of Food, Agri-
culture, Community Development and
Cooperation (Shri Shinde): (a) and
{b). The necessary information has
been called for from the Government
of Kerala and would be placed on the
Table of the House as soon as it is
available,

Panchayat Employees in EKerala

1313, Shri Mohammed Koya: Will
the Minister of Food, Agriculture,
Community Development and Coope-

. ration be pleased to state:

(a) whether the Kerala Pay Com-
mission’s recommendations have been
extended to the Panchayat empioyees
in Kerala; and

(b) if not, the reasons therefor?y

The Deputy Minister of Food, Agri-
culture, Community Development and
Cooperation (Shri Shinde): (a) and
(b). The mnecessary information has
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been called for from the-Governmens
of Kerala and would be placed on the
Table of the House &g soon as it is
available:

Written Answers

Supply’ of Wheat o Flour Milis h

1314.Shri ‘R. Ranianathan Chettiar:
Will the Minister of Food, Agricul-
tare, Gommunity _Deyel t and
Co-operation be pIeased to state:

(a) the names and location of the
flour mills in Bihar which were set up
with the approval of the Government
of India during the last year;

(b) whether it is a fact that Gov=
ernment have not so far sanctioned the
quota of wheat for trial run or for
grinding purposes so far thus render-
ing the capacity of these mills 1dle;
angd

(c) the steps which Government pro.
pose to take to ganction the requisite
quota of wheat to these mills accord~
ing'-o their capacity in view of the
present food shortage in the State?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No roller flour
mills were set up in Bihar during last
year with the approval of the Central
Government.

(b) and (c). Do not arise.

Indian Agricultural Research Institute,
Pusa (New Delhi)

1315. Shri Rajdev Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Co-opera-
tion be pleased to state:

(a) whether Government are aware
of the miserable conditions of the
hostel of the students doing research at
the Indian Agriculture Research Insti-
tute, Pusa, New Delhi; and

(b) if so, the steps proposed to be
taken both on long term and immediate
basis so ad to create a proper aimos-
phere for work for such students?
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The Mipister in the - Ministry of
Food, Agriculture,  -Community Deve-
lopment and Cooperatioy (Shri Shyam
Dhar Misra): (a) No complaint re-
garding thg- living; eonditions in the
Institute hostels has been received
from the students regiding in-the hos-
tels or elsewhere,

tb)- DJés"not arise.

i

12 .hrs.

RE: CALLING-ATTENTION-NOTICE
(Query)

Shri S. M. Banerjee (Kanpur): I
have a submission to make. I hope
you have received my calling-atten-
tion-notice on the Bombay strike. . .

My, Speaker: I shall consider whe-
ther it is a State matter or it relates
to the Centre . . .

Shri" S. M. Banerjee:
submission to make,
me . .

1 have one
Kindly hear

Mr, Speaker: I have asked him and
he has written to me. I am asking
from the hon. Minister what the posi-
tion is, and then I shall take a
decision,

Shri 8, M. Banerjee: My request is
only this. I am not making any sub-
mission on the strike ., . . |

Mr. Speaker: When I convey to
the hon, Member direct that this is
under my consideration, why should
he stand up and just take it up in
this manner?

Shri S. M, Banerjee: I have only
one request to make. I am not argu-
ing on the merits of the case. I would
request that the decision may kindly
be taken today, because after all, I
have been asking for this smce Friday
last.

Mr, Speaker: I shall take that de-

cision today.

st anrdt (fgmre) : werw T,
8 w@ieat & o9 & el &
#. ..
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TR WIS ;AT A W1 AR
o § WX 99 & a1 § A g1
T aGT q A T a1 § 37 7 sara
T4 T wEW

ot A ;oo WL T A g
Sifsd | a7ef #r a7 g 7 A A
Tt a1 g7 &fay )

wEAR WEEW : WY F AT 98 S
=gt ¥ areaman e Iw § o faar
FWaIga faa FAw I

=t qudt - TeT gt # g gare
TR ...

wenw wgtEm AR I OF
faaz & foq wig &5 d |

WY ¥ qT FF T AL T0AT & T Y
AF AT F IT F AR H ;T FgAT
=Tgd § 38 9 7 fag F7 & € A
F Tq T AT B Y AT TR I
g FT ¥ 7 g 5 99 9T A9
TITHT AT AfEw at § 5T vw ar O
o | e wft 58 o 3w AR
¥ 7T TN |

ot qEdt © F o A7 9490 7@ g
afir fad ag T g A@gW fFg ®
g ¥ Nifedwr wor @wr ¥ oAqT Y
W & WX o|r oF 67 agy afew
sl 7% g &, Tow At F FEeq
& ST @Rl #, @ N g
H/X ggt 5T A1 @ aw@ ¥ foea
D o 50

WA WEIW : TST FAT AT TG

£ qIIS I T AT TG T 7@ F

AT FIAT §TIH & | I A1 AOAT Wl

2 fir g 1 W1 W GEG 1A | 4 WY

, grasa gy o ANe ag AR E Al

W E ART ATHYLEY ST | I &7 Gl
2582 (ai) LSD—5.
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Deputy Minister

HYAT HAT g ¢ ST FHI HT g1’
2

12.02 hrs.

INTRODUCTION OF DEPUTY
MINISTER _

o werT et (feA) o
oeney WERT, ¥ UF ST =gl
g fs ot d9w W uw w€ afgen
qIE AR &\ IR 9T H1 A1 qg
FegT § 7 A GEA F 9T A A1 99
F1 56 afeas aff qamr 1 wfa ag;
g 9% ST AT GIET AGRAT F §
F5 a1 37 F AT A I B Fqw@T
S|

The_ Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): I think she
hag been introduced already.

Some hon. Members: No.

TET WL ¢ TR WA T FI G

FC qE FaAT g§ Wy oY 7@t 45 AT
g qF S I T A @ E & |
A O £ - W & GHAT I HAC TRV
FB AR &I 1

Shri Satys. Narayan Sinha: I have
great pleaswre in introducing through
you, Sir, to the House, Shrimati
Jahanara Jaipal Singh who has been
appointed Deputy Minister in the
Ministry of Transport and Aviation.

ot wg fowd : § w9 A A
ST WAY Y & OF A § frdea w
argat § fF i g3 Wi ¥ fRw
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(=6 ey e ]
wedt e fag ¥ w15 md
AR TAAIGEN A AT F I AT
iy AT ¥ TS el 4 8
at Fa1 ST Ay S 7w faww F wvrey
# gt & awA go faasa w90 ?

WU WEIE : 9 3@ AN WL W
ST 3T EIT AT FATT W R JT

sfi avgy (fewre) s Wt oft
al @ FreAT g’ #¥

weae WgRw < I g A s A
£ &= | ,

12.03 hrs.
PAPERS LAID ON THE TABLE

Porr TRUST NOTIFICATION UNDER
PROCLAMATION RELATING TO KERALA

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M, Poonacha): On behalf of Shri
Sanjiva Reddy, T beg—

(“1) to re'—i'a;t on the Table 4
copy of the Annual Accounts 8f
the Visakhapatnam Dort Triist
for the period from 29th Feb-
ruary, 1964 to 31st March, 19684,
.and the Audit Report thereon
under sub-section (2) of section
103 of the Major Port Trusts Act,
1063. [Placed in Library. See
Ng. LT-5258/65].

(2) to lay on the Table a copy
of Notification No. SRO 446/65
published in Kerala Gazette dated
the 21st December, 1965 making
certain amendment to the Kerala
Motor Vehicles Rules, 1961, under
sub-section (3) of section 133 of
the Motor Vehicles. Act, 1939 read
with clause (e)(¥v) of the Pro-
clamation dated the 24th March,
1965, issued by the Vice-President,
discharging the functions of the
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President, in relation to the State
of Kerala. [Placed in Library.
See No. LT-5622/66].

NOTIFICATIONS UNDER EssgnTrar Com-
MODITIE; ACT

The Minister of State in the Minis-
try of Food and Agriculture (Shri
Govinda Menon): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (8) of
section 3 of the Essential Commodities

Act, 1956:—

(i) GSR 1181 published ~ i
Gazette of India dated the 16th
August, 1965;

(ii) The Inter-Zonal Wheat and
Wheat Products (Movement Con-
trol) Amendment Order, 1966,
published in Notification No. GSR
262 in Gazette of India dated
the 15th February, 1966;

(1ii) The Madhya Pradesh Coarse™
Grains (Export Control) Amend-
meirt Order, 1966, published in
Notification No. GSR 263 “in
Gazette of India dated the 15th
Februaty, 1966. [Placed in Lib-
rary. See No. LT-5623/66]; :

NorrercATION UNDER MERCHANT
SHPPING ACT

Siiri ©. M, Poonacha: I beg o fay
on the Table a copy of the Merchant.
Shipping  (Registration of Indian
Ships) Amendment Rules, 19686, pub-
lished in Notification No. GSR 227 in
Gazette of India dated the 12th Feb-
ruary, 1966, under sub-section (3) of
section 458 of the Merchant Shipping
Act, 1958. [Placed in Library. See
No. LT-5624/66].

ORDER UNDER DELTMITATION
ComMMISSION ACT

The Minister of State in the Minis-
try of Law (Shri C. R, Pattabhi
Raman): I beg to lay on the Table a
copy of Order No. 16 of the Delimita-
tion Commission determining delimi-
tation of Parliamentary and Assembly
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Constituencies in the State of West
Bengal published in Notification No.
S0 494 in Gazette of India dated the
14th ¥ebruary, 1966 under sub-section
(3) of section 10 of the Delimitation
€ommission Act 1862. [Placed in
Library. See No, LT-5625/66].

NOTIFICATION UNDER PROCLAMATION
RELATING TO KERALA ANNUAL REPORT
orF InpiaN CENTRAL ARECANUT ComM-
MITTEE “

The Deputy Minister in the Minis-
try of Food, Agrieulture, Community
Development and Cooperation (Shri
Shinde): I beg to lay on the Table—

(1) A copy each of the following
Notifications under sub-section (3) of
section 130 of the Kerala Panchayats
Act, 1960 rtead with clause (¢)(iv)
of the Proclamation dated the 24th
March, 1965 dssued by the Vice-
President, discharging the functions
of the President, in relation to the
State of Kerala:—

(i} ‘The Kerala Panchayats

. (Regulation of use of public

I or private springs, tanks,

< wells and other water sources)

Rules, 1965 published in Noti-

fication SRO No. 369/65 in

Kerala Gazette dated the 5th
October, 1965,

(ii) SRO No. 381/65 published in
Kerala Gazette dated the 19th
October, 1965 making certain
amendments in the Kerala
Panchayats (Licensing) of

H Dangerous and’ Offensive
"% Trades and Factories) Rules,
1963;

SRO No. 393/65 published in
Kerala Gazette dated the 2nd
November, 1965 making <cer-
tain amendment in the Kerala
Panchayats (Authorising "ot
Expenditure) Rules, 1964;

(iv) SRO No. 421/65 published in
Kerala Gazette dated the 30th
¢ November, 1965 making cer-
tain amendments in the
Kerala Panchayats (Election

of Members) Rules, 1962;

(iii)

(v) SRO No. 451/65 published imn
Kerala Gazette dated the 21st
December, 965 making cer-
tain amendment in the Kerala
Panchayats (Custody of Re-
cords and Grant of copies of

Proceedings or  Records)
Rules, 1962.
[Placed in Library. See No. LT-
5626/66].

(2) A copy of the Annual Report
of the Indian Central Areca-
nut Committee for the year

1963-64 (Hindi version).
[Placed in Library. See No.
LT-5627/66).

" Shri S, M. Banerjee (Kanpur):

About item No. 5 on the Order Paper,
I want to say something. This item
is a copy of Order No. 16 of the De-
limitation Commission determining
delimitation of parliamentary and
assembly constituencies in West
Bengal.

I would like to know from the hon.
Minister what will be the fate of the
Scheduled Castes and Scheduled
Tribes if the Lokur Committee's
Report is accepted. Certain consti-
tuencies have been delimited. This
iz a very important matter....

Mr. Speaker: But it cannot be taken
up in this manner,

Shri S. M. Banerjee: Let him give
a hint at least.

Mr, Speaker: Can he answer that?

" Shri C. R. Pattabhi Raman: No.
Copy of the order is there.

12.06 hrs.

RELEASE OF MEMBER ON
PAROLE

(8hri R. Umanath)

Mr. Speaker: I have to inform the
House that I have received the follow-
ing communication dated 25th Feb-
ruary, 1966 from the Superintendent,
Central Jail, Cuddalore:—

“I have the honour to inform
you that Shri R. Umanath, Mem-~
ber, Lok Sabha, was released on
parole for a period of one month
on the 20th February, 1966.”
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[Mr. Speaker]

Shri Hari Vishnu Eamath (Hoshan-
gabad): On a point of clarification,
When a Member is released on parole
from detentjon, is he entitled to attend
the House? I raised this question
sometime ago also. You were not
pleased to qive a categorical answer.

Mr, Speaker: I forgot probably.

Shri Hari Vishnu EKamath: You

said you would examine the ques-
tion.

Mr. Speaker: I have not studied
it—I am sorry. I will take it up
today. By tomorrow I will be able
to say. If there are conditions attach-
ed, that he is released on parole for
a specific purpose, then'T cannot allow.

Shri Harl Vishnu Kamath:
unconditional?

If it be

Mr. Speaker: I will enquire from
the Minister also. Can he throw any
light on that?

Shri Hari Vishnu Kamath: The
Law Minister is here; the Home Minis-
ter is also present.

Mr. Speaker: If a Member is releas-
ed on parole—as in the case I have
just now announced of Shri R. Uma-
nath-—for a month, can he during this
period attend Parliament session?....
He might examine the point.

The Minister of Law (Shri G. S,
Pathak): Yes.

Shri H. N. Mukerjee (Calcutta Cen-
tral): As Chairman of one of the
Parliamentary Committees, you
reqguired of Government to permit a
Member released on parole to come
before the Parliamentary Committee
concerned in order to give his views
in regard to a certain matter. Now
the House is anxious to know what
would be the position din this case.
This is the budgef session, the most
important session of the year. Shri
Umanath has been released on parole.
In these conditions, I take it the
Member would be very keen on
‘attending the session. As far as I

Remarks made by  3bso
a Member (Stt.)
am concerned, and as far as my infor-
mation goes, he is very willing to
come. Would you analogous.to that
course require Government to see to
it that no impediment is placed in
the way of his attendance?

Mr. Speaker: Let me hear the leg:ﬁ‘
opinmion and then I will decide. =

Shri Vasudevan Nair (Ambala-
puzha): Why not they release now
at leas‘l: embers .of° Parliament

under detention?
Mr, Speaker: That cannot be decided
in this manner.

Shri Hari Vishnu EKamath: When
will the Law Minister make his
statement?

Shri G. 8. Pathak: Tomorrow.
Mr. Speaker: Dr, Lohia might now

‘make his statement concerning a dis-

crepancy or mistake in the statement
of Shrimati Vijay Lakshmi Pandit.

12,08 hrs.

STATEMENT RE: REMARKS MADE
BY A MEMBER AND REPLY
THERETO

o TW RAT Afgar (FHaramE)
oAq wEd, 99 fem s # darw
qTAELET H1T 9F ATfEAT TS F AT
FT o foRar a1 &7 s fasaset
dfeq ¥ 9@ H FE AR T 9HA
feram & T 3 g @ £ f e ot
FIATET AT W FT TCF & AT AW
Gl usistaes d =S & amd §
I ¥ ug HETE AHAEL THT H AT
FUE 20, 25 gC AHE THN
FATET I HY feamdt € a7 39 & gravad
3 e gferem i A o 9 By
& sfe, ot #t€ 6, 7 WA ®A TeAL
it ¥ e 9 A fom % arag o agt
[T U7 F O AT warT § |av
faaeti 91, ©F @< @91 91 qF o o)
fersarT ar i QY 1 19 AT T ES
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gl o @ & fedr da g
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M A g F AT AT F

@ ¥ 3o ggda T wifgy o
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werE WA : WA Gee X

T T FE A &
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& W & AT a1 g7 A 4f ewa_
fasaa oz, @1 AT off Sey, AHAQET
AT g ATt azgE 9 1 afz 7 @
g0 faod garT o 9 I §, a1 ag
Faw gardr TAA & At & oy
T T1T T AT TETT GHA, T 3797

g

Shrimati Vijay Lakshmi
{Rhulpur):

Pandit
When on the 16th of last
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month, Dr, Lohia made reference to
an article by Edgar Snow, he al2o, as
far ag I recollect, mentioned that it
had appeared in the magazme called
Look. He wag speaking in Hindi. I
had two years earlier read an article
by Edgar Snow which appeared in
the American magazine Look. This
article was a very important article.
Edgar Snow had just returned from
China, and this articte—I do not
remember the details—I think had
some bearing ‘on the Chinese aggres-
sion on’our borders and things of that
sort. It is for this reason that I
intervened and said that I had met
Mr. Edgar Snow after the writing of
that article and I found that some of
these views had been modified. It
was after Dr. Lohia drew my atten-
tion to the fact that he was referring
to somethin.g quite different and that,
in my ignorance, not even knowing
that there was an evening paper with
the name of Look and confusing it
with the American magazine Look,
that T realised that it was only proper
that I should express my regret for
this mistake,

Since that time I have seen the pro-
posals to which Dr. Lohia refers. I
cannot claim that I remember every
word of the Colombo proposals, but
it certainly has left an impact in my
mind that there is something beyond
what was said in the Colombo pro-
posals when these two are comp-ared
subject to correction, but T would like
to say that I am sorry I made this
mistake and caused inconvenience to
the hon. Membetrs of the House and
caused some distresg to Dr. Lohia,

werw wgew : difw ag afe
FT guEd T AT qUA §, gofaq & o
7T TEdT gET 7T g1 99 faa W)
g ¥ forwer wa o i 3% arw o g&n
w wY fazdy wrf @ i A € sy
CEilf St vy e 3 Tifew
wg 1 gy fadr ¥ oo wARe
Y BT Y | 99 faedt ¥ = gaer o
¥ 38T 9v ¥ 99 919 79 F1€ T34
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12,13 hrs.

MOTION ON THE PRESIDENT'S
ADDRESS—Contd.

The Prime Minister and Minlster of
Atomic Energy  (Shrimati Indira
Gandbi): Mr. Speaker, ] have poted
with great interest the points made in
ihe dubale on the President's Address,
which contains an analysis of the
problems ang tasks confromting our
country and the manner in which the
Government proposes to tackle them.

Hon, Member Shri Kachhavaiya, I
believe, made g remark that notes
were not being kept but I should like
to inform him that detailed noles
were kept and even the note of this
particular remark came to me.

I welcome the comments and the
suggestions and even the eriticisms
made by them  because these help
the Government to evolve concrete
measures to face problems, to tackle
them and to overcome the difficulties
which the coun'ry is facing. In this
House we huve a traudition that on
the guestion of wellare and prosperity
of the people of our country, on the
question of the integrity and security
of our tervitory we  all work in @
gpirit of co.operation  regardless  of
party affiliations T should like to
have the same kind of spirit of co-
opzration throughou! the notion, not
only among our politiclan but even
with other people such as the sclen-
tists, educationaliste, industrialists,
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workers and peasants. We who are
politicians give guidance; we pettle
the objectives and the targets in the
country . .. (Interruptions),

oY THdes qEw  (ITATET)
W AT At AT W H A, a7 %
frwry g =Y gnt

ot wt (fgETY) : waT Wt
Ty WAy A 1 Gl ey il e

Eet o A At oo o §
(Interruptions),

Shrimati Indira Gandh}: We must
rely on expert and specialist advice
how to carry through these measures.

Many hon, Members have referred
to the lack of progress in many fields.
This I admit. 1 entirely agree that
vur pace had not been adequate to
our needs. But I must submit that
this is not because our objeclives are
wrong or unattainable but because
we have failed to instil into our
society the requisite degree of e~
ciency without which sufficient pro-
gress is not possible. If we look at
the other countries, whether they be
capitalist countries or soclalist coun-
tries, we will find that those who
have achleved notable progress are
those which have laid the greatest
stress on efficiency. Those countries
have been able to harmonise science
and technology in the greatest
measure and in particular to use in
the fullest measure the young tslent
of the country of the young minds
which are teeming with ideas. While
1 shall need the guidonce and help
from those who have the experience
of long years of public work, I should
like to invite the co-operation of our
young men and women in shaping the
future of our country which they will
inherit.

We are yet a long way from giving
the sori of educational opportunities
that our people should have, But we
are proud that amongst theose who
have had the opportunity of being
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educated, there are a fair number
who have achieved results in one
sphere or another. This talent must
not be ullowed to go to waste.,..
(Interruption). Efficiency, therefore,
must be the watchword in every
sphere of activity, more especially in
public administration. Our patterns
of administration were drawn or
designed at a time when the govern-
ment's main business was to keep law
and order, They are not adequate for
the challenges which we face today.
What we need, therefore, is a revolu-
tion in. the administrative system
without which no enduring change can
be brought about in any fleld.

I should like to say that there has
been a department of administrative
reforms which will shortly complete
two years of its existence. In this
period, it has initiated 2 number of
studies on administrative problems.
Some have been completed and the
recommendations evolved &re in the
process of being implemented. The
effect of the implementation is begin-
ning to be felt. Since this work in-
volves painstaking study, the resulis
invarisbly come in slowly. Although
there has been talk of need for reform
in administration for a long time, this
is probably the first time that the
problem has been tackled in a syste-
matic and solid manner. The work is
verhaps not spectacular and it covers
s relatively small ares, but {f the
approach adopted is developed and mx-
tended, we feel that conslderable
improvements can come about.

Meny hon, Members have referred
fo the problefns of corruption. Nn
doubt. there are corrupt indiviluals,
but to say that the entire administra-
tion is corrupt or that peaple holding
high office lack Integrily is a gross
exageeration. While 1 would like to
assure the House that every case of
corruption must he den’: with firmly.
let us not debase ourer'ves by mutual
denigration and cha=~ter ossassina-
tion. (Interrupriomn),

My. Speaker: Order, order.

PHALGUNA 10, 1887 (SAKA) Address (Motion) 3056

Shrimati Indira Gandhi: While
administrative reforms are being cone
sidered, it is essential for us who are
privileged to hold public posts and
positions of responsibility in public
life, to maintain the highest standards
of rectitude. Mention was made of
these two points by Shrl Ansar
Harvanl and others, and of courss,
about corruption and standards by
Acharya Krjpalani Shri Mancharan
and many others,

There is one other point about cor-
ruption:*  that if the machinery of
Government functions smoothly and
efficiently, then, any act of corruption
automatically comes to the surface and
is open to public gaze. On the other
hand, if the machinery iz inefficient,
then, not only does it allow for cor-
ruption and delays, but an image iz
created whereby it is felt that the
reason for the delays must be corrup-
tion; that becomes the only plausible
explanation for it. (Interruption).

Shri Hari Vishno Kamath (Hos-
hangabnd): Read the Santhanam
Committee Report: your own Commit-
tee,

An bon. Member: Party interest is
there,

Shrimati Indira Gandhi: A great
deal of concern was expressed by
many Members regarding tha econo-
mic situation. Ia presenting the bud-
get yesterday, the Finance Mininter
has already referred to the difficulties
which w2 are facing st present in the
ernuomie sphere, 1 would like to em=
pnasise that many of these difficulties
are due to the fact that we in Indla
arc trying to develop at & more rapid
pac. {. achieve within a decade or sn
what many countries have achicved
over a longer period,  This is not mare
idealism as has bren mentioned by
many [ but Is a rasity for a
country placed as Indis is. (Interrup-
Hom). It may be easy, but a confes-
stop of defeat, to slow down our deve-
lopment, and T am sure that nelther
the House nor the country would wish
this to happen. '
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Hon. Members will have seen the

evidence of our determination to de-
fend the integrity of the country and
of our territory in the budget provi-
sion on defence account. To my mind,
it ig a tragedy that the country, as
poor as India, should have to divert
any of its resources from development,
Fortunately, within the Defence Bud-
get is included developmental expen-
diture on industrial units, on hospitals,
and roads and houses and many other
items which are not in the same class
as military hardware,

‘We are anxious to see that the prices
of essential commodities remain stable
and that the upward spiral is halted.
Bince the main instrument for stabilis-
ing prices is higher produetion, prices
should also provide an adequate incen-
tive to the producer to maximise his
production. Hence the necessity to fix
in advance ressonable prices for the
main agricultural products.

When there i3 scarcity of essential
eommodities, efforts must bg made to
stop profiteering by raising prices.
There may be no escape from control
of prices of foodgrains and certain
other items. Other controls are also
sometimes necessary. The most im=
portant control which Government is
exercising today is over the price and

istribution of feodgrains., In the de-
"feit States, the complaints made by
some hon. members about high prices
2pply only to the very small propor-
tion of foodgraing which is sold in the
open market,

It has been suggested here in this
House ang elsewhere that the zonal
restrictions  should be eliminated.
There can bg no doubt that on a
national problem, there should be a
natjonal point of view. However, I
would like to place before hon, mems-
bers that a practical question arises in
this regard which is: Will the elimi-
nation of the zonal system not render
the task of procurement more diffi-
cult? Another polnt is, any review of
the arrangement has to take full
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account of the difficulty and the possi-
ble dangers to the availability of sup-
plies under condilions of scarcity., If
1t is found desirable after a review to
adopt another system, it may be neces-
sary to adjust the timing of this modi-
fication, so that the difficulties and
mconveniences to the public and to
all concerned are mjnimised.

I am glad to say that because of the
Tecent rains, the prospect of wheat-
supply seems to have improved some-
what. But rice continues to be scarce
and I am afraid will remain so. This
15 not because we do not want to get
rice, but rice is today a scarce commo=
dity in the world market. I should
like to take this opportunity to appeal
to the House and specialiy to the hon.
members who belong to Kerala and
Bengal, to try and understand the
situation and to explain the difficulties
to the people in making rice available;
to encourage the increased consump-
tion of whatever other foodgrains may
be available and to acceépt the principle
of common-sharing and equality of
séicrifice.  The surplus States must
part not only with what they can
easily spare, but even over and sbhove
that, even if it hurts the consumers
there.

Another thing we want to do is to
try to make the rice-eating States
increase the production there in the
States themselves. Steps have been
taken, as I think the Food Minister
aid the other day, to begin relief mea-
sures in the scarcity areas and to pro-
vide employment to those who need it.
The monthly allocatlons of grains have
already been stepped up and the scale
of public distribution has been increas.
ed. Fair-price shops have been cpened
in the vicinity of all these relief works,
The States have also been asked to
take measures to meet the likely short-
age of water in the coming summer
months,

We must do everything possible to
attain  self-sufficiency in foodgrains
within the shortest possjble time, This,



3059  President's

I realise, depends not only on the ful-
lest utilisation of traditional resour-
ces, but also on the application of
modern methods of agriculture. Fer-
tilisers are the most important ingre-
dients ip this strategy. Some concern
has been voiced about the terms on
which foreign capital participation is
permitted in setting up fertiliser
plants. While we must do whatever
we can to secure the best possible
terms. I think we must realise and
recognise that it is better to buy ferti-
lisers from factories in India using
Indian labour, Indian raw material
and a good proportion of Indian capi-
tal, rather than to buy it from abroad.
We must make every effort for the
fullest use of our own resources in
capital, in managerial skills, in techno-
logical talents, in indigenous material
and machinery, We must, ai the same
time, make every effort to increass
our experts and to increase our earn-
ings in foreign exchange.

The Government is laying the great-
est gtress on the programme of family
planning because we realise that if
60 to 70 million additional people are
added at the end of every Plan period
we cannot hope to raise the per
cepita income or to improve standards
of living satisfactorily. It is only if
we meke a determined drive in all
these directions that we can accele-
rate the progress of the country.

A word about forelgn aid. We are
taking foreign aid and, we believe, we
will have to take it, perhaps, for some
time, But aid is not charity. We will
take it only if we can do so keeping
in view our self-respect and our prin-
ciples. Otherwise . . , (Interruption)

Mr, Bpeaker: Order, order,

o qergr - Wl AL

wooe Wiy gg  wHed et
€t ot g g oY & 7 gead )
at g &fsy
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Shrimatl Indira Gandhi: We take
aid in a spirit of co-operation, and I
am sure hon. Members ure aware that
we ourselves are giving aid to many
countries and we shall continue to
give aid to those who stand in need,
Perhaps there is some misunderstand-
ing because of the word “aid". It s
a misleading word, because u large
part of this is by way of loan which
we repay and we have been repaying.
“Besides, the real objective of taking
foreign ald iz for the ultimate elimi-
nation of such aid, It is only to help
us to stand on our own feet.

The aid we get certainly fills the
gap which it is necessary to fill, but
I think the House knows that includ-
ing PL-480 the aid we get is only a
quarter of the total effort which
we make. The bigger share is our
own and we are moving towards self-
sufficiency and import substitution.

I have previously expressed my ap-
preciation of the many countries for
helping us to tide over our difficulties.
But may I, at the same time, express
my deep distress at the exaggerated
picture of starving India which i3
being projected in the world, und this
is why we must strain every nerve
and make every effort to tide over
this gdifficult period and to come out of
it stronger to be able to meet our re=
quirements.

A question which is of great inter-
est to hon, Members in this House and,
again, outside, is the demand for the
abolition of the emergency, I myself
feel strongly about this matter andg I
du not want to prolong it e day long-
er than it ig necessary. I am anxious
that the fundamental rights which are
enjoined by our Constitution are re-
stored. (Interruption).

Mr. Speaker Order, order. Perhaps,
hon. Members did not hear what the
Prime Minister said. She said: "a
day lonker than it is necessary.”

Shrimatl Indira Gandhl: T was gay-
ing, Sir, I am anxious that the funda-
menta] rights enjoined by our Con-
atitution should be restored, While
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the actual timing of the lifting of the
emergency must be governed py our
assessment of the external threat, the
House knows and our Home Minister
has stated here and elsewhere _ that
we have decided to make a drastic
reduction in the actuml use of powers
-derived under the DIR . . , (Interrup-
tion) and the entire situation is going
‘to be reviewed very ghortly,

Mr. Bpeaker: The hon, Member Is
interrupting time and again and is
persistently obstructing the proceed-
ings. I have asked him so many times
that this obstruction cannot be allow-
ed, An occasional interruption by a
word or so can certainly be tolerated;
-even, in certain cases, it enlivens the
debate, but persistent obstruction and
not allowing the Prime Minister just
to proceed cawnot be permitted....
«(Interruption).

T 9% greq aiw fam aF a=w
FCAT T | W A A G FEAT QL AG
farg iz e s g A g frag

I TN WA § AR ! W g
ar ot | frwg sy 5 & o 7% Afew
WIS 7 WITR # AT EW

Shrimati Indira Gandhl: Reference
was also made to the demand for a
Punjabi Suba. The House knows that
a committee of Parliament, which
was appointed to go into this matter,
will be completing its deliberations
very soon, The Cabinet Committee
which was dealing with it has also been
re-constituted and is giving this mat-
ter top priority. Perhaps, hon, Mem-
bers know that I had written a letter
to Sant Fatch Singh recently in which
‘I indicated to him that we hoped i
compicte the examination of this im-
portant issue by the end of this month
or the bepinning of the next. I have
today reccived a reply to my letter
through a personal messenger, Sardar
Arjun Singh, in which he tells me that
he has postponed his fast till the end
of March. [ need hardly repeat that
Sant Fateh Singh's life is very pre-

~cious to the nation and I take this
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opportunity of appealing to him again
to extend hig fullest co-operation in
evolving a solution which will be
acceptable and which will lead to the
largest measure of satisfaction to the
people of the State,

Shri Eapur Singh
is doing it already,

Shrimatl Indira Gandhi: The other
question raiseq was about the Tash-
kent Declaration. The Tashkent Dec-
laration has been endorsed by the
Government and blessed this
House. As hon, Members know, it
has been widely welcomed sall over the
world. It vindicates the principle
which India has always championed
and which, [ believe, the rest of the
world now believes in which is the
principle of co-existence. The basic
principle underlying this Declaration
is not & new one but the Declaration
has given it a new validity and it has
opened out & new door or way for
better co-operation between India and
Pakistan; it has opened a new chapter
in the relations between our two
countries.

(Ludhiana): He

Sir, I said that the Declaration has
been welcomed by most of the world—

all the world—except, of course,
China.
Shri Maurya (Aligarh): Because

you have no friend in the world.

Shrimati Indira Gandhi: China con-
tinues to adopt a somewhat menacing
pasture on our northern borders and
by its constant denunciation of the
principle of co-existence is, I think,
creating tension in the world. She is
pursuing a policy which is not con-
ducive to peace in the world,

There was slso mention here as to
whether Government would consider
having pacts with other nations. The
Government's policy on this matter
hat been elear and it remains the
same, which is that we believe that
making such pacts does not only mnot
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lead to peace but may actually in-
crease tensions; also, in certain cases
it may impinge on our independence.

Another question was about whether
or not we ghould make a nuclear de-
vice, think, by the hon. Mover of tha
Motion, Shri Shivaji Rao Deshmukh,
and some other people. The mere fact
that China has exploded a nuclear de-
vice I do not think is sufficient reason
for us to change our policy on this
matter.

We are anxious not to do anything
which will precipitate a crisis and
lead to the development of nuclear
weapons in many more countries. The
policy of restraint which we have
adopted must, therefore, continue.
‘This is not because we believe that
certain big powers should have a
monopoly of these destructive weapons
but because we are generally anxious
to see total nueclear disarmament.

The other question referred to was
Vietnam. Members are rightly con-
cerned about the situation there which
continues to be very critical. India's
positijon in this regard is also clear,
that is, that we are distresied and con-
cerned about the danger of escalation
of the conflict and we feel that all
efforts towards a peaceful solution,
specialy on the basis of the Geneva
Agreement, should be pursued. We
have a gpecial responsibility as Chair-
man of the Commission for Control and
Supervision which we wish to dis-
charge fully....(Interruption),

Two other countries which figured
in the drbate were Rhodesia and
Zambia. While the primary responsi-
bility to settle the constitutional future
of Rhodesia remains that of the United
Kingdom, we have to use all ouf in-
fluence to try to find a solution consis-
tent with the dignity and aspirations
uf the people of Zimbabwe,

We are very friedly with Zambia
and we have tried to help her in any
way we can by giving supplies and by
sending & rehabilitation officer along
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with staff to help settle the people who
have been dislodged from Rhodesia and
who have had to take refuge there,

We are also deeply concerned with
and shall continue our efforts for the
eradicatjon of colonialism wherever {t
exists and to bend all our energies to
remove raclalism and diserimination
between man and man,

Shri Hari Vishnu HKamath:
sbout Ghana?

Shrimatl Indira Gandhi: The Union
of South Africa still flouts the wishes
of the world community and the reso-
lutlons of the United Nations. We, on
our part, have fully implemented these
resolutions. We hope that other coun-
tries will do so slso.

What

Mr. Speaker; Sir, the nation today
faces a host of problems, national and
international, political and economic.
1 reiterate that the Government will
addres; itself with determination to
the challenging task of overcoming
these difficulties. We shall never for-
get that our ultimate objective is to
serve the common man. We mus!
provide relief and succour to our peo-
ple, vast masses of whom are still In
abject poverty. To millions of people
mere political freedom has not brought
prosperity nor can it do so unless we
can translate political freedom Into
social and economic security. We
shall, therefore, continue to devote
ourselves to the task of building our
economy so agz to improve the living
standards of our people.

Through the sacrifice of countless
heroes, known and unknown, we have
inherited freedom and the opportunity
of creating a new pattern of living for
generations yet unborn, In this task,
hon, Members of Parliament, I seck
your help and co-operation.

Sir, I have covered a large num-
ber of poimts. Others were made,
some of them matters of detail. I am
sure, hon. Members will understand
that it is not possible to deal with .
each one of them here, only a broad
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[Mr, Speaker]

reference can be made. Many of the
points are worth serious considera-
tion and I assure hon. Members and
this House that we shall certainly
give that consideration.

Shri H, N. Mukerjee (Calcutta Cen-
tral): We have heard of the Prime
Minister's decision to go to Washing~
ton later this month even though it
is an unprecedented thing for the
Prime Minister to be out of the coun=
try at the height of the discussion on
the Demands for Grants. May I know
if she is being constrained to go post
haste because of her request which—
it was reported in the papers—she
has made in a letter to the President
Johnson that she might not go imme-
diately and that aid might be con-
sidered sympathetically by the Presi-
dent has been disregarded? Has she
replied to that letter? Is she going
post haste oply because we fear irri-
tation of the U.S, President with our
ways of doing things?

Shrimatl Indira Gandhi: I am not
going post haste. This visit, as the
hon. Members know, was arranged for
the 1st of February. I have put it
off to the end of March and fixed the
date after looking at the parliamen-
tary programme. As I have informed
vou, Sir, although I shall be away
for nearly a week, 3 days out of that
week are holidays. We chose this
particular week mainly for that
reason that the holidays would be
there,

1 unave mentioned in my speech
today and also on other occasions in
this House and "outlside that much as
we want aid, and we need aid, we are
not going to debase ourselves in order
to get it. Ald will help us for our
programmes but if it does not come,
we can and we shall manage by our-
selves.

Shri Harl Vishnu Kamath: On &
point of clarification,
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Shri Vasudevanp Nalr (Ambala-
puzha): There are some polnts to be
clarified . . . (Interruption).

Shri Harl Vishno Eamath: One
from each group might be called,

Mr, Speaker; All right. Shri Kapur
Singh.

Shri Kapur Singh: The Prime
Minister, while referring to the for.
mation of the Punjabi Suba, has infor-
med this House that the Government
would give top priority to this pro-
blem and she has also informed us
that Sant Fateh Singh has agrecd to
postpone any further action till the
end of March, by which time the
Government would be in a position
to anmounce their decision. But she
has added that the Government
expects Sant Fateh Singh to give
further cooperation. May I know
what type of further cooperation and
in which direction the Government
expect from Sant Fateh Singh?

Shrimat Indira Gandhi: It is not
cooperation over any particular point.
It is just that while these things are
being decided, we would like the
atmosphere to be such as is most con=
ducive to a satisfactory solution.

Shri Harl Vishon Kamath: I am
glad that in her not-uninteresting
reply, the Prime Minister has done
her best to cover & large number of
points. ...

Mr. Speaker: He might ask briefly..
(Interruption).

Shri Harl Vishnu Kamath: It is a
compliment  8ir, . . . (Interruption).
From you I did not expect that.
Apart from a few platitudinous pon-
derosities that she indulged in, it
was instructive, But she has left cer-
tain points uncovered and unreplied
to.

Firstly, may 1 ask—I made a refer-
ence to it in the course of my speech—
whether there is in the Council of
Ministers a Deputy Minister who was
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in detention for two years in some
‘State about four or five years ago?

Secondly, may I know whether
Zambia, former Northern Rhodesia,
has appealed to the Government of
India for some kind of aid and, if so,
what decislon Government has taken
in the matter?

Lastly, during the debate on the
Motion of Thanks on the President's
Address, the coupd’etat took place in
Ghana and some reference was made
to that, May I know whether the
new Government of Ghana has
approached the Government of India
for recognition and, if so, what is the
reaction of the Government to that
Toatter?

Mr. Speaker: If she wants to
answer any of the points raised by
the Member, she may do so.

Shrimati Indira Gandhi: As the
House is sware, many of us have
been in detention at ome time or
another . . . (Interruption).

Shri Hari Vishnu Kamath: I said,
it was for anti-national activity....
(Interruption).

Mr. Speaker: The second point was
about Zambia and the third was about
Ghana.

Shrimati Indira Gandhi: I am sorry
T do not remember the details.

Mr. Speaker: He wants to know
whether Zambia has asked for aid
and, if so, what has the Government
decided about it.

Shrimatl Indira Gandhi: I mention-
ed it in my speech.

Mr. Speaker: That she has men-
tioned in her speech,

Shri Harl Visbno Kamath: The last
one about Ghana?

Shrimat| Indira Gandhi; We are con-
sidering the matter,

Shri Vasudevan Nair rose—
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Mr, Speaker: Mr. Mukerjee has
spoken. Mr. Madhu Limaye.

Bhri Vasudevan Nair: She has made
a speciai appeal to members of two
States,

Mr. Speaker: She has made an ap-
peal only to the younger generation.
(Interruption).

Shri Hem Barma (Gauhati): He is &
young wman,

Mr. Speaker: Does he include him-
self also in that?

Shri Hem Barua: No,

Mr, Speaker: Then he may sit down.
Mr. Madhu Limaye,

vt o (i) : wea g,
Wit T Ja o 3w e A
oY Teafers wwerrd § O AT gt
& fr 97 &1 456 & ang anwr fm
W W gw ¥ T€ awan gurd
werr #r g fam & e ®
wareg TH #1 fawrfor amy o
I & arx ATT gt WY 93 | TH I
e A g dart ¥
a F ¥ A AT & ol &
AT wTEET § i gw ¥ ant §oag
wrf frdzT aedt o Aot § @1 oA
¥S T e €7

TR AP FqrAn T §Y
foid & Tt ¥ wan € ool & femn
g7

st gfeoy wiwt ;- aga & Faoia
a‘rﬁlﬁ’qwgmwﬂ%mm{
byg o oW rEr i face FerE
STCHTSHT &7 gRT A1 g T€L T4 F
R

o g fomd oot F T ¥ A
werrgdr & fr fafws st waamt
m ) @rmmer & ay § o g
worer fafiwer @ omafr 7



3063 President’s
wsqw ww . gg §T0 e "
i R § T 1 WrAgw aEay
§ | et & fag o g
war

it 7y forwd © gwrE & aTe aTg
wE § T, werg ar g€ Y
Shri Sezhiyan (Perambalur): The
Prime Minister has stated that the
Emergency will not be allowed to
stay even a moment longer than s
necessary, The word 'necessary’ is re-
lative. I would like to know who is
going to decide the necessity for it—
whether a judicial body would be ap-
proached. Also, I want to have an
assurance from the Prime Minister
that the Emergency and D.LR. would
be lifted at least after the 1867 elec-
tions,

Shri Bhinkre (Marmagoa): rose—

Shrl N. Sreekantan Nalr (Quilon)
rose—

Mr. Speaker: Mr. Shinkre may sit
down,

Shri Shinkre:
Eroup,

Mr. Speaker: Which group does the
hon. member represent?

Shri Shinkre: U.P.P.G,

Mr. Speaker: Mr. Sreekantan Nair
i also rising. Does he also belong to
the same group?

Shri N. Sreekantan Nalr: Yes

1 can represent my

Mr, Speaker: Then I can accom-
modate only either of the two.

Shri Shinkre: Several hon, Mem-
bers have referred to border disputes
between various States and also
to distribution of water among
the States, but the Prime Minis-
ter has made no reference to
either of these guestions. She may
say that these are minor questions,
but they concern the people of seve-
ral States and are pending solutiom
for so many vears now. What is the
reaction of the Prime Minister to
these two questions?
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Shrimati Indira Gandhi: I thought
these were matters of detail. These
matters are no doubt most important
and we are giving deep consideration
to these.

Dr. L. M. Singhvl (Jodhpur): We
would like to know whether the Gov-
ernment, particularly the Prime
Minister, has studied the question of
disproportionate quantum of rations
in different States—in some States
the ration is much lower than what
it is in Kerala—and whether at gov-
ernmental level a policy decision in
respect of umiform rations is being
made.

Shrimatl Indira Gandhi: This matter
was discussed at the time of the food
debate. I believe the Food Minister
has said in the House that the whole
food policy is being reviewed now.

Mr. Speaker: Mr. Vasudevan Nair
might Bsk one guestion. (Interrup-
tions).

Shri Hem Barua: In what capacity?

Shri Vasudevan Nair: In both the
capacities—-appeal to the younger
generation as well as the special
appeal to members of two States.

The Prime Minister made a special
appeal to members of Kerala and
West Bengal that we should explain
to the people the difficulty of the
nation, especially with regard to rice.
I should like to know whether she
herself and the Government are
satisfled that whatever we have pro-
duced in this country are being mobi-
lised snd distributed on an eguitable
basis and whether she can convince
us on this account. If that is not
possible, then how can she request us

to explain to our people? 1 should
like to get a reply.
Shrimatl Indira Gandhl: 1 would

l'ke the hon. members to explain to
the people in order to meke it easier
for them, They are the ones who are
going through a diffieult period. T1f
they can be helped to adjust and use
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other types of food, then it helps
them.

Shri Vasudevan Nalr: There is rice
in the country which you are not
mobilising.

Shrimatl Indira Gandhi: As 1 said
previously, we are going into the
whole matter in considerable detail
It is difficult to change the
We

now.
policy abruptly in the middle.
are going into the whole matter,
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Shri Harish Chandra Mathur
(Jalore): It is a very important mat-
ter, This question has been put to the
Government and Government have
expressed very different views. It is
not for you to rule it out. The ques-
tion has been addressed to the Gov-
ernment. The Government has to
answer. {(Interruptions).

Bhri Bhagwat Jha Azad (Bhagal-
pur): Let the Government give the
reply.

Shri Harish Chandra Mathor: We
are really very much agitated about
it.

Mr. Speaker; Because there were
certain other statements that we had
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[Mr. Speaker]

seen in the papers, I intervened. It is
in the statement of the Home - Minis-
ter that he requested me to constitute
a Parliamentary Committee. (Interrup-
tioms)

Shri Surendranath Dwivedy (Ken-
drapara): It is a Parliamentary
Committee and not a Committee of
Members of Parliament,

Shri Harish Chandra Mathur; It
may or may not be a Committee of
Members of Parliament. It is really
most unfortunate that you compel us
to say that such a palitical, contro-
versial question should be entrusted
to a Committee which is headed by
the Speaker. Nothing more unfortu-
nate has happened i this House. It
is digging the grave of democracy—
and you are also the mother of it here.
I would like the Government 16 un-
derstand the situation. We wil] never
be able to Tolerate it. (Interruptions)

13 hrs.

Mr. Speaker: I am not responsi-
ble (Interruptions)
Shri Harish Chandra Mathur: But

the Home Minister has been saying
.something very different.

Shri Bhagwat Jha Asad: Let Gov-
ernment speak out their mind.

Mr. Bpeaker; If Governmént want
to say anything, then they might say
it.

Shri Bhagwat Jha Axzad: Let the
Home Minister speak.

The Minlster of Home Affairs (Shri
Nanda): 1 would not like to intervene
in a matter where you, Sir, are con-
cerned. 1 must take the responsibi-
lity on myself for having requested
you to become the chairman of that
committee . . .

Shri Surendranath Dwivedy: It is
not a Government committee; we are
not responsible to Government in that
regard; we have no responsibility to
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Government in that matter. Shri
Harish Chandra Mathur should, there-
fore, withdraw his words,

Shri Napda: I made & statement
here P

Shri Bhagwat Jha Asad: It is not
a parliamentary committee but a com-
mittee of Members of Parliament.

Shri Nanda: . and also in the
Rajya Sabha. It is a question of in-
terpretation on which mine cannot be
the last word; it is for you.

Bbri Surendranath Dwivedy: There
has been en aspersion cast on you.
It is very bad. He should withdraw it.

Shri Vasudevan Nair: Can an hon.
Member shout at you in this manner
in the course of the business? (Inter-
ruptions).

Mr, Speaker: I would request all
hon. Members to resume their seats.

Shri Bhagwat Jha Azad: We shall
bring a motion to dissolve the commit-
tee, if necessary.

Shri H. N. Mokerjee: May I make
a2 submission on one point? Here is
the Home Minister who makes an
equivocal statement wherein perhaps
due to internal dissensions within the
Congress Party, a Congress Member
says something in regard to him: 1
wanted him to say very openly that it
was on account of the alleged desire
of the Government for a co-operative
solution that under your chalrman-
ship a committce was asked to be
formed in this House; therefore, any
reflection on you is wrong. He should
withdraw those words.

Shri Harish Chandra Mathoyr; You
have permitted Shri H. N. Mukerjee
to cast some aspersions . ..

Shri Bhagwat Jha Azad: I would
like to say that . ., (Interruptions).

Mr. Speaker: Order, order, Hon.
Members should resume their seats,
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Now, I shall take up Shri Ranga's
amendment . . . (Interruptions).

Shril Harish Chandra Mathur: You
have permitied Shri H. N. Muker]ee
to maoke some observations .

Shri Bhagwat Jha Azad: We have
also got a right to speak.

Mr. Speaker; Order, order. I am
not- going to allew hon. Members  to
carry on In this manner . .

Shri Harish Chandra Mathur: Shri
H. N. Mukerier has cast some asper-
sions on us saying that we have dis-
gensions in our party and, therefore.
we have said so. But you are not
permitting us to refute it. It Is en-
tirely improper to say that we have
dissensions within the party. I am
speaking absolutely on the principle
of it only, and T am speaking only In
respect of yon. What hag it got to
do with the party? We are all at one
with the party; I am at one with my
party: 1 am absolutely at one with
my party. Let that be understood
very clesrly. It is absolutely wrong
on the part of Shri H. N. Mukerjee to
gay like that. What justification has
he to say that we have dissensions
in the party? I am at one with the
Home Minister. ..

Shri Buta Singh (Moga): Those
words must be expunged.
Shri Harish Chandra Mathur: Such

kinds of remarks cannot be tolerated.
Shri H. N. Mukerjee cannot get away
with & statement like that casting in-
sinuations on us. He should not speak
in that way. It is al] humbug to
say that we have dissensions within
the party.

Shri Maurya: What is the reason
why a Congress Member is shouting
and shouting like that? Why is he
shouting like that?

Shri Harish Chandra Mathur: Shout.
ing is as much my right as the hon.
Member's.

2582(ai)LSD—8.
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Bhri N. Sreekantan Nalr; Is it
open to any hon. Member to speak on
a thing on which you have ruled al-
ready? You have already said that
you would be putting Shrl Ranga's
amendment to vote. If you are going
to allow hon. Members to speak on
other things, you would be contradic-
ting your earlier stand.

Shri Buta Singh: On a2 polnt o
order. . .

Shrimatl Indira Gandhi: I only
wanted to say that I regret that you

had been brought into a controversy
here and that it was most unfair,

Shrl Buta Singh: On a point of
order. Bhri Harish Chandra Mathur
should withdraw those words first.

Shri Harish Chandra Mathur: 1 am
not going to withdraw a single word.
1 have to add much to what T have
saig already. (Interruptions).

Shri Kapur Singh: Grave reflections
have been cast on the dignity of the
Chair, This House is, therefore, bound
to take note of it.

Shri Vasudevan Nalr; Shri Harish
Chandra Mathur cannot speak like
that.

Shri Surendranath Dwivedy: We
know, Sir, that you are in a very
delicate position, and aspersions are
made against you.

Shri Manrya: Shri Harigh Chandma

Mathur has no business to talk like
that. ..
Shri Surendranath Dwivedy: In

spite of the regret expressed by the
Prime Minister who is the leader of
the party, Shri Harish Chandra
Mathur is still not prepared to ex-
press regret for what he had said.

Shrl Harish Chandra Mathur; Has

tbhe Prime Minister expressed regret
on ‘my behalf?
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Mr, Bpeaker: The bon. Member
ought to resume his seat now. He has
said enough already. There ought to
be some end to it

Bhri Maurya: Shri Harish Chandra
Mathur was shouting at the Chair. He
has no business to shout at you in that
way. Because we are in a minority,
i any Member from our side shouts,
you can take action; but because he
belongs to the party in  power, no
action is being taken. He has no

business to shout at you in that
manner. (Interruptions),
Mr. Speaker: Hon. Members may

kindly resume their seats.

Bhrt Eapur S8ingh: Why is {t that a
Congress Member cannot be named?

Mr, Speaker: 1 have named many a
time Congress Members also . . ,

ot woay ey fegelt : wmge

gigw ¥ WA |

Mr. Speaker: ... So, the blame
cannot be put on me that I have not
named any Congress Members so far.
(Interruptions). Enough has been said
against me. It is very unfortunate . .

Bbhri Buta Bingh: I say that it is
ghameful to say those words with
respect to the Chair. (Interruptions)

8hri Kapnr Singh: Shrl Harish
Chandra Mathur must be asked to
withdraw his words, or in the alter-
native, his words must be expunged.

Mr, Speaker: Order, order. Hon.
Members would not even lisien to me.
1 may have been a fool that T had
agreed to that request . . .

Bevera] hon. Members: No, no.

Shri 8. M. Banerjee (Kanpur): Why
should you be so much worried over
this? . . . (Interruptions).

Mr. Speaker: Hon, Members ghould
bear patiently.
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Bhri Buta Singh: The dignity of the
Chair must be maintained.

Shri Bhagwat Jha Azad: We have
not sald anything against the Chair.

Mr. Bpeaker: But the Members
ought to realise that the request was
made by the Government, as has been
said by the Home Minister himsell
Now, I am being made a victim of
that criticism and those atlacks are
being made on me . ..

Some hon. Members: Shame!

Mr. Speaker: I might also point out
that when Government were coming
up with that statement and the hon,
Minister had made that announce-
ment, every section of this House ap-
plauded him and paid him en-
comiums. ...

Shrl Buta Singh: We gave our co-
operation only on this understanding
that the status of the committee was
that of a parliamentary committee.

Shri Bhagwat Jha Azad: He assum-
es that this is a committee of the
House; it is not; it iz only a com~
mittee ol Members of Parliament,
(Interruptions)

Mr. Speaker: Now, it is not _fair;
they might have that discussion or
that criticism any time they like; or
it they have objection against me,
they can only bring in a vole of cen-
sure for removing me ., . .,

Shri Surendranmath Dwivedy: The
censure motion should be against the
Home Minister Shri Manda, but they
have no guts to do that,

Mr. Speaker: This is not the man-
ner in which I should be eriticised,
and thesz are not wholesome conven-
tions that are being set . , .

Shri Bhagwat Jha Azad: You are
not being criticised, Do you consider
that the Chair is being criticised? We
have not said a word against the
Chair. It is not a committee of the
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Mr, Speaker: Does Shri Bhagwat
Jha Azad mean to say that T am not
being criticised? . ., (Interruptions).

An hon. Member: You are being
attacked.

Shri Harish Chandra Mathur: I am
not criticising you. Let me make it
clear. I am not criticising you at all.
If you would permit me, let me make
it clear that T have not been criticis-
mg you at all. That means that you
have not understood me correctly. 1
have not at al] criticised you. You do
not seem to understand this position.
It is very unfortunate. You may please
read every word of what 1 have said.
There is not one word which I have
=aid in respect of which you can say
that there has been criticigm against
you.

ot ol et (faemiT) o
wreT et ug ghn fr sae ww
8 & qonrg giv fafreeT 2

weag wgven ;R o 7@ mran

St SETeET wE ;v $fF v
F o 2 faur gafag fet oy seredt
LR+ S

weaw " o fax o s @
Tfr war |
Now, I shall take up Shri Ranga's

amendment, namely amendment No. 1,
Is Shri Ranga pressing it?

Shri M. R. Masani: (Rajkot): Yes,
we are pressing it.
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Bhri Buta Slngh: I am sorry I cen-
not associate myself with the procced.
ings of the House where the Speaker
is being insulted and the Chair s
being Aouted, So, I go out

(Shri Buta Singh left the House)
Mr, Speaker: The question is:
“That at the end of the motion,
the following be added, namely:—
‘but regret that the Address
does not give any indication of an
intentlon immediately to end the
state of emergency declared by
the President and to restore the
normal functioning of full demo-
cratic liberties in the coun=-
tey' (1)
Let the Lobby be clearcd.

It there are any other substi-
tute motions on which they would like
to divide, those numbers may also be
given. They might choose one or twa,

Shri N. Sreekantan Nair: That can-
not be.

Dr. L. M. Singhvi: The others are
separate,

Mr. Speaker: All right,
The question is:

“That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not give any indication of an
intention immediately to end the
state of emergency declared by
the President and to restore the
normal functioning of full demo-
cratic liberties in the coun-
ey (1)

The Lok Sabha divided.

AYES
Division No. 3] [13.13 hrs.
Alwares, Shri Dywivedy, Shri Surendranath Limaye, Shrl Madhu
Aney, Dr, M. 5, Elins, Shrl Mohammad Masani, Shei M. R.
Asthany, Shei Prank Gokeren Prased, Shri Mate, Shri
Mauryw, Shri

Banerjee, Shri 5. M.

Gaipta, Shri Kashi Ram

Muhsmmad Iymail, Shri

Barus, Shri Fem Kachhariya, Shri Hukam Chand
Bbeel, Shri P, H. Kamath, Shri Harl Vishou Mukerjee, Shrl H. N.
Buzs Singh, Shrei Rar, Shrl Prabhat Wair, Shri Vesudewan
Dandeker, Shel N, Koya, Shei Nath Pui, Shri

Lahri Singh, Shr Ombyr Singh, Sbrk

Dis, ShriP. K.



3081 Presidens's

pandey, Shel Surjoo
Raghunath Singh, Shri
Rajaram, Shrl

Ram Singh, Shr{
Reddy, Shri Narasdrahe
Sen, Dr. Ranen

Abdul Rashid, Bukbyhi
Abdul Wahid, Shel T
Achal Singh, Shr
Achuthan, Shri
Akkamms Devi, Shrigeti
Alagesan, Shri

Alva, Shri A. 5.

Alva, Shrl Jozchim
Arunachalam, Shel

Azad, Shri Bhagwat Ths
Bsjaj, Shri Kamalayan
Bal Krishna Singh, Shrl
Bulakrishnan, Shri
Barkataki, Shrimati Renoks
Barupal, Shri P, L-
Buappa, Shri

Baswant, Shri

Bbagat, Shri B. R.
Bliskt Darshan, Shri
Bhanje Deo, Shri L. N.
Bhattacharyys, Shri C. K.
Bist, Shri ], B. S,
Boroosh, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shei
Brlj Basi Lal, Shri

Brij Raj Singh, Shri
Chanda, Shrimati ] yotane
Chandak, Shri
Chnadrikl, Shel

Chaudhry, Shri Chand, 1 Lal
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Eeshiyan, Shrl

Shantri, Shri Prakash Vie
Singh, Sbrl 4. P,
Singha, Shri Y N.
Singhvi, Dr. L. M.
Solsaki, Shri

NOES

Ering, Shri D,
Guhmarl, Shel

Gajraj Singh Roa, Shel
Ganga Devi, Shylmatl
Gowdh, Shri

Gupta, Shri Badehah
Gupta, Shri Shiv Charen
Hanumanthaiya, Shel
Harvanl, Shri Ansar
Tazarlka, Shrj J. N.
Heda, Shri

H:m Rai, Shel
Himawingke, Shri
Tqbal Singh, Shri
Jadhav, Shri Tulghldas
Jamis, Shri 8. C.
Jamunedavi, Shrimati
Jedhe, Shrl

Ths, Shri®¥ogendra
Joshi, Shel A, €.
Kappen, Shrl
Karurthiruman, Shei
Kedaria, Shel M. C.
Keishing, Shri Rishang
Khan, Shri Shahnawaz
Khanna, Shri Mchr Chand
Klsan Veer, Singh
Koujalgi, Shri H. V.
Rripe Shankar, Snel
Kareel, Shri B. N

Chaudhuri, Shrimat] Kamals
Chavdharf, Shri Sachindra
Chavan, Shrip. R.
Chavan, ShriY. B.
Chavda, Shrimati Johraben
Chuni Lal, Shri

Dyfle, Shei

Daljit Singh, Shei

Dins, Shri B. K.

Das, Shri Sudheau

Deg, Bhanj, Shei 11 C.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Dzshmukh, Shri Shivejl Reo 5.
Dy, Shri 5. K.
Dhuleshwar Meena, Shri
Drighe, Shri

Dinesh Singh, Shri

Dlxit, Shel G. N.

Doral, Shri Kasinathe
Dubey, Shri R. G.
Dwirsdi, Shei M. L.

Lakshmikanthamma,
‘Lalit Sen, Shri
Lushkar, Shri M. R.
Lonlkar, Shei
Mahadeo Prasad, Shel
Mahadevs Peasad, Dy.
Mahtab, Shei

Mahishi, Dr. Sarofinl
Maimeons Sultan, Shrimatl
Majithin, Shei

Melaichami, Shri
Malaviys, Shri K. D,
Maniyangadan, Shel
Mantri, Shri D. D.
Masuriya Din, She{
Matcharsju, Shrd

Mathur, Shri Shiv Charsn
Mendi, Shei 5. A,

Mehts, Shri . R.

Mehta, Shri Jashwant
Melkote, Dr,

Mengl, Shri Gopal Datt
Menon, Shri Govind

Swamy, Shri Sivamurthi
‘Tan Singh, Shek

Yadav, Shri Reca Sewsh
Yajnik, Shri

Yurhpat Singb, Skrl

Mires, Shri Bakar All
Mishra, Shri Bibhat
Mishra, Shil M. P.
Miars, Shri Bibudhendrs
Misrs, Shri Shyam Dhag
Mohammad Yusd, Shei
Mohain, Shri

More, Shri K. L.
Mukane, Shri

Mukerjee, Shrimat] Shards
Mungni, Shri Dovid
Murthy, Sbri B. 5.
Mourti, Shri M. §,
Musifir Sbri G. 8.
Mouthiah, Shri

Mair, Shri N. Sreckactes
Nanda, Shri

Maskar, Shei P, 5.

Mayar, Dr, Sushila
Nesamony, Shri

Nigam, Shrimati Savited
Miranjan Lal, Shri *
Paliwal, Shei

Pande, Shrl K. M.
Pandey, Shri R. 8.
Pandey, Shri Vishws Neth
Panna Lal, Shei

Pant, Shrl K. C.
Paramasivan, Shei
Patel,Shrl Chhotubhgf
Patel, Shri Mun Siok P.
Peizl Shri N. N.

Patel Shri Rajeshwnr
Patil, Shri D, 8,

Patll, Shri M. B.

Fanll, Shri$, K.

Pattabhi Raman, Shri C. R.
Prabhakar, Shri Neval
Pratap Singh, Shel

Purl, Shri D. D.
Raghuramaish, Shri
Rajdeo Singh, Shri

Rsju, Dr. D. S,

Ram, Shri T.

Ram Sewak, Shel

Rem Subhag Singh, Dr.
Ham Swarup, Shri
Ramagsthan Chetiiar, Shri R,
Ramdhani Das, Shri

Rameshekhar Prasd Singh, het

Raosnisl Singh, Shel
Rao, Shri Hanmanth
Ruc, ShriJaganathe
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Rsc, Dr.K.L.

Mo, Shri Krishowmsorthy
Rso, Shel Muthysi

Rac, Shei Rameshwar
Rao, Shrl Thirurgala
‘Wattan Lal, Shri

Ray, Shrimau Renuke
Reddl, Di. B. Gopula
Reddier, Shrl

Reddy, Spri Lings
Reddy, Shri R. Suregdra
Reddy, Shrimati Yashoda
Roy, Shri Bisiwanath
Sadhu Ram, Shri
Sahu, Shri Ramespwar

Sbashi Raajan, Shri
Shustri, Shri Ramanand
Sheo Marsin, Shei
Shinde, Shri
Shivananjapps, Shri

Shree Narayan Dm, Shri
Shukls, Shri Vidys Charan

Shysm Kumarl Devl, Shrimsy

Siddananjapps, Shel
Siddieh, Shri

Sidhespwar Prasad, Shrl
Sinhe, Shrimati Ramdulari
Sinhe, Shri Satya Narayen
Sinha, Shrimati Tarkeshwazl
Sivappraghassan, Shel Ku,
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Sundsr Lal, Shel
Surandres Pal Singh, Shei
Swamy, Shri M. P
Tuhir, Shrl Mobummad
Thomss, Shei A M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.

Tuls Ram, Shri

Tyagl, Shel

Upadhyiys, Shel Shiva Duty
Valvi, Shel

Varma, Shri Rabindra

Veerabaeappa, Shri

Samants, Shri §, C.
Samnanl, Shrl
Sanji Rupji, Shri
Saraf, Shri Sham Lal
Shah, Shei Manabendra
Shab, Shrimati Jayaben
Sham Natb, Shri
Shankeriays, Sbrl
3barmao, Shel A. P.
Sbarmas, Shei K. C.
Shri Krishnapal Singh (Jalesar):; My
machine did not work. I wanted to
vote for 'Ayes’,

Mr. Speaker: That would be noted.

The result of the division is: Ayes
44; Noeg 226.

The Noes' have it; the Noes' have
it.

Sonavane, Shrl
Sheinivesan, Dr. P.
Subbaraman, Shri
Subramaniam, Shri

Sumat Prasad, Shri

The motion was negatived.

Mr. Speaker: No. 2 is not moved. I
shall now put No. 3 moved by Shri
Sivamurthi Swami to the vote of the
House.

The amendment No3 was' put and
negatived.

Mr, Speaker: I ghall now put amend.-
ment No. 4 to the vote of the House.

The amendment No, 4 was put and
negatived,

Mr, Speaker: I shall now put the
other amendments one by one to the
vote of the House.

Amendments Nos, 5 and 6 were put
separately and negatived, :

Mr. Speaker: Amendment No. 7 Is
barred.

Snatek, Shi Naradeo

Subramanyam, Shei T,

Verema, Shri Balgovind
Vidyalankar, Shri A. N.
Virbhadra Singh, Shri
Wadlwa, Shri

c. Wunik, Shri Balkrlagna
Yadar, Shil Ram Harkh
Yudavg, Shei B. P,

Amendments Nos. 9 to 12 were put
separately and negatived.

Dr. L. M. Singhvi: I would beg leave
of the House to withdraw my amend-
ments Nos. 13 to 32.

The amendments Nos. 13 to 32 were,
by leave, withdrewn.

Mr. Speaker: I ghall now put the
other amendments to vote.

Amendments Nos, 35 to 41 were also
put and negatived,

Mr, Speaker: May I put all the

.amendments together?

Shri Harl Vishnu Kamath: No, 53
may be put to voice vote separately.

Mr, Speaker: I shall now put emend-
ment No. 42.

Amendment No. 42 was put and
negetived.
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1 shal]l now put Nos. 44—40 together.

The amendments Nos. 44 to 51 were
put separately and negatived...

Dr. M, B, Aney (Nagpur): 1 beg
leave of the House to withdraw my
amendment No, b2,

The améndment No. 52 was, by leave
withdrawn,

Amendment No. 53 was put ond
negatived.

Mr. Speaker: I put amendment Nos.
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The amendments Noa,
were put and negatived.

54 ond 63

Mr. Speaker: [ put amendment Nos.
59, 60 and 61 to the House.

The amendments Nos. B0 to 81 wer
put and negatived.

Mr, Speaker: The question is:

“That at the end of the motion,
the following Be added, namely:—

‘but regret that there is no men-
tion in the Address of increasing
disparity and poverty and any pro-
gramme to bring about equality
ahd eradication of poverty among
people’.” (43).

Lok Sabha gdivided,

B4 und 55 to the House,

Benerjee, Shris. M.
Gokaran Pruasd, Shel

Kar, Shri Prabhat

Limaye, Shri Madhu
Mathur, Shri Harivh Chandes
Muurys, Shri

Division No, 4

Abdul Rashid, Bakhsht
Abdul Wahid, Shri T.
Achal Sdngh, Shri
Achhufan, Shri

Alagessn, Shri

Alva, Shri AL S,
Arunachalam, Shri

Azad, Shri Bhagwet Jhs
Bajaj, Shri Kamalgaysn

Bal Kristing Singh, Shei
Eﬁﬁfﬂ'?ﬁrfm. Renuks
Barupal, Shr P. L.
Basappa, Shrl

Bhagat, Shri B R,

Bhakt Danhan, Shrl
Bhanjs, Deo, Shel Lo N,
Bhattacharyys, Shei C. K.
Bist, Shei J. B.S.

Borooah, Shei P. C.

Brahm Prakash, Shri
Brajeshwar Prasad, Shrl
Brij Dasi Lal, Shel

Beij Raj Singh-Koth, Shrl
Chandas, Shrinat] Jyotana
Chandak, Shri

Chyudhry, Shri Chandramani Lal
Chaudhuri, Shrirmati Kunals

13.22 hrs.
AYES

Omkar Singh, Shri
Pandey, Shri Surfos
Pottekkatt, Shri
Ram singh, Shri
Sammunta, Shei 5. C.
en, D. . Ranen

NOES

Chaudhurt, Shri Sachindra
Chavan, Shri D, IL,
Chavan, Shri Y, B,
Chuni Lal Shri

Dinljis Singh, Shei

Dan, Shri B, K.

Dag, Shri Sudhansy

Dep Bhanj, Shrl P, C.
Desei, Shri Morarjt
Deshmukh Shri B. D,
Deshmukh, Shri Shivaji Rao 8,
Dey, Shri 5. K.
Dhuleshwar Meena, Shel
Dinegt Singh, Shri
Dixit, Shel G. M.

Doszi, Shri Kaslnatha
Dwivedi, Shei M. L.
Ering, Shri .

Firodid, Shrl

Gajraj Singh Rao, Shri
Gowdh, Shii Veeranan
Gupta, Shri Dadighah
Gupta, Shei ShinCharan
Hanumanthslys, Shel
Hazarika, ShriJ. N.
Hem Raj, Shri
Himatsingks, Stei

Iqbal Singh, Shel

Shaatel, Shri Prakegh Vir
Singh, Shri A, F.
Singhe, Shri Y. N.
Swamy, Shri Sivamurthi
Tun Siagh, Shi

Yudur, Shri Ram Sewsk

[1322 hrs.

Juchaw, Shri Tuliliides
Juipal Singh, Shei

Jamir, Shri 5. C.

Jamungdevi, Shrimatt
Jedhe, Shri

Jha, Shri Yogendse

Jouhi, Shri A. C.

Fapper, Shri
Keruthiruman, Shei
Kedaria, Shei C. A,
Keishing, Shri Rishang
Khan, Shri Shahnswas
Khannz, Shri Mehr Chand
Kisan Yeer, Shrl

Koujulpt, Shei 11, V.

Kripas Shankar, Shel
Krishnapal Singh, Shel
Kureel, Shri B. N,
Lakshmikanthemma, Shokmsti
Lalit Sen, Shri

Laskar, ShriN. R.
Lonikar, Shel

Mahadewa Prand, Dr,
Mahishi, Dxr. Sarojlnl
Muimoona Sulinn, Shrizessd
Mujithis, Shri
Malsichami, Shrl
Malevigs, Shal K. D.
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Maniysngadan, Shel
Maotri, Shri D, D.
Muuriys Din, Shel
Matcharsju, Shri
Mathur, Shri Shiv Charan
Mehdi, Shei 5. A,
Mchta, Shri J. R.
Melkme, Dr,

Mengi, Shri Gopal Dant
Mznon, Shri Gowlada
Mirza, Shri Bakar All
Mishra, Shri Bibhutl
Mishrs, Shri M. P,

Patil, Shri M. B,

Patil, Shri 5. K.

Pattabhi Raman, Shri C. R,
Prabhakar, Shri Navai
Pratap Singh, Shrl

Puri, Shri D. D.
Raghunsth Singh, Shri
Raghuramalah, Shel
Rajdeo Singh, Shri

Ram, Shei T.

Ram Sewak, Shrl

Rsm Subhag Singh, Dr.
Rem Swarup, Shri

R Cheruar, Shrl R.

Misrs, Shri Bibudhend,
Misra, Shri Shyum Dhar
Mohammad Yunaf, Shet
Mohain, Shei

Mukne, Shri

Munazni, Shri Dawid
Murthy, Shri B. 8,
Mugel, Shri M. §.
Muthish, Shri

Naik, Shri Maheswar
MNaskar, Shri P, 5,
Nayar, Dr. Sushil
Neumony, Shri
NMirinjan Lal, Shei
Paliwal, Shri

Pande, Shei K, N,
Pandey, ShriR. 5.
Pandey, Siri Vishwas Nath
Panna Lal, Shei

Pane, Shri K. C,
Paramasivan, Shei
Patel, Shei Cithotubhal
Patel, Shrl Mun Sinh P,
Patzl, Shei N.NL

Patel, Shel Rajeahwar
Patil, Shri D, 5.

8hri Vasudevan Nair:
could vote. It was so sudden,
Mr. Speaker: If there are three or Ayes: 18; Noes 200,
The motion was negatived

Mer. Speaker: The question is:

four votes, I can record that

Some hon. Members rose—

Ramdhani, Das, Shri
Ramethekhar Prassd Singh, Shel
Rananlai Singh, Shrl
Ranjit Singh, Shel
Rao, Shri Hanmanth
Rao, Shri Jagsoatha
Ris, Dr. K.L.

Rao, Shri Muthysl
Rao, Shri Rameshwar
Rao, Shri Thirumala
Ratten Lal, Shel

Ray, Shrimatl Reaulka
Reddl, Dr, B. Gopala
Reddlar, Shri

Re:ddy, Shri Lings
Reddy, Shri Surender
Reddy, Shrimati Yhod
Ray, Shei Dishwenmh
Sadhut Ram, Shei
Sahy, Shri Rameshwar
Samaani, Shrl

Sanji Rupji, Shri
Saraf, Shri Sham La)
Shah, Shei Mogabeadrs
Sbam Nath, Shei

None of us
sion is:

PHALGUNA 10, 1887 (SAKA) Address (Motion) 3088

Shankarsiys, Shri
Sbarma, Shri A. P,
Shauma, Shri K. C.
Shashi Ranjan, Shrd
Shastrl, Shri Ramanand
Sheo Magain, Shel
Shinde, Shel
Shivananlipps, Shei

., Shree Narayan Dug, Shri

Shukla, Shri Vidys Charan
Shyam Rumari Devi, Shrimsi
Slddananjappa, Shel
Siddish, Shel

Sldheshwar Praand, Shrl
Sinha, Shrimuti Remdular
Sivappraghssimn, Skri Ku.
Snatak, Shrl Nardeo
Sonavane, Shri
Srinivasan, Dr. P,
Subbaramag, Shrl C.
Subramanysm, Shel T
Sumat, Prasad, Shri
Sunder Lai $hri

Swamy, ShriM. P.
‘Tahir, Shri Mohammed
Tiwary, Shri K. M.
Tiwary, Shri R. S.

Tula Ram, Shri
‘Upadhyays, Shel Shirs Dun
Verma, Sihri Ravindes
Veerabasappa She

Verms, Shri Daigovind
Vidyalunksr Shrl A N
Vigbhadra Singh, Shri
Wadiwa, Shri

Waanik, Shri Bal krishoa

Yaodavs, Shei B. P,

Mr. Speaker; The result of the divi-

Mr, Speaker: Five, six . . .

The Minister of Parliamentary Affa-
trs and Communicationg (Shri Satys
Narayan Sinha): I did not vote at all.

Mr. Speaker: The Leader of the
House says he has not voted correctly!

Bhri Harish Chandra Mathar: I have
followed my leader,

“That an Address be presented
to the President In the following
terms;—

‘That the Members of Lok Sabha
assembled in this Session are deep-
ly grateful to the President for
the Address which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 14th February, 1968'"

The Lok Sabha divided.
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Division No. 5]

Abdul Rashid, Bakbabi
Abdul Wahid, Skel T
Achal Singh, Shri
Achuthan, Shai
Akkamma Devi, Shrimend
Alsgesan, Sbri

Alvs, Shrih. S,

Alva, Shri Joachim
Aney, Dr. M. §.
Arungchalam, Shri
Axnd, Shei Bhagwet Tha
Bajsj, Shri Kumalneysn
Bal Krishos, Sisgh Shei
Bal Krishnan, Shei
Barkstaki, Shrimati Renuks
Barupal, Shri . L.
Basappa, Shri

Baswant, Shri

Bhagat, Shri B. R,

Bhakt Darshan, Shri
Bbanjs Deo, Shri L. N.
Btattacharyys, Shei C. K.
Bist, Shri J. B. §.
Borooah, Shei P. C.
Beahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh, Shri
Chanda, Shrimati Jaytsna
Chandak, Shri
Chandrild, Shri
Chaudhry, Shri Chandramani La
Chaudhuri, Shrimati Kamals
Chsudhuri, Shri Sschindrs
Chawan, ShriD. R.
Chawvan, Shri ¥, B,
Chuni Lal, Shei

Dafle, Shri

Daljit Singh, Shei

Dy, Shri B. K.

Drag, Shei Sudhanan

Deo Bhanj, Shri P C.
Desai, Shri Morerji
Deshmukh, Shri B. D,
Dey, Shri 5. K.
Dhuleshwar Meena, Shr
Dighe, Shri

Dinesh Singh, Shei
Dixit, Shri G. N.

Dorei, Shri Kaynatha
Dubey, Shri R. G.
Dwivedi, Shei M. L.
Ering. Shri D,

Pirodia, Shri

Cahmari, Shri

Gajrai Singh Rav, Shry
Ganga Deyi. Shrimai
Gowdh, Shri

Gupts, Shrl Badshah
Gupta, Shri Shiv Chares
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AYES
Kot ders, e

Elll‘l I.N.

Shn
Igbal Singh, Shri
Judhar, Shri Tulshides
Jarais, Shri 5, C.
Jumunaderi, Shrimeu
}ﬂne. Shri
. Shri Yogendes
Johi, Shei A. C.
Kappen, Shri
Karuthiruman, Shri
Kedarls, Shrl €, M.
¥.clehing, Shri Rabang
Khan, Shri Shehnawsz
Khanna, $hri Mehr Chand
Kishan Veer, Shri
Koujalgi, Shri H. V.
Krips Shankar, Shri
Fourrel, Shel B, N, -
Lakshmikenthemma, Shrimeti
Lalit Sen, Shri
Laskar, ShrlN. R.
Lonikar, Shri
Mahaders Frassd, Dr.
ab, Shri
i, Dr, Serofini
Malmoons Sulian, Shrimati
Maithia, Shei
Malaichami, Shri
Malaviys, Shri K. D.
Maniyangeden, Shri
Mantri, Shri D. D.
Maguriya Din, Shel
Matcharaju, Shri
Mathur, Shrl Hotlah Chandra
Mathur, Shri Shiv Chamn
Mehdi, Shri 8. A.
Mehia, 8hri . R.
Melkote, Dr.
Mengi, Shri Gopal Datt
Menoe, Shri Govind
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuwti
Mishrs, Shri M. D,
Misrs, Shri Bibudhendra
Misra, Shei Shysm Dhar
Mohemmad Yusuf, Shri
Mohsin, Shei
More, Shri K. L.
Mukene, Shri
Mukerjee, Shrimati Shards
Munzni, Shri David
Murthy, Shri B. 5.
Murti, Shri M. 5.
Muaafir, 5kri G. 8.
Muthish, Shri
Naik, Shri Maheshwar
Neir, Shri N. Sreckantan
Naeds, Shel
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Nmkar, Shyi P. 8,

Math Pai, $hri

Nayur, Dr. Sushils

Nesamony, Shri

Nigam, Shrimati Savtri
Niranjar, Lal, Shei

Paliwal, Shri

Pande, Shri K. N.

Pandey, Shri R. 5.

Pandey, Shei Vishwa Nath
Panns Lal, Shei

Paot, Shri K. C,
Paramasivan, Shri

Patel, Shri Chhotubhai
Patel, Shei Mor Skoh I
Patel, Shei N. N.

Patel, Shri Reieshwrar

Panl, Shri . 8.

Patil, Shri M. B.

Putil, Shri 5. K.

Pattabhi Raman, Shri C. R-
Prabhakar Shri, Naval
Pratap Singh, Shri

Purl, Shri D, D

Raghunath Singh, Shei
Raghuramaiah, Shri

Rajdeo Singh, Shri

Ram, ShriT,

Ram Sewsk, Shri

Ram Subhsg Singh, Dr.
Rom Swarup, Shri
Ramanathan Chettier, Shri R.
Ramdhani Das, Shri
Il.llnclhtk.lnr Prasnd Singh, Sk

Rao, Shu Hunmanth
Rao, Shri Jeganaths
Rao, Dr. K. L.

Reo, Shri Krishnemoorthy
Rao, Shri Muthyal

Ruo, Shri Rumeshwar
Reo, Shri Thirumala
Ratten Lal, Shri

Ray, Shrimati Renuks
Reddi, Dr. B, Gopila
Reddiar, Shri

Reddy, ShriK. C.
Reddy,ShriLinga
‘Reddy, Shri K. Surendre
Reddy, Shrimati Yashads
Roy, Shri Dishwanath
Sadhu Ram, Shri

Sahu, Shri Rameshwar
Smanta, Shri s, C.
Smnspi, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Shah, Shri Manabendra
8hab, Shrimati Jaysbem
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Shankarsiys, Shel

Sharma, Sbrl A. P.
Shermae, Shri K. C.
Sheshi Ranjen, Shei
$hastri, Shri Remanand
Sheo Marain, Shel

Shinde, Shri
Shivaganjspps, Shei

$hree Neraysn Das, Shri
Sbukls, Shri Vidys Charan
Shysm Kumari Devi, Shrimmti
Siddsnanjapps, Shri
Siddish, Shri

Sidhoshwar Prasad, Shri
Sinha, Shrimeti Ramsuleri
Sinha, Shei Setye Narsyan

Alvares, Shrl

Banerjee, Shei 5. M.

Bbeel, Shei P.H.

Buts Singh, Shri

Deo, Shri P. K.

Dwivedy, Shri Surendranath
Bliss, Shri Mehemmad
Gupte, Shri Kashi Ram

Kachhavaiys, Shrl Hukam Chend

Kamath, Shri Harl Yishau
Kar, Shri Prabhat
Krihnapal Singh, Shei

Shri Nath Pal (Rajpur):
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Sinhs, Shrimati Taskeshwari
Slvappraghasan, Shei Ko,
Sivasankarsa, Shei
Soauk, Nasdeo

Solanki, Shri

Soasvane, Shri
Srinivagan, Dr. P.
Subbaruman, Shri
Subremaniam, Shri C.
Subramanysm, Sbet T.
Sumat Prasad, Shri
Sunder Lai, Shri
Surendrs Pal Singh, Sbsl
Swamy, Shri M. P.
“Tuhir, Shri Mohammad

NOES

Lahei Singh, Shri
Limaye, Shei, Madbu
Mesani, Shri M.R.
Mate, Shri

Maurys, Shei
Mukerjee, Shri H.N.
Mair, Shri Vasudevan
Pasuley, Shri Sarjoo
Pottekiutt, Shri

Ram Singh, Shri
Reddy, Shei Narasimhs
Sen, Dr. Reaen

There

badly mauled by the

(Gen. Dis.)
Tiwary, Shei K. N.
“Tiwary, Shri R. §.
Tuls Ram, Shri
Tyagi, Shri
Upadhysys, Shrl Shive That
Valvi, Shri
Vazon, Shri Reviodrs
Yeorsbaspps, Shai
Verma, Shri Balgovind
Vidyalaniesr, Shri A. N.
Virbhadra Singh, Shri
Wadiwa, Shri
‘Waanik, Shri Balkrighna
Yaday, Shri Rem Harkh
Yadava, Shei B. P.

Shaghank Manjarl, Shoimati
Shaatri, Shri Prakash Vir
Singh, Shri AP,

Singha, Shei Y.N.
Solsnki, Shri

Swamy, Shri Shamurthi
Tan Singh, Shei

Werma, Shri 5.L.
Yoduv, Shri Ram Sewak
Yanlk, Shri

Yushpal Singh, Shri

Budget 3093

communists.

should be one No here.

Mr. Speaker: One more No.

The Deputy Minister in the Minis-
try of Mines and Metals (Shri Syed
Ahmad Mehdi): I think my machine
is nol working at all.

Shri S, M. Banerjec: What is not
working, his mind or hand, because
every machine is working?

Mr, Speaker: The result of the
Division is: Ayes: 225; Noes 35.

The motion was adopted.

13.26 hrs.
(Mr. Deputy-Speaker in the Chair)

RAILWAY BUDGET GENERAL
DISCUSSION
Mr. Deputy-Speaker: We will now
take up the Railway Budget.

Shri WNarasimha 'Reddy (Rajam-
pet): Shri 8. K. Patil is very well
known to Andhra ag a leader par ex-
cellence in  election ecampaigning.
The Congress in Andhra was once

The High Command had sent Shri
S. K Patil g raise the faded and
jaded Congress of Andhra from the
slough of despandency, By deft
hondling and wise generalship, he
was able to resuscitate its dying em-
bers and the cominmunisls were laid
prostrate in the field

I mention this here to say that
Shri 5, K. Patil, as the cleverest
Congress election campaigner, in his
pre-election Budget has put in a
sauve and most presentable appear-
ance, In spite of it, since he is part
of the Congress bureaucratic, auto-
cratic and plulocratic adminisirative
machinery, he could not resist the
contagion of heaping a further bur-
den on the people by raising freight
rate; by three por cent which not
only raise the present spiralling prie-
es, but affect the consumer hadlly.

At the same time, Bhri Palil has
decreaseq the rates of season tickets
in all the towns in Indla, and by

‘one gtroke attempted to ingratiate
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his party with the large number of
season-ticket holders who inhabit the
towns, who are the leaders of publie
opinion and important factors to be
counted in the elections. He might
have, and probably he would have,
raised the passenger fares too, but
probably he thought that he should
postpone the evil day for 1he next
year when he hopes that this Gowv-
ernment which we curse with bell,
book and candie will come back to
pOW. L

I may draw the attention of the
House 10 the fact that there has
hardly been a single vear during all
these years when there has not been
a rise in either fares or freights. In
the year 1960-61 there was a supple~
mentary charge of 5 np per rupee
for freight goods and local traffie.
In 1962-63 the basic rate chargeable
for goods ‘raffic was increased by
50 n.P. per ton of traffic upto 40 kms
ang to one rupeg per ton beyond 80
kms., In 1063-64, there was a sur-
charge at 10 nP per rupes in regard
to parcel trafia with some excep-
tions and the freight rates were also
increased by five per cent. In 1964-
65 the budget increased the sur-
charge by two per cent on goods
freight. In 1965-66 the budget in-
creased passenger fares as well a8
freight rates for 97 merchandises
like iron and steel. cement, iron ore,
etc, In 1966-67 there has been _an
increase of three per cent in freight
rates. This latest increases when
viewed in the background of co‘mli-
nunus and uynmitigated increase In
tares and freights, year in and year
out during the last six years presents
the railway administration in a SOTTY
plight. There is such a thing as th.e
last straw that breaks the camel's
back, 1 wish Shri Patil had left the
gathering of these last straws to the
professional butchers of the govern-

ment of India, that is, thg Finance
Ministers. Shri 5. K. Patil mentions
t for in-

three reasons as the pretex
ereasing the freight rates—they have
to pay more to the government; they
have to pay more by house
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allowances, etc, the price of com-
modities which they have to use like
coal ete. have increased and also they
have to pay increased dearness alllow-
ence, These things ought to have
been adjusted during the economy of
the railways itself without increase in
freight charges. Anybody can go bn
increasing the taxes whenever they
have no money provided they - are
sure of a big majority behind them.
I am sure the deficit could have been
set right by avoiding the avoidable
expenditure, by effecting economy
and increasing cperational efficicncy.

1 now come to a circular issued by
the government of India prohibiting
long distance transport beyond 300
miles without the permission of the
railway authorities.  The transport
demands have increased or are in-
creasing to unprecedented proportions
and opened up unlimited scope for
every wvariety of traffic—air, water,
rail and road. The railways them-
selvns are not able to meet the
ever-increasing  demand for more
space in the trains, for greater nume
ber of wapons for the movement of
goods, It has been the standing com-
plaint in Parliament amd outside that
the railways have not been zble to
meet the continuing overcrowding in
trains, that their capacity is limited
and they gre not able to meet the
increasing demands of our nation,
There has been a phenomenal increase
in the traffic of the railways In 1951
the traffic carried by the railways
has been to the extent of 81 million
tons and in 1964-65 the railways
carried as much as 195 million tons,
It will be seen thus that the suppres-
sion of road trangport is mainly to
create a monopoly for the railways
and help it to hide its own inefB-
c'ency when compared with the other
modes of transport. This circular has
put shackles and has impeded the
growth of other modes of transport.
The railways have long since been
passed their adolescence and there is
no justification for nursing them any
further at the cost of other modes of
transport, The late Shri Shastri when
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he was the Railway Minister, while
introducing the Motor Vehicles Act
of 1946 expressed the decision of the
Government that this rule would be
scrapped, the rule prohibiting the
grant of long distance transport per-
mits to public carriers. A decade has
passed and that decision hed not yet
been given effect to. In this connec-
tion I would like to quote a statement
from a United States report dated
June 1965 on improved sectoral poli-
cies in the field of Indian transport.
It says that “one of the clearest cases
of a mode of transportation not carry-
ing the proportion of traffic suggested
by its relative competitive position is
road transport. Hather the road
transport, it says, is prevented from
achieving its natural competitive
position by a series of restrictive regu-
lations, high taxes and a combination
of light duty highways and overway
restrictive highway use regulations”.
It goes on to say that there is no
doubt that the railways are actively
encouraging the continuance of this
overtly restrictive approach to road
transport and that their pos'tion as
a powerful ministry in the govern-
ment has helped them to achieve this
end. It further says that the Indian
Railways possess a dominance in the
field of transportation that cannot be
justified on economic grounds and
that nuisance legislation regulating
the number of trucks that may use
any particular route and the distance
or territory over which a particular
truck can travel should be repealed?

Why should the user be denied the
treedom to choose the mode of trans-
portation found best for his own
consignment? Mr. J. R. Sargent in
his book British Transportation Policy
states—

“The transport co-ordinator has
no need to attempt the impossible
feat of allocating traffic in the
most economic way. This will be
done by the users themselves
choosing freely and we can be
confident that this will lead to
that transport agent being chosen
for each job whose employment
minimises the total cost to the
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community as well as to the user,
The user knows precisely the
costs, monetary real, direct and
indirect in resorting to a partl-
cular mode of transport.”

So, Sir, this suppression of road trans-
port has been responsible for depriv-
ing the users of a flexible and quick
mode of transport, door to door ser-
vice, and has denied the choice
of freedom to the consignors.
The beginnings and expansion of road
traffic have been accompanied by un-
common daring and imagination and

. has exerted a powerful influence on

the expanding economies of Asia,
Europe and Africa. The farthest wil-
lages in the outermost reaches of the
mountains have been penetrated by
road traffic galvanising the hitherto
stagnant economies of these regions,
and giving a spurt to industry, trade
and agriculture. Sir, road traffic has
made a significant contribution in its
unmatched potential for absorbing
the manpower resources of the parti-
cular region. In the United States
of America, which has but a frae-
tion of India's population, 11.9 millions
have been absorbed by the automo-
tive Industry. Viewed from this angle
of employment, the proportion of
employed people by the roads and
the raiiways will be about 7:1,
Equally unmatched is the comtribution
of road transport to the exchequers
of our country. While the railways
have contributed about Rs. 185 crores
this year, of which 70 per cent is in
investment, motor trafle has contri-
buted Rs. 282 crores though carrying
one-third of the railway traffic, after
defraying all road maintenance costs.
Thus, it is seen that viewed from the
angle of providing amenities to the
people, decreasing overloading and
pressure on the railwaye, and contri-
buting revenues to the exchequer,
road traffic ought to be encouraged
and this rule should be scrapped.

In this connection, T would like to
read a portion of the editorial in the
Indian Express dated 22nd February
this year which must Impress the
Railway Minister on this matter.
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It reads as follows:

“It js refreshing, in these days
of a purely seller’s market, to come
across a view in favour of the
consumer. When that view comes
from so big and powerful a
“seller” as the Minister of Rail-
ways, it is doubly welcome. In &
speech in Bombay the other day,
Mr, § K. Palil, asserting his “firm
belief” in a competitive economy,
stressed the need even for the
Railways, though the largest single
unjt in the public sector, to com-
pete with other modea of transport.
This competition, of course, will
not be for its own sake, or merely
to bring in larger revenues for
the Railways, but to glve the pub-
li¢ a progressively better service.
In the absence of healthy competi-
tion, an enterprise tends to lose its
original tum and gradually
to deterjorate, with damage to it-
self, which is bad enough, and also
to the public it is intended to
serve, which is worse”

1 have almost adopted the sentiments
expressed by the Railway Minister
himself in my speech till now, Since
we know the sentiments that are
throbbing in the bosem of the Railway
Minister, we hope he would not lose
any time in abrogating this abnoxious
prehistoric, ecircular and usher in the
dawn of a healthy, progressive, nation-
building competition between these
two important modes of transport.

Next, 1 come to another important
matter which is of great concern to
our country, and that is, the laying
down of new railways. There ls
neither the Minister of Railways nor

* the Minister of State in the Ministry
of Railways to hear me on this impor-
tant matter. (Interruption).

Shri M, R. Masani (Rajkot): At
jeast one of them should be present.

Bhri Narasimha Reddy: He may not
hear me, sitting so far away.

Mr, Deputy-Speaker: He can hear
from every corner,

Shrl Narasimha Reddy: As I men-
tianed, this is an important matter on
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which I am commenting. There is no
rule ur rhynie in the iaying down of
the new railway lines by the Railway
Ministry. Always, emphesis i3 being
laid on industrial areass, leaving to
lurch the areas which ought to deve-
lop agriculturally too. And further,
the priority in taking up new rail-
way lines goes on changing with every
change in the Chief Minister of a
State. One Chief Minister comes and
he savs that =a particular railway
should be taken up first. And then
all others are pushed down in the list.
So, thoy are going on geiting pushed
out, because of the changing Chief
Ministers. T want the Railway Minis=
ter to go carefully intu all these pro-
jects which are being invesligated
and take up that project first which
has been investigated earliest. There
is, you know, a queue for the people;
for getting priority they must stand
in a queue, Likewise, these projects
must alsa be made to stand in & queue
and taken up one by one accordingly
to the prior date of investigation.

1 may mention here thal a project
was investigated Into in Rayala-
seema--the laying of a railway line
from Nandyal to Madanapalll via
Cuddapah and Ravachoti, 35 to 40
years back, the British Government
investigated inte it and found it feasi-
ble for that purpnse had been levying
a tax called Railway cess and collect-
ing it for nearly 25 years from thé
poor penple of Rayalaseema. Rayala-
seema is & chronic famine zone of
India, with its usual rainfal between
15 to 20 inches; last year, it was only
2", Rayalascema consists of highly
inflammable people sometimes prove
to murder and rioting, and the
British people realised that even
with their 150 years of rule and
conlinuous hanging of people by the
judges, it was not possible to minimise
the number of these offences. So,
they thought that the laying down of
a new railway would turp thelr activi-
ties to peacefu] pursuits, and that is
why they contemplated having this
railway. Further, Rayvalaseema has got
much mineral wealth embedded in its
bowels, and if this railway had been
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taken up and had become an accom=
plished fact, by this time Rayalagseema
would have been bubbling with acti-
vily and prosperity. Unfortunately, at
present, in the list of new railways to
be taken up, which is submitted by
the State Government, what was
ariginally the first item, namely the
railway which I mentioned earlier—
Nandyal—Madanapalli—has been
pushed down to the last. It fizures as
the seventh. Though a son of Ray-
alaseema has been the Chief Minister
of Andhra Pradesh for a very long
time snd even till recently, he has in
his anxious pursuits of his own am-~
bition for power, riches and fame,
thrown the welfare and interests of
Ravalascema io the winds. (Interrup-
tion). I request both the Ministers—
the Minister of Railwayg and the Mini-
ster of State in the Ministry of Rail-
ways—to look into the matter and to
prove to the whole country that they
are capable of taking a new look into
the matter and that they are not al-
ways the handmaids of these Chief
Ministers, and by laying down this
rajlway, to show to the people of
Rayalascema that so0 far as the Cen-
tral Government at least is concerned,
there are men who can be depended
upon, free from interigue, free from
corruption, and free from wirepulling.
I can tell you, Sir, that if this railway
line materialises, statues can be erect-
ed every where for you, not the

bronze statues of the Vijaya-
wada variety, but those ineras-
able, ineradicable statues in the

heart, as a humble tribute of a grate-
ful people in. appreciation of your
work. Having mentioned this—1 am
sure I have sufficiently drawn the
attention of a very sympathetic mini-
ster Mr. Ram Subhag Singh, who
is sitting before me and by whose
smile T am led 1o think that he is going
ta take some action—I go on to other
xubjeats,

Tirupatl is & place of pilgrimage
for penple through out the country.
I Gujarat and Bombay, the God
there is called Balajl. In other places,
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he is called Lord Venkateswara. That

is a most popular temple, highly res-
pected and venerated throughout the
centuries. 1 may say it is the richest
temple; the riches are not being
fizzled out in any unproductive mane
ner, but we have there a university,
cultural* centres, centres of learning, a
Sanskrit college and all kinds of charit-
able institutions being fostered by the
funds of Lord Venkateswara, 'There
has been a request from time to time
to the railways that from Renugunta to
Tirupati—Ii is only a small span of 8
miles—they should have & broad
gauge line, because the hundreds of
thousands of pilgrims who go there
are put to a lot of inconvenience by
having to change over. I do not know
why the vest resources of the railway
administration should feel shy of tak=
ing up this puny rallway line of six
miles length and deny the people the
advantage of casy travelling by broad
gauge. I am sure the first reaction of
the Rallway Minister in regard to thess
matters would be favourable and sym-
pathetic. But when he sits with the
Railway Board which is wooden and
unimaginative, he very often yield to
their suggestions. This is a religious
question, in which the whole Hindu
world is interested and I request him
to bring to bear his own independent
outlook on this guestion and eschew
any suggestion by the Railway Board
to put it off to a later date

The Calcutta Mail which starts from
Calcutta carries passengers from three
States Bengal Orissa and Andhra. It
they have to go to Tirupati, they will
have to get down at Gudur and change
over to another line. Now the Cal-
cutta Mail is not made to stop at
Gudur, but it goes straight to Madras.
Tmagine the fertilp imagination of the
Railway Board which could concieve
such a surprising kind of absurdity
which puts hundreds and thousands
of people to inconvenience, Gudur is
a very important junction, where
people take lunch. T do not know; it
{s most surprising how any human
mind can think of such a kind of
thing . . .
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Dr, Ranen Sen (Calcutta East): He
has agreed,
8hri Narasimha Reddy: Since the
Minister is sympathetic to it, I will
pass it to other subjects,
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This is the mango season, So far
ry Rayslaseema is concerned, we are
very good st producing excellent man-
goes which can compete even with the
Delhi mangoes, Our people have got
sgencies here. Cuddapah mangoos are
found in plenty in Delhi. This time,
83 I said before, here were only 2" of
raintfall, but God has been kind in giv-
ing us 75 per cent of the usual mango
crop. The mange season will begin
{o June. July is the month when
people will need plenty of wagons. If
wagons are not supplied, in addition
to famine and scarcity of foodstufYs,
thousands of mango baskets would get
rotten and people would be ruined, I
am mentjoning this to the Railway
Minister in advance, so that he may
make proper arrangements for the
wagons to be sent there in time and
in the necessary number.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): You will be getting wagons
alao.

Shri Narasimha Reddy: Thanks.
Once when I intervened when there
were no wagons and 20 telegrams
were sent from my place to the then
Railway Minister, Shri Swaran Singh,
he sent a telegram saying that wag-
ons would be sent. Imagine, Sir, 35
wegons were sent all of a sudden, How
could the people, all of a sudden,
load all the wagons? So. I am request-
ing the minister not to send hun-
dreds of wagons, because people will
get confused. They should send only
the necessary number of wagons,
Every day 15 wagons for stations like
Koduru, Rajampet, Nandalur, Pakala
and Damalcheruvu should be =sent, be-
cause thesp are the centres for mango

transport,
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Regarding wagons, it is not posgible
for the railway administration to sup-
press greasing of the palms. Please
don't pget angry with me. In this
House, Mr, Brahm Prakash made =
statement that he himself had to grease
some railway official for gectling
wrgons. He challenged even the
minister to go incognito and  get
wagons without greasing somebody's
palm. 1 am suggesting a methol to
avoid corruption in the matter of sup-
plying wagons, Once the baskets ar®
put in the station yard, if they get
rotten on account of the wagons not
being supplied in time, you should
make a rule that those persons who
are responsible for the delay in sup-
plying wagons, from the station mas-
ter upwards to the wagon-sanctioning
authority will have to pay the dam-
ages incurred by the fruit sellers.
Then everything will be set right.

In every long-distance train, people
are running after reservation of berths
in the sleeper compartments. We
always see that people get disappointed
and in spite of their early efforts tiey
do not get the reservation. T make
this supgestion, ie.. that the Railway
administration should have anolner
sleeper coach attached to all the long-
distance trains. The Railway Admi-
nistration should also manufacture
smaller sleeping compartments, so-
that, when there is an unexpected
demand for  sleeper  berths, nobody
should be refused. They should tag
on these smaller coaches and see Lhat
everybody is provided. If that ix
done, a lot of digsatisfaction will dig-
appear. A lot of black-markcting for
regervation of berths will also dis-
appear.,

14 hrs,

A train runs from Howrah to Rour-
kela and then stays for a whole day
there. Our suggestion in respeet of
this is that instead of staving idle for
a whole day at Rourkela they should
extend the train up to Waltair. There-
by it will serve many of the industrial
areas on that route and also three
States—that is, it will serve Bengal,
Orissa and Andhra.
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I am afraid, Sir, I have taxed our
good Railway Minister with too many
suggestions. Now I only pray God to
give retentive memory to both our
good Railway Ministers so that they
may retain in their minds the sugges-
tions which are put forward today and
also the suggestions that will come
herealter from these benches.

Shri A, P, Sharma (Buxar): Mr.
Deputy-Speaker, Sir, last year, I cong-
~atulated the Railway DMinister for
presenting a surplus budget wilhout
increasing passenger fares and freight.
This year also the budget is surplius,
not only without any jncrease in pas-
senger fares but even with a little
reduction in the rates of seasonal
tickets for which my hon. friend,
Shri Narasimha Reddy has accused the
Railway Minister beyond a distance of
20 kilometres in all regions other than
the cities of Madras, Bombay and
Calcutta.

But the freight on commodities like
coal, and coke and salt beyond a dis-
tance of 800 kiiometres has been in-
creascd. The renson for this increase,
as accounted for by the Railway Mini-
ster, is that the freight on these com-
modilies was not revised last year and
the movement of these commodities
over long distances is at present un-
economical.  Sir, from this increase
the Railway is going to heve an addi-
tional income of about Rs. 18.10 crores.
In my opinion, the increase in the
freight on coal and coke and salt be-
yond a distance of 800 kilometres is
worse than any increase in passenger
fares because—! gm not speaking on
sentimental
what a bijg movement, in this country,
was launched regarding the increase
in the levy on production of salt in
this country popularly known as the
salt movement. I am saying this
because the increase in the freight on
commodities like coal and sall iz bound
to have repercussion in the market
and the prices of other commodities
are also bound to jncrease. In my
opinlon, if the passenger fares were
increased it would have only affected
thosp who use the railways frequently
for their travelling purposes. But
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bere, as I said, the increase in the
freight on coil, coke and salt is bound
to have its repercussion in the market
and the priceg of other commodities
will also jnerease with the result that
a larger number of people in this
country, even those people who do not
use the rhilways frequently for travel
ling purposes, are bound to be affected,
The worst affected persons will be the
rallway workers and the middle-class
people in this country.

An hon. Member: Railway workers
wsat more salt or what?

Shri A, P. Sharma: Everybody eats
salt. Who dots not eat salt, I do net
know. I am talking of the poorest
people in this country. Every person
in this country eats salt.

Therefore, I do not know whether I
should  congratulate the Railway
Minister thjs year also although he
has presented a surplus budget. In
my opinicn, the Railway Minister
would have deserved better congratu-
lation of thiz House and the people at
large if he had not have taken mea-
sures to increase the freight on these
two commodities.

Shri HMarl Vishou Kamath (Hoshan-
gabad): Sir, I rise to a point of order.
1 am sure you will agree with me that
when a Railway expert from the
Congress Benches is speaking, making
an interesting speech, there should be
a quorum in the House.

Mr, Deputy-Speaker: The hon
*ember, Shri Sharma, may resume his
seat, Quorum has beep challenged.
The Bell is being rung.

There is quorum now.
Member may continue.

Shri A. P. Sharma: 1 would Jike
now, Sir, to say something about the-
increase in the working expenses of
the Railways in the year 1965-88,
While presenting his budget the Rail-
way Minister said that the werking
expenses in the year 1966-66 have in-
creased and he pave reasons for that
also. He sald that on account of the
increase in dearness allowance paid
to the rallway employees and also In-
erease in house rent allowance paid,

The hon.
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the working expenses for the year
1965-66 have increased.

In this connection, another reason
given by the Railway Ministry is that
the price of fuel has gone up. I think
diesel is also included in fuel. May
1 ask very humbly how far the Rall-
way Minister ig justified in saying
thut the price of fuel has increased
when the Railway Ministry them-
selves have increased the freight on
coal and coke?  Therefore, it does
not sound very well for the Railway
Minist:y on the cone side to charge
more freight from ihe consumers and
on the other side blame the rise in
prices of commoedities for increased
working expenses,

Coming to dearness allowance and
house rent allowance paid to the
Railway employees, I would like to
remind this hon. House that so far
as we in the labour field are con-
cerned, partcularly the National
Federation of Rallwaymen, we have
‘been urging oo the Government and
particulazly on the Railway Minis.
‘try that the mere grant of increased
dearness al'owance in cash will not
give real benefit to the railway
‘workers and that certainly the grant
of dearness allowance on an ad hoe
basis by taking an arbitrary decision
{s not the proper way of satistying
the employees. We have been sug-
gesting that the Railway Ministry
should open cheap grain shops, as
thoy had in the past. In these shops
all essential  commodities should be
made available to the rallway work-
ers ot subsidised rates. This facllity
should be extended to employees of
other departments of the Central
-Government also. 1 am sorry to
mention here that although people
working in the labour fleld are unani-
mous in making this demand, neither
the Government as a whole, nor the
Rafilway Ministry which is .the big-
gest employer in the country, has
paid any heed to this demand of the
tabour,

Regarding the peyment of house
rent allowance to the rallway emp-
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loyees 1 made a suggestlon that what
is really required by the railway
employees is not house rent allow=
ance but a house to live in. I made
a concrete suggestion that like other
local bodies, Improvement Trust or
Corporations, the railways should
acquire big plots of land near about
railway stations or workshops, deve-
lop that land und sllot plots of land
to their employees so that they may
build their own house according to
their requirements. ‘The railways
can help them by making housing
loans and advances from provident
fund available to them. The railways
have mot paid any heed to this sug-
gestion of mine either. Therefore,
to say that on account of payment of
increased dearness allowance or
house rent allowance the working
expenses of the rallway have gone up
is nothing but apportioning blame to
the railway emplovees who have
given their all—they have sacrificed
their all, day and night, season in
and season out—to run the Indian
rallways efficiently.

Now 1 come to the speed of trains.
The Railway Minister has gtated In
his speech that the running time of
some of the ‘trains, particularly,
Howrah-Delhi Mail end Howrah-
Madras Mail, has been reduced. If
we carefully examine the position
today, then one can see what js the
average rurming speed of these
trains. In the case of Kalka-Howrah
Mall it is 58 kilometer per hour. In
the case of Madras Howrah Mail it
is 42 klometer per hour. Is this the
improvement we are going to have
in the Indian railways when we are
going in for more and more for elec-
trification and dieselisation? So far
as the Kalka-Howrah Mail is con-
cerned, it is hauled from Howrah to
Asansol by diesel engine, When we
have energised the lme from Howrah
to Allahabad, why should the traln
not be hauled by electric locomotive
so that the speed can be increased.
At present it takes 25 hours 2§ minutes
to cover this distance between Delhl
and Howrah by the fastest train and
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importance, What I say is that the Shri A. P, Sharma: Even though so

Madras-Howrah Mail should not run
like a passenger train, in any case
between Berwada and Waltair. Why
should the passengers pay the fare of
a mail train if it is running like =
passenger train? But mothing +is
being done in this respect.

Now I come to my subject, labour
relations. The Railway Minister in
the course of his speech has very
highly pralsed labour relations on
the railways. He has devoted 10 to
15 lines in his speech for this topic.
Being the biggest employer in the
country, employing 16 lakh workers,
of which 4 lakhs are untortugate
casual workers, the Railway adminis-
tration slways tries to emphasize in
this House and outside that they
have got very cordial and fine rela-
tionship with thei.r labour, without
caring tp find out whether the labour
is satisfird or not. Here the satisfac-
tion is always one-sided,

For settling disputes betwean
management and labour they always
talk of the permanent negotiating
machinery. But what is our experi-
ence of the working of the perma-
nent negotiating machlnery for the
last twelve years? There is a provi-
sion written machinery that if the
disputes are not settled between the
Raflwiys and the federation at the
Board level an ad hoe tribunal should
be appointed, ‘But, in spite of the
repeated demands by both the fede-
rations—I am talking 'particularly
about my federation—they have not
appointed any tribunal even though
a number of issues are pending before
the railways. They are functioning
like any other Government depari-
ment. Is this the way that an emp-
loyer like the railways, the biggest
employer in the public sector, they
should maintain labour relations?

Shri Maurya (Aligarh): Why can't
you say something about causal
labour? They are the most exploit-
ed lot, -

2582({ai)LSD—7.

many issues are pending before the
railway administration, no decision has
heen given on any of those lssues.

Now I will say something about
casual workers. With g'rent difficulty
we have been able to persuade the
Railway mmstnr to do something
for’ them. The latest decision of the
Raflway Board is that the casual
workers should be paid a minimum
wage of Rs. 1.50 per day. What will
an ungkilled worker do if he guts
Rs. 1.50 per day as wage? Then, there
ie anothe;- discrimination, If a casual
worker is utilized against the vacancy
of a person who has gonc on casual
leave, he pets Rs. 1.50 per day. But
it his services are utilized against the
vacancy of a person who is on privi-
lege leave, he gets 1/30 of the salary
of the person against whose vacancy
he is utifited. In this case it comes
to roughly Rs. 3 per day. So far as
the casual labour is concerned, what
differénce does it make whether he
is working against a casual leave
vacancy or privilege leave wvacancy?

I do not ind any justification what.
soever for the Railway administratior.
fa keep down four lakhs of workers
like this. Therefore 1 will urge
through this House that the Railway
Minister must consider this question
because it is a burning question so
far as th railway workers are con-
cerned.  Unless this question is
tackled evenly and gquarely there is
bound to be serious difficulty on the
Indian Railweys. I want to sound a
note of warning in this respect

Now I come to the question of
transfer of rallway employees. We
had wvery recently in the PN.M, with
the Railway Board meeting five and
a half hours discusgion on the ques-
tion of transfer of railway employees.
The railway employees are transfer-
red from one place to another with-
out caring whether the Rallway
provides them with housing accom-
modation or not, without caring about
the education of their children, and
without caring for sickness in the
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family, sickness of his children or
romebody in the family are lying sick.

Thesu transfers are of different
nature. There is a wonderful system
of tranufer known as periodical trans-
fer. At the end of every three years
or five years people have to move
from one place to another. The
reason for this periodical transfer is
that they want to root out corruption
from the Railways. Instead of root-
ing out corruption, they root out the
person from one place to another and
place him in a more difficult position.

This is the method of dealing with
transfers on the Railways. And it is
surprising that this transfer iz con-
fined only to the lower rank of the
people, particularly Class Three and
Class Four employees. Some of the
bigger bosses always tell us that
they are also transferable, forgetting
completely that a huge bungalow is
reservied for them before-hand, and
so many peons and a moving palace
known as the saloon are at their dis-
posal. They slways compare them-
selves with persons working below
them because they are subject to
transfor. But I  want to say that
although the rule is equally appli-
cable to them, there are a Jlarge
pumbur of officers stationed at parti-
cular places, particularly in Calcutta,
who move from Fairlie Place to
Sealdah and from Sealdah to Howrah
and thus keep on working for 15 to 20
years in the Calcutta area. Similar
is the case in Bombay and other
places also, Therefore the Rallway
Minister should see tHat if there is
going to be any difficulty for rallway
empluyees who are in the lower
categories, or if railway employees 1s
a class are required to share the
difficulties, either everybody should
share it evenly or they should see
that before moving people from one
place to another they must get a
guarier.

1 will say one word more and finish.
This dissatisfaction is not a confined
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to the lower rank of employees only;
it is prevalent among the higher
grade of officials in the Railways also.
On this occasion I want to speak parti-
cularly about offlcials in the salary
range between Rs. 1,000 to Rs. 2,250
per month. Their grievance today is
that people getting below Rs. 1,000,
get something because of the {irade
union's agitation, and people getting
above Rs 2,250 also get something
because they are the policymakers, 1
agree with my hon. friend, Shri
Reddy that the policymakers in the
Railway Board are not the people
who claim that they are making the
policy but really the people in the
Railway Board and Secretaries and
Joint Secretaries in the various other
ministries are the policymakers, They
have increased their salaries; they
have protected their higher emolu-
ments, whereas people in the salary
range of Rs. 1,000 and Rs. 2,250 a2
given nothing, Therefore this dis-
content today and I hope the Rail-
way Minister, in his own department
particularly, will see that this is
removed.

I will say only one more thing and
that is about personnel management
department of the Railways. In the
personnel management department
people are posted on a casual basis.
There is no regular personnel manage.-
ment cadre in the Railways. Officers
posted in this department are either
not liked by their higher-ups in
their own department or their promo-
tion has to be protected because there
is no vacancy elsewhere; therefore,
they are dumped in the personnel
department. This is how the biggest
labour relations maintaining depart-
ment in the Railways is managed by
the railway administration.

Before I close Sir, I would like
to remind the hon. Minister of Rail-
ways—Shri Patil is not here—that io
this very House Shri Patil had assured
that the Railway Board was consider-
ing very sympathetically the setting
up of a service commission at Patna.
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This is not the demand from Bikar
only; this is the demand from all the
neighbouring areas, 1 am talking of
the Eastern Railway up to Moghul-
sarai, the North Eastern Railway
running between UP and Bihar and
also some part of the South Eastern
Railway running in Bihar and Madhya
Pradesh, This sympathy of the Rall-
way Minister and the sympathetic
conslderation of the Railway Board
are not going to have any meaning so
far as the people of Bihar are con-
cerned, unless and untll this sympathy
is translated into action.

Before I close....

Mr. Deputy-Speaker:
taken three times to close,

You have

Shri A, P. Bharma: Now I am clos-
ing; Sir. I am sorry. The time has
now come when the Railway Minister
fhust examine the salary and emolu-
ments of all the railway employees
de novo, The Second Pay Commission
was set up in the year 1857. The re-
commendations of the Second Pay
Commission were implemented in
1959-80. Now the time has come, if
the Railways want to see that workers
in the Railways are satisfled, that they
must set up either a commissjon or a
wage board, or whatever they may
call it, so that the salary and emolu-
ments and service conditions of rafl-
way employees are examined satis-
factory and satisfled workers of the
Indian Railway should be able to
manage the efficient running of the
railways.

1 thank you, Sir, for the indulgence
shown to me.

Dr. P. Srinivasan  (Madras North):
Mr. Deputy-Speaker, Sir, the previous
speaker, Shri A, P. SBharma, has gone
into many details since he knows
much of the railways. Speaking to-
day I must first of all congratulate
the Railway Minister—I should say,
the Railway Ministers because there
is a Cabinet Minister, 8 Minister of
State and a Deputy Minister—for the
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present with a surplus of Ras. 2999
crores. But I am yet to understand
one point in the speech made by the
Railway Minister when he says in
paragraph 18 on Page 1T:—
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“lI now come to my proposals.
1 may fitst mention that there will
be no increase in passenger fares.”

Am 1 to understand from that that
every year when the Railway Budget
15 presented they are intent on rais-
ing passenger fares? [ think they do
not. Already the wole nation, the
entire middle class and the lowest
paid people, are greaning under taxes
everywhere. There is any amount of
taxes and taxes. I will request the hon,
Railway Minister not to have this
attitude that he is not going to have
an increaie in passenger fares

Now I come to another point which
my hon. friend, Shri A. P, Sharma has
already rightly pointed out, that is,
the 3 per cent surcharge on goods
traffic, specially on salt, As the whole
House knows, including our Minister
of State Dr. Ram Subhag Singh,
India has won its freedom because of
the Salt Satysgraha. How could such
& thing ever be thought of being
taxed? There are so many congideru-
tions. In so many States other people
belonging to Opposition parties, say
that if you want money, why do you
not tax salt. Salt was untouched till
today, but the Railway Minister thinks
of having a surcharge on conveying
salt from one place to another. I
think, better counsels will prevail and
during his reply he may withdraw it
once and for all.

Then, this 3 per cent surcharge on
commodities will be 300 per cent when
it comes lo consumer goods; it may
be 3 per cent for the railways but
when it is passed on to consumers, it
will be 100 or 200 per cent, if not 300
per cent. Coming as 1 do from
Madras State, we have three trains
to Delhi—one is a passenger (raln,
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the Janata train, about B4
hours, then there ig the good old
Grand Trunk Express taking 45 hours
and then in their mercy they have
introduceg the AC De Luxe, Southern
Express, taking 42 hours. Except on
a few occasions when I have had to
travel by air, I have to travel 1400
miles up and down by one of these
trains. Have they ever started in time
or have they ever reached in time?
In this context, I may tell you, Sir,
that we have to travel for 42 or 45
or 52 hours and, of course, these
trains are attached with the restaurant
cars. [ do not know how many res-
taurant cars are available But, un-
fortunately, every time 1 have
travelled the restaurant cars have
fallen sick or they have been detached,
With the result, at the railway june-
tions, we do not get anything except
water to drink. That is our fate, Last
time, when I came to Delhi, after
Bezwada, the restaurant car was de-
tached. When I asked the Guard, he
sald that due to hot axle trouble—I
do not know what it means—the res-
taurant car was detached. What was
our fate? At what time did we get
our hreakfast? It was at about 9.30
A, At what time did we get our
Junch? It was, near Wardha, at about
3 O'Clock, And about tea, we did
not pep it—we do not want tea—but
at least we should get some dinner.
We pol some chapatis at about 11
0O'Clock. These are the facts which
eould be verified. I am prepared to
vhallenge that and tell the Minister
whout that,

Shri Alvares (Panjim): He is not
challenging.  (Interruption).

Shri A. I, Sharma: Once the Min-
Ister was also golng without food. But
he did not worry.

Dr, P, Srinivasan: I did not worry
ton, The food saved eould be utilis-
ed for otu.r people, But the people
who ar. hungry must be fed.

Coming to the season tickets, they
have given a reduction. But why
shoulg these urban areas of Madras,
Caleutta ard Bombay be singled out?
The peopie are not ing from these
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far-away places out of luxury or for
the sake of any pleasure. It is because
they do not get the housing accom-
modation and they have to travel 20
or 30 or even 40 mijles with the
greatest discomfort and the dis-
advantage. Can't the Minister think
even now of the difficulties of those
urban people? 1 represent those
urban people and I know the pinch
and where it pinches. Therefore, I
would reguest the Minister in-charge
to give some relief to them.

In the Madras State, we have got
only one electric 4rain going upto
Vilupunam vja Chingleput and in the
other sectors from Madras to Thiru-
vallur and upto Arkonam or from
Madras to Gudur, there are tralns
running upto schedule,  Next to
Punjab, I am proud to say, Madras
has many industries all along those
places, I suggest that at least some
diesel cars ghould be provided. The
only alternative is the cycle, as the
late Pandit Nehru rightly said “we
are in the cycle-age”, But how
many miles can a man fravel by
cycle? At least diesel cars should be
provided. The people upto Thiru-
vallur and Ennore where there are
factories all along the places, are be-
ing denied that facility. 1 request the
Minister concerned to see that the
electrification scheme is taken up. It
is not in the Third Plan and I do not
know whether it is in the Fourth
Plan and I do not know whether it
will be provided in the Fifth Plan, I
request the Minister to see whether
something can be done to alleviate
the sufferings of those people. In the
interim period, at least some diesel
car trains may be provided so that
they can shuttle here and there to
relieve the congestion there.

Now, I am coming to the concilia-
tion or the arbitration board. As my
friend rightly said, the Railway De-
partment is the single major and the
biggest public sector Department.
Why is that denied?_ The Labour
Minister and other Ministers concern-
ed are now asking the private and
the public sector undertakings to
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have arbitration or conciliation
boords. Why is the Railway Minister
feeling shy of this? I am not able to
understand that. There are so many
grievances, For instance, there is the
guestion of the Dearness Allowance.
Instead of giving the increased
amount of D.A., mmy I suggest, in all
humility, the old scheme of the Rail-
ways under which the Railways were
giving the consumer goods at fair
price to their employees? Let the
D.A, be discontinued once and for all.
1 suggest the consumer goods at fair
price be given to the employees. Let
the Railways set an example to the
Central end other State Governments.
It will be a boon to the employees
and they will pray for the long life
of the Minister concerned. In this
eonnection, T may point out that in
some foreign countries UK., US.A.
and in Far East there is some scheme
of weekly pacrket wages—I have uad
the honour of travelling those places.
Here, gupposing a man gets Rs. 120 2
month, by the time second weck or
third week comes, he is left with
practically nothing. Can't the Minis-
ter think of giving weekly packet
wages which will be a boon to ihem.
1 am suggesting this even for the
Central Government servants and the
State Government servants. It will
be a boon for the workers in  the
long run.

Then, there are so many grievances
of ASMs. and the Guards of ‘A’, B’
and ‘C' categories. They are groaning
ang working under stress and strain.
Then, there are medical men, the
graduates and the licentiates who are
being differentiated. 1 am unable to
understand this. The other day, I
had a casual talk with the Minister of
State and I hope he will be convine-
ed. Please permit me to read a few
lines from the representation made by
the Railway Doctors about the
ratlonalisation of pay structure appli-
cable to themn. It says:

"With further rationalisation of
pay  structure  recently vide
Board's letter No, PC-85/PC-3/
NH-7 dated 24-12-65 and with
further increasy in volume, res-
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ponsibility and burden of works
on Railway doctors equally on
hoth  the licentistes and she
graduates and sharing the same
amount of responsibility, it ts
observed that the Board has de-
‘viated from its earlier policy de-
cision of abolishing class distinec-
tion (wich was a closed chapfér)
has revived again the old two
classes of doctors which definitely
is not at par with the Board's
already mdopted early policy deci-
sion, giving Class II status and
scale of 350-900 for the graduatcs
and retaining the already existing
status and scale of 335-650 for the
licentiates. The Board's orders
now issued have given a rude
shock to the Licentiates Assistant
Surgeons on account of the dis-
criminatory freatment and keep-
ing the existing scale of Licen-
tiates static and also by curtail-
ing the existing privilege of com-
peting for AM.O's Post, which s
againgt all canons of justice and
fair-play.”
There were the days when the Licen-
tiates were differentiated from the
graduates. Thanks to the wisdom and
the foresight of the Central and the
State Ministers, the Licentiateg have
been abolished once and for all. But
what becomes of the Licentiates who
have alresdy been absorbed in ser-
vice? They are being differentiated
as against graduates. I can under-
stand the Railway Minister or the
mighty Rallway Board saying that in
future the Licentiates will be taken
at this level and that the graduates
will be taken at that level. There
cannot be any complaint against that.
But there are some Licentiates who
have been already taken in serviee.
Now to have a differentiation as
between licentlates and gradun'es la
an anomaly. I request the Minister
of State to think about it and do
justice to them. In my State
Madras State, there is a clamour,
and quite rightly so, for this:
the Tinnevelly-Kanya Xumari lne
has already been finalised it was
recommended by the State Gov-
ernment and wag also approved by
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the Centra] Government, but 1 do
not know—l am yet to know—whe-
ther it has been included in the
Fourth Five Year Plan. I request that
it should be taken up at that level,
Algo the Tiruchirapalli-Tuticorin line

should be converted from inetre
geuge into broad gauge.
Mr. Narasimha Reddy has rightly

said that from Renigunt a to Tirupati
—a distance of 6 or 7 miles— it s
still kept as metre gauge; it should
be converted into broad gauge. The
amount of transhipment involved in
changing from one gauge to another
can be better imagined than explained.
In the name of Lord Venkateswara,
in the name of Balaji, may I request
the Ministry concerned to take it up
immediately at a personal level and
see that something is done so that the
pilgrims to Lord Ventakeswara, whom
all ol us worship and who may glve
His blessings to all including the
Ministers, are not inconvenienced.

One more word and I will finish. 1
am told that in the goods train which
is hauling about sixty wagons, there
are only one Driver, twg Firemen and
one Guard. The distance between
the Drivers seal and the  Guard's
compartment is (wo to three furlungs,
In the wayside stations, there is lot of
pilferage, open pillerage, The Guard
knows about it; the Engine Driver
knows about it, but they dare not get
out pf the compartments and save the
goods for fear that they might be
wounded. What happens? There ia a
colossal loss on accoun! of compensa-
tion that we have to pay for the con-
signments which are pilferred. Can
the Minister not think of posting one
or two armed constables or Police so
that the pilferring doeg not take
place. It will glso be more economical
to Government.

Coming to the dining car, as 1 have
said before glso, the dining cars al-
ways falling sick must also be taken
4t that level. The travelling public
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must be given at least this facility.

let the Railway Ministry say,
“no, dining cars will not be
attached as in British days".

In British days, Spencer & Co. were
catering top the needs. Let them smay
like that, go that people wil]l make
their own arrangement for their food
and tiftin. If it ig a question of din-
ing car falling sick every time or it is
inefficient or there is no electricty or
hot axle or something like that, then
nobody i3 satisfled, You can well ima-
gine the dificulty and agony to which
the people travelling for 42 to 48
hours are put. Once more I will re-
quest the Ministry to think in terms
of my little suggestion and take steps
to improve it. The whole nation will
be thankful to them for this.

Dr, Ranen Sen: I must confess that
I cannot congratulate the Railway
Minister for presenting this Railway
budget for 19686-67. I am not satisfled
wth the budget because  firstly this
budget presented by the Railway
Minister does not reflect a bright futu-
re for the Indian Raflways. With all
the failings of Railways, they have
done  something which is  com-
mendable. I will come to the specific
eri.icisms later on.

1 am nol salisfed with the budget
firstly because this budget does not re-
flect that side which is very impcrtant;
secondly this budget does not hold out
any better prospects for the Railway
employees, nor for the public. These
are the three main points which I
want to emphasize.

Let me first deal with the Railway
finance g little. The position is like
this. The actuals of 1864-85 show &
surplus over the revised estimates. The
revised estimateg for 1865-668 shows
an improvement. Though due to
Indo-Pakistan conflict, there was less
earning through passenger traffic, this
wag compensated by goods traffic earn-
ings. The gross traffic receipt which
wag Rs. 2580 crores was gabout 3.8
per cent more than the budget amount
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The total surplus is to the tune of
sbout Rs. 20 crores—nearly Rs, 30
crores,— regarding contributiog to the
Plan. That is also notable. The Rail-
ways have contributed 6 per cent
more than what was envisaged in the
mid-Plan appraisal. I am quoting
from the Minister's statement. In the
mid-Plan appraisal, estimation was
Rs. 1,582 crores, to be paid from the
Rallways. But the Railways are going
to pay Rs. 1,877 crores. Therefore, the
financial aspect of the Railways has
been always good and in future also,
from what he has said here, it is
clear that it will be good. Thanks to
the Railway men, the people who are
working round the clock, in season
and out of season, the Railways are
prospering. According to the Railway
Convention Committee’y recommenda-
tion of 1985 the Railways will contri-
bute more to the Genera] Revenues.
All these things are there but as I
sajd, the budget gives a picture as if
we have got to cut down the new pro-
jects and new developments. That is
why I say that it does not hold out &
better prospect for the public also.

Coming to the question of publie,
before me many gentlemen  here
have refered to the fares and freights.
This is a pre-election year. Mr. Patil.
oeing an election expert, did not want
to irritate the already indignant pub-
lic of India just a few months before
the elections. Therefore, he has not
asked for any fare increase. But 1
must say that it has been the feature
of the Railway budget, at least for the
last few years, that either the fare is
increased or the freight is increased or
both  of them are increased (Inter-
ruptions). Therefore, it is pot good
for Mr. Patil, the Railway Minister, to
take credit in the fact that he has re-
duced the fare for a certain section of
the public,

Shri V. B, Gandhl (Bombay Central
South): Do you want the fare to be
increaged?

Dr. Ranen Sen: I do not want the
fare to be increased. What I want is
that the Rallway Minister should go
into the fare gtructure. During the
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senger fare in India have increased
by 300 per cent. Simply saying that
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there is  spiralling of  prices
and all that and always taking
the same line of argument will

not reduce the spiral or will not re-
duce the price rise. What has
happened this time? He has imposed
a 3 per cent surcharge on certan
goods. One hon. gentleman has just
now said that salt tax is assoclated
with our national movement. The hon.
Railway Minister has thought it fit
to impose tax on salt even. He has
spoken about the rising price of fuel.
Why should not rise in the price of
fuel take place? The coal and coke
are being surcharged now. On one
side Government will go on putti.nl
some sort of tax om these

and then the employers will go on
rising the prices on the other side.
But Government do not have any
price-freezing policy, not to speak of
price reduction policy, It goes on
rising and rising; with each and every
Railway Budget and General Budget,
the prices suddenly shoot up. He has
said that the price should not rise.
One cannot argue that way. This has
been our sad experience in this coun-
try that, whenever a little tax, a
minutest tax is imposed on certain
consumer goods, immediately this
spiral goes on. This is  because
Government hag no machinery to con-
trol or check or reduce it. Govern-
ment do not want to hit at the pro-
fiteers who take advantage of the si-
tuation and increase the prices, There-
fore, it goes on. So, merely ecoming
here and making s statement that the
prices should not increase does not
satisfy anybody. Already, after the
railway budget was presented in this
House, the prices in Caleutta, Bomoay
and Madras have started rimng. I am
saying this because I have made a
study of this. The Federation of
Indian Chambery of Commerce and
Industry, the representatives of the DIg
business immediately afterwards said
that the prices were likely to rise.
They take the simplest pretext to at-
tack the consumers and the public.
Therefore, T have said that thig budget
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does not hold out any better prospects
for the publle.

Now, 1 come to the question of self-
sufficiency in the railways. It is true
that the railways have shown some
improvement in regard to wagons, and
‘coaches etc,, but at the same time 1
shall also have to point out certain
deficiencies which are of g3 very geri-
ous nature. Shri S. K. Pati] has gaid
that we are attaining self-sufficiency
in wagons, coaches and mechanical
signalling equipment. That is well
and good. But what is it that weare
achieving? Do gli the railway work-
shopes have the competence and do
they manufacfure wagons? No. The
manufacture is given to the private
sector. The coaches are partly pro-
duced in the railway workshops and
partly also in the private workshops.
Why should they be given to the pri-
vate entrepreneurs? Why should the
railways themselves not undertake the
manufaciure of these wagons and
coachey and other components and
spare parts, in fact, what is lacking in
the railways? Insteag of going  into
this matter, the hon. Minister has
simply eaid that we are self-sufficient
as it the railways are producing all
that they need in the matter of wagons,
coaches ete.

Then, I come to the gquestion of
dieselisation and electrification. It is
good that the Indian railwayy have
laid the foundation of dieselisation
and electrification. But one wishes to
know the percentage of the compo-
nents that we are yet importing from
abroad for the Chittaranjan locomo-
tive workshop and the Varanasi work-
shop. 1 would like to know how much
of the components is being produced
in those workshops and how much is
being imported. That {a a very im-
portant thing. This morning, the hon.
Prime Minister wag speaking of self.
sufficiency. Naturally, the country as
a whole, irrespective of political affi-
liations, everybody im this country,
wants self-sufficiency. But what about
the railways? What is the programme
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that they have undertaken for seH-
sufficiency?

Shri Bhinkre (Marmagoa): Their
slogan is self-reliance. E

Dr. Ranen Sen: Self-sufficiency is
self-reliance..

Shri Shinkre: Not always.

Dr, Ranen Sen: Some programme
for achieving self-sufficiency should
have been there in the railway budget
to indicate at what rate we are going
forward towards this goa] of self-
sufficiency in regard to production and
other things. That iy also relevant,
because we must know how much we
are mmporting of compunents and
spare parls from abroad. If we go on
importing the components and spare
parts from abroad, then I am afraid
we may have the same experience as
we Had before duringthe Indo-Pakis-
ten war; it had been our experience
then that certain countries, the impe-
rialist countries, particularly the USA
whose great admirer our Railway
Minister is, wanted to hold Indiag to
ransom; and they are still trying todo
it. "Therefore, this question of imports
of machinery. componenig and spare
parts is a very important thing. I draw
the attention of the Railway Minis.er
to this important fact berause mereiy
saying thal we have become  self-
sufficient or we are trying to rely on
ourselves etc. will not satisfy anybody;
we want to know how much js being
produced, and what percentage is still
to be imported, and what programme
we have taken on hand to make the
railways In Indiay self-sufficient, and
what self-reliance movement is taking
place on the Indian railways.

ot fym qew (wfegre) : ogv e
TF OF FFNAE FATT |

Dr. Ranen Sen: Then, I come to
the question of the employment op-
portunities on the railways. It {a =
known fact that during the last few
years the Indian rallways have not
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filled up the vacancies which been our sad experience. ln the mid-
they ghould have fifled wup.. That term appraisal and also in the
means that the Indian  railway memorandum on the Fourth Plap it

workers have borne a heavy wark-
load. There is no denying of this fact.
Today there is the risk of 4 large
number of railwaymeén being decla-
red surplus. These are all automatic
things, and the things follow logically.
Take, m: example, the case of electri-
fication. ©~ An  electric locomotive is
equal to flve sieam locomotives, and
a diese] locomotive is equa] to two
and a hglf steam locomotives, These
are the siatements of the railway ex-
perts.  Sp, while welcoming this die-
lc]matmp and electrification, we can-
not ignare this fact that this dieseli-
sation and electrification if not proper-
1y handled wjll create a tremendous
problem in our country. Besides, we
find that already automation iz also
being introduced on the railways.
While I welcome electrification and
dieselisation, I cannot welcome auto-
mation; rather, I condemn this auto-
mation and its introduced on the
Indian railways, Why should there
be automation? Why should we try
to copy the USA whose whole out-
look is different, whose whole back-
ground is different, and whuse whole
foundation is different. .

Shri Priya Gupta: Also, Russia,

Dr. Ranen Sen: Also, why should
we copy the USSR whose whole gocial
structure ig different and whaose out-
look and whose foundation and every-
thing else is different from ours?
‘When we speak of the succesg of the
Five Year Plans, that simply does not
mean &n account of how much money
has been spent and how much has
been the output. The success of the
Five Year Plans also Meang an ac-
count of how much labour has been
employed in the country and how
much unemployment has been re-
duced in the country. But what do
we find? Since the First Five Year
Plan has started, and as the plans go
on, and new plans come, more and
more unemployment grows. Thig has

hag been said that the unemployment
will be horrible. So, I would like
to ask whether this iz the way to
tackle unemployment? The Railway
Ministry is the biggest Ministry em-
ploying the biggest and the largest
number of pecple in our country. If
vacancieg are not filled up and em-
ployment is frozen thereby, it means
that there i a freezing of the poten-
tia] employment in the country; it
may be that people are not being
thrown out, but freezing of employ-
mient means freezing wf the potential
ertployment in the country. Why
should the railways not expand? The
dieselisation and electrification pro-
ject is a serious threat not only to
the workers but alsp to the public.
It this electrification and dieselisa-
tion goes on then those people would
be rendered gurplus. But they can
be usefully employed in the work-
shops for preparing components, and
spare parls etc., more people will also
be needed for maintaining the tracks
because the speed of the engines is
going to be increased, and the trains
are going to run faster; sp lakhs of
prople could be employed there. So
people can be re-employed and dep-
loyed efficiently. This should bgs the
outlook. But it wag missing in the
railway budget. This iy a national
problem, 3 human problem. The
railways should tackle it very seri-
ously.

15 hrs.
Then 1 will come to ceriain other
questions. First about railwaymen.

Some of our friends like Shri A. P.
Sharma mentioned something about
the grievances of the railwaymen. I
have nothing more to add to that
except that I fully support Shri Shar-
mga on thin point. The railwaymen
have an enormous number of grie-
wvances, While on the one hand we
pay compliments to our railwaymen,
on the pther we do not listen to t_hglr
grievances, we dp not want to remadve
those grievances. We do not sym-
pathise with them; we do not raise
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out little finger to remove their grie-
vances. So naturally there would be
rustrust on the part of railwaymen,
there would aiso be lack of sympa-
thy op their part. This is not a
question of industrial labour rela-
tions. It is a bigger question affecting
the whole nation.

In the Railway Accidents Inquiry
+Committee’s Report, what have they
said? [ take it as a correct approach
to the whole thing. They say that
-the main factor im accidents is the
human factor. The railwaymen do
:not deliberately want to cause these
accidents so that the public die and
they also die in the bargain. That can-
-not be. If there is over work, if the
“workers for some reason or other
fee} a grievance, there i g parti-
-cular psychology created among them
-which leads to lack of disciplineg and
-when that happens, accidents and
other things dlso “happen.

Shri Shinkre: Lack of alertness is
;also there.

Dr. Ranen Sen: Yes Take the
-question of food and the situation
created just outside the city of Cal-
cutta and Howrah, Rice is selling
at Rs. 3 a kilo. Railwaymen do not

have any  quarters inside the
city. They do not get rice. How
can the workers who get so litile

Pay Rs. 3 per kilo of rice outside the
.city of Caleutta and Howrah? In the
neighbouring villages a big food
movement ig going on in West Bengal
and the Government’s only answer
iz bullets and mass arrests under
DIR. When such ig the situation, those
workers—we know some of those
workers living there—are mnaturally
irritated. So if something happens,
you cannot blame them, You should
blame all these Minisiries and the
Government who are responsible for
it. I therefore say that this is a
very serious matter and the Rail-
way Ministry, as the biggest employ-
ing Ministry, must take this into

tion.
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Now I come to Somg questions
which are of a interest to the work-
ers, Take the question of cheap
‘ grain shops. Thig is a very impor-
tant demand of the railway workers.
Then the question of hoysing, quar-
ters, for the workers. ‘This is glso
very important. Then comeg the
question of their wage-scale, their
livitig eonditions. The guards have
their grievances. They start very
low and end up also very low.
The different categories of workers
have different grievances. The onI;
méthod of dealing with these grie-
vances is to set up a wage board to
go into thése and make proper re-
commendations, wh:ch should beé ig
pleménted. I strongly support . the
suggestion for the constitution of §
wage board for railwaymen ., I am
also for cheap grain shops for rail-
waymen.

Now 1 come to the question of
railway  passengers’ requirements
near about Calcutta. The position

is like this, Last year, after repeat-
ed demands in this House, the hon.
Minister made an announcement that
a cemmittee hag been set up to go
into the question of the construction
of a circular railway or any other
railway for better transport facili-
ties in Calcutta. Since then, six
mon*hg have passed. But g8 far as
the Bengal public are concerned, as
far as the people who reside out-
side Calcutta are concerned, people
even from Bihar and other places
who get the benefit of the city of
Calcutita, for good reasons  also—
there ig no knowing what has hap-
pened to that committee, how  far
they have proceeded, what they
have done and s¢ on, whether the
full committee has .been set up—
because there were zome vacancies;
Shri -Patil made a reference to that
in those discussions. Therefore, peo-
ple are anxious to know what has
happened to  that projeet and
what has happened to the commitfee.

As regards the Caleutta suburban
railway, as the hon, Minister comes
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Irom Bombay city he must be know-
ing that in Bombay city both on
the Centra] and Western railways
inside the city during peak  hours
there is an electric train running
every three minufes. In Sealdah and
Howrah during peak hours, on the
Aaverage, every 15 minutes there is an
electric train running for the loeal
passengers. During normal hours, for
every 5 minutes in Bombay city,
-there is an eleciric train running., But
in Calcutta and Howrah and Sealdah
during the normal hours, on the
average every 25 minutes there is a

train gervice. As he comes from
'E.!Olnbay city, he knows the condi-
tions of Bombay. But I want him

to understand the difficulties of the
‘Calcutta public. Caleutta ig the big-
gest city in Indiag with the largest
population.

Shri Sonavane (Pandharpur); A
<ity of processions also.

Dr. Ranen Sen: A city of proces-

sions also. So let not the Railway
Minister when he goes to Caleutta
face g hostile procession. Let him

subur-
Calcutta

sympathetieally consider the
ban traffic needs of the
public and do the needful.

Dr. M. S, Aney
treatment.

(Nagpur): Equal

Dr, Ranen Sen: Yes, equal treat-
ment, if mwot betier treatment.
Railway finances are in g tight posi-
tion. Last year also I pointed out
that the Ministry should try to cur-
tai} certain expenditure. I have been
studying the railway budgets for the
last four years. What is this ad-
ministrative expenditure if it is mnot
top-heavy? This is not only at the
Railway Board level but also at the
zonal level. I know it for certain
that not only high officers but even
officers of the rank of assistant en-
gineer are asked to travel by air—I
know of at least one instance that
took place last year. Why this ex-
penditure? Whose money is  this?
Then, they have saloons and saloons,
a lot of them. The higher officials
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sometimes by saloon, sometimes by
air. Can we not courtail this expefi-
diture?
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Then there are the air-conditioned
trains. There is the Kalka Mail. Not
only there, in the Delhi-Howrah
Expfess,—what is known as 12
down-—there are two AC compart-
ments. Who are travelling mostly
by these? Class I ‘officers of the
Government including the Railways,
travelling shorter distances.

Last year, the Minister made the
plea that foreign fourisis were
coming and travelling in these com-
partmenis. I made g check bolh at
Howrah and at Delhi on four occas-
stong to find out in the tourist season
how many foreign tourists were tra-
velling I.Z these. I found very few;
mostly they were Indians travelling
by these,

An hon, Member: What about

Bombay?

Dr, Ranen Sen: I do not have per-
sonal experience of Bombay. Can
we not curtail or take away these
AC compartments? We can  have
vestibule trains with good seating
arrangement; in the mail - traing like
Kalka, one such compartment  will
suffice,

Shri Shinkre: There should be
ACC, but increase the fare of ACC.

Dr. Ranen Sen: When 1 say that
ACC must go, must be reduced to a
minimum, it is a matter of principle.
Instead of those AC compartments,
let third class compartments be at-
tached fo the trains. Let there be
more janata trains. We should do
something to ameliorate the condi-
tion of the third class passengers.
There are still medium size stations—
I have been t; come of them only a
few months back—where there is no
bathing arrangement fof the travel-
ling public. And on the wayside
statidris, there are just apologia of
waiting rooms. There are no waiting
rooms. There are one or two benches



3129 Railway

[Dr. Ranen Sen]

and nothing more. This is the con-
dition of the third class passengers.
So, there ig enough scope to improve
it, and there should be improvement,
S0, bn the one hand luxurious travel
must be curtailed, and on the other
hand third clasg amenities ghould be
increased.

Secondly, 1 want to emphasize
the question that has already been
raised, the question of surplus labour
and the question of self-reliance or
self-sufficiency. The railway work-
shops should be renovated in auch a
way that al] the spares and compo-
nents can be repaired there. Already
our scientists, our experts, have ex-
pressed their opinion that we are in
a position to do certain things and
very satisfactorily. So, the surplus
railway workers should not be thrown
out. There should be no declaration of
surplus staff. They can be easily ab-
sorbed gnd their services ean be uti-
lised by the railways for the im-
provement of the railways, which is
ultimately for the benefit of the
travelling public.

Lastly, I want to put one question
to the hon. Railway Minister. Last
year it was announced that from
this year onwards al] the ministries
will have their own stationery. In
the Railway Budget I find that there
is no single item gas stationery repa-
rately but mixed with other things
there is stationery also. So, 1 want
to know whether provision tor sta-
tionery requirements has been made
in the Railway Budget, and it so,
why this provision has been made.
This is a very important point, be-
cause with it is connected the em-
ployment of many other people. So,
I want to know this information.

In conclusion, while appreclating
the performance of the railways—
I am not a blind person, I cannot say
that the rallways have not made any
improvement, they have made some
improvement—I would say there is
enough scope for more improvement,
and that this Railway Budget has

MARCH 1, 1966

Budget (Genl. Dis) 3130

not given any indication of that.
Therefore, I am  to say that
1 am not ablg to congratulate the
Railway Minister and that I am not
satigfled with the Railway Budget.

st faseqre qmdw  (§IHI):
AEd JursAw wEvew, Wy faA
AT GEER A WA wAT w ALd
woar feare ez fielr &, v T gfee-
# faega AR A1) ITET
@1 wara ger gfs AT AagEw
T ¥wq awe wepw fear g, wad
Y wemd w@ b Hmewar g
fr ot =g gfesm ey 2
™E daom AW gy fear @, 9w
qOEAE E1 1465 HET 7T A
TR FAT, IN EET T HAAT
I fag a9 &1 gfray faom, =®
gugd ¢ Hir vw fag & AwEr
FORY I wATAT W wanm
1 gtz qur IO

113 99 9% 7a%q W H T
w1 fqae f@m man, &1 mi 9w
¥ a2 feamieT Tg Amga fawrd
s, 99 fr gwEnd guT Wl 67,181
ferfer =3 7y ¥ 9 gy
gw A wfafeq zg o 39 w9t 2,
fa7 wx wffas a=wma ama S oFa
O E 1 gwIt W WF 6800 F
sl § ) qw fo g wdwr
AT ¥, IAAT WA T F gAi
TF ATHTEATZ & FWTT E 1 OTOET
gy woiw fag we gdm @
sorET (A1) §) TS Fwena
138ma wHarh wHEE §

wdfr o qm ¥ dFaw W
woefT §—reTie, wrwie W A,
waiq @Y At | W 662
feamfier ot am wfr ot de-
Trerdt grar b enfee ¥ B &
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F1FY zF wafadt ¥ 1964-6§
% 25 13 w(n ¥W, 196566
H27. 34 v0T ®F W 96667
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gt A qu ¥ wEw o Amt
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¥ 198.88 WUT WT T OrEAv
5 o wwst @awe gt gfe
dmt = X gwt ¥ am
9l i TF HAvEm 1 wTRD mEed
gnit 3, Afer =7 o ga-gfoad
# as swwad fem owar &
& Fracr son wew g fro e
gifey soreit ¥ o gow gwrTETsY
e ¥ 3 W AT TS & AT W
o & O T 9T OF YT
gt afgr | wadmn @ ooframr
aw ¢, Whea s ofr W@d oyt ¥
#f wive aff ¥ogwe W O®
qw-RETaATGT & @97 #ge g,
#fwer twd Frwer A gorerordy &
e ¥ apad wiwf|l §
g wft it wag § faeelt arore
800F O 1w T4E AW
fem oy, M & wwwen § f aga
mfegt s= awdr Bt aga @
wfsamat g & geav € XA
wiem ¥ gz AW fadzA wEw fe
a7 T §r o fawr s &1 ww
a7 mr wimETd wEg IIET
Tg wOd #1 g9 w7 &, A& Famm
£ fe oy v Al oF & gmfed
& fam oF fria T ET AT

adr wEgwm AW 22 19 wOX
T fr awa feark &, 9z afor
gwdt g1 fErali & 7 os, 9t gTaa
Wax & amw g o9 g, frawm
Teg AT g, A Ay g ownan g,
IEET e Iy A TR oW
Axg FTAY STAT T e §, wifr Fory
A & g w1 qwEnd o g, 3
W T TR AR § A I At
A ¥ gt N Am fam fowm
17T WA §, IAET Coparw wT AT
wifgn o fray, t@a Framr wod
ai ¥ wift =, forsfoan T
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R A A oaw Y W
¥ nw dlmrery Af%F 79T Aow
Tl IS T W g = R awy
a7 # @ew fawr oy e wwm
wirar, ¥fFT W OF GreATag WA §
#ag wry fmar s, A Tad s
e fadd

Wi HER ar glemi W
w19 gfener 41 TE ¢ 368
oot 9wt & fF e YwEw ¥ wfuw
gremd gk d Wrye ¥ ww gi
frwdr &1 o A ¥ o g gE
g sk agE wft g€ ¢ & ey
ey ¥ fmasenammy fram
gaeat 71 T & fov fade wew
vd T gw aw A Ffmr 5T
fr gizad wwd omd

& Qa7 faxew gaTgw tww
LELE R Z0R 1 Oif it i o
T &7 winlgg  w s §
g Swegd W fagrr ok gme
wiw ¥ faoré 7 & W wiwwac
(EET W 9§ ® g o ag
A HY W aga Fgwt wEEl T
AT At fs oww Al & dwe

am fFr mr & dfw ag AR
argT faery &1 ww &, 91 w4
FT AT ¢ |
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g = WEL(R a9 9w,
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fgmmm w1 wdy wiww §, ey
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wE g WA w1 wqw, gl
A wxE, deEeT o & faw dfeq
38 arxd wrf s i fear oman

t1 v s-20 W ufad it
10 7% ofx §, ag@ = ¥ 37 wardlt oft,
ud adt aw @y § Ted e vgfewr
{1 <t oY, ufed & wrwg o AT
f g7 38 FA %) 7 fer nd, formd
feaFu=t @t &M TmE Wx
IR W W aga & A #
fed ot § a3 ¥ wedd & R,
dfes MR & afear ¥ fad
wrf o fosar A e faee 3w
W FagETe Awgag A F e
g1 % oy waz Fow awaA g e @
24T & uE arft qé W, swgrfaz
anfr Tt @mm, fEE T Froaeft
qmt arg, fame gEt osd AR
FgaL wWw  dE 99 Wd

#3 FAver ATAT WEIET ¥ g8 4T
wwg fear ar fF7 oW 3F T
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&, Taw TR a7 W foar 1 Aw
TEIEETY OFqaW RGBT AT,
WYL QAEAE WIRTC TR oY, dfwa
uq T gHAT &1 5 THA Hwrd
TEaTT AR Wl Sl 97 3R
LAl e g o

= ¥ ¥ t9q wariedl & geaes
Hwgm Igmigy ww@ ot TETE
Tragr ¥q aa A AR wg €1
uR agi ¥ wrrfa) ¥ o amwg fen
ar f& A gfaar T wdwfal w1
W E TR Ak swd g gfeadw
fiwar amg 1 Rufogr won & dwyl w94-
Il TREgr w4 § W adiwTw
¥@ ) v w@E wweT i
T #saT wEw 9T R AR WA 8,
7w -G g% w1 g fzq mar
2O IF qmg WYHET T weAT W
wfaras Jmx . =R T gy
¥umyg W fegr, wiza o o,
afeT 1 grark A8 gf) o TR
waafat & frame oo w1 woew Ay
w7 qT &t wa ¥ vy fAg gwET WA
YoAT § wwd sdwtEi F gl
& WW qU T O R TE
g I wvic gAm ot TPk
weft aw org fay o femm &
AGT T AT A |

Qg1 TEeqT ¥ gEeY A
§T sgn WA | e fe o gETy
weft wgen & wfes fear 3 95
Al T faqefts a@-o1A maEan
it 25 S ardi & weta
fawrfrr &A1 swaEar & SR 09
WINE wEr qiw gAT F FHT
FAETC § W1 @919 #) Sgaer §19
g & @t fewrfm g@w &
o ® F o B3y mz #mr b
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fe ¥& smaam w1 asTy & fay aufy
aagsR wfafa &1 &, 99 7 wa 3
¥l e @, AT IR @ ¥
A WA sAeqT §, A WAL
aft & | rak ol wmavgw § fr A
@t worent et W, fored OE
QAT Y SeqT ge W @ A
vq & 43, 37 ¥ fair spnfa 7% @
TGV 6T SO0 € N | o T
T wgd B, TRl o sifer w3 A
feidoegr g @ e ™
g & Aff W Awar §1 Ta@
foram T #t ey # S g
=T EwT ¢ | dmrdar 23 &, Al dar
ay qr oft gfea Ao T S
&1 Al v @ & Fog i @
fae w¢ 9% "-9T ®) Ay By
% 3T gy a1 F

¥ W =g EE #1 aT |
Hat wgEn | agi dfva fen ¢ fs
oy whfa & a=u & gy & fodr
gfaurd g7 &1 § 1 g #RA oY @y
o7 wrEre T @ ¥ ) gaw fad &
T auT{ WT § WK I9 # TE ag
w1 fegr & {5 ¥o dvtd deal &
e o st # g ot R
4 e A Wt a uw g fag 2
gA<e frar a1 5 weft o O
sqw w#vw £, foed g www =
®w 7, agt 9 tqa FEAr W
oI F5F T=4 T ¥ AR OF g
e stoa §, foril Tod -
aift & 4931 wew @
afer s v W W af @
wf &1 s o ¥ gre TveATE
¢, Igi IuT foar 6 ¥ are Qe
#1€ yavg Tg & Fe ot v o AT
s A 7 99 I g, ofw e
A # 1% A 9wy f, wre
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ITF td wewrfet & ard g & o
ez T o awdt @ | Sfer ST
forg 41 o gwet 2, e A &
o gwdr | AR g gEw ¥ g
qat o & wfeq ficrr @ fs 3% &
Srft | F g wTT g §oRar
agRT ¥, xR fF 0 oW A
o waw F¥, IEw are ¥ | wifE
st |19 waE W A e A ad A
Ty wET ot agt w7 w0y §, IR
gfaar sy gri o '

¥ g7 a1 XY wo & T wh g
afr w7 g 9% fiw faame wC AF |
Q4T =T 7 F AT gy AT 3R fawrr
¥ qw w1 wofa fra w1 a1 w1
gara faa w7 Yy § O FEwT A
aw wy ag Ty w5 w0 avar § e Areer
g foar ot 9v% fag o=ag o
Ta g% Frarg faar iy (@ x@E ST
rr fare gt 5, rr a8 A @ oax
arrar @ aft A & 1 F waw wrEt g
wYe & aagar § fs Wi ot wwe @
F ST THA BT ZTEX Ea AATHT ATAT
FRGET § Sy ¥ A 3o foarr 1
1 ge ¥ qer s § & gea faa w1
YR v A Jw AT @ OE
e gt & s a7 7% AL ¥ 39
At W § 1w A o v awh
¥ o e WY T waa g™
afewer & @z I ww T N
Fafear ¥ Trer 3, Forais forg & i
3o gw fag ot & s wg
e STEE ®aTg | & weAr g
g fr 9 g9 Wt goma g Wl wE
FY a7 ¥ Harey w1 agt 99T F T a7
TorE 1€ FY § a1 aFe e anfgar
) gat i 7 37 77 79g Frary 3, Iy
g e wT A IAF FAATC I E
T FTH FL 4
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& waan § 5 39 gawg gw @
frg 2T war w1 & wwar § 1Y
s A rd 1 afer v agm w3
FA A ATH TR | T Wl F
|rq W Wrq-T & FAA T GGA F
ard wea el af § vewr & wwdq
SEIE |
Shrimati Akkamma Devl (Nilgiris):
Mr. Deputy-Speaker, Sir, I thank you
for giving me this opportunity to
speak on the Rallway Budget, In this
year's budget the hon. Minister needs
our congratulation because he has pre-
sented not only a surplus budget but
he has given concessions to the gen-
eral travelling public; there ig no in-
crease in passenger fares, There 1s a
slight reduction in season ticket charg-
es for distances beyond 20 kilometres.
There is a slight reduction also on
commodities of daily use like sugar,
tea, medicines and other conaumer
goods. 1 do hope that perishable com-
modities are also included in thig cate-
gory and, if not, I request the hon.
Minister to include perishable commo-
dities like vegetables angd fruits under
this category.

1 repest and endorse the statement
made by 'my hon. friends Shri A. P.
Sharma and Dr, P. Srinivasan and
other friends who stressed that the
surcharge of three per cent on salt
should bhe removed. Sa't is used by
all.  In Tamil also we say "Uppillatha
sorai kuppayile podu”, What is food
without salt? Salt is used by the
rich and the poor. While the rich man
can afford to pay this levy, the poor
man is hard-hit by this surcharge.
Salt, mixed with water and rice, is
used by the poor, the farmer, the indus-
trial worker and the Class IV em-
ployees of the railways and elsewhere;
and because this gurcharge hits the
poor man. I request the hon. Minister,
when he replies, to announce that this
gurcharge on salt is removed; it should
be removed.

Then I come to some Suggestions
regarding my constituency. I come
from Ootacamund, the queen of hill
stations. A1l hill stations in the coun-
‘2582 (ai) LSD—8,
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try including this queen of hill sta-
tions, are linked up by metre gauge
lines. The trains running on these
metre gauge lines, from the foot of
the hilis, take hours to reach the desti-
nation causing inconvenience to pas-
sengers. Not only have the hill sta-
tions become places of importance to
our own tqurists but alsp they have
attracted foreign tourists as well. For
example, the Blue Mountain Express,
now called the Nilgiri Express, rea-
ches Mettupalayam at about 8 O'clock
in the morning; it reaches Coonoor,
just a distance of 20 miles, only in
the afternoon, The passengers do not
get food in time; they do not have the
necessary  sanitary arrangements.
Therefore, the people, the tourists and
the travelling public prefer to go by
road rather than by train. By this,
there is losg of income to the railway
and also there is inconvenience to the
passengers. ‘Therefore, my sugges-
tion is, just as we have the rail-car
service from Kalka, at the food of the
hills, to Simla, a similar rail-car ger-
vice may be introduced from Mettu-
palayam, at the food of the hills, to
Ootacamund, the queen of hill stations,
‘While going through the pamphlet, I
was very happy to see this feature
of rail-car service on some metre
gauge lines, We have our own coach-
making factories. At Perambur, we
have the Coach Factory, where we
are making our own coaches. We are
also making our own locomotives. So,
where ig the dificulty in making these
rail-cars so that the people may be
benefited The rail-car service will
not only save time but it will bring
income to the railway. When there is
the possibility of making these rail-
carg in our own country, with import-
ed components, T request our hon
Minister to consider this suggestion. I
have already taken up this matter at
the Consultative Committee meeting,
and once again I request the hon.
Minister to see that the requirement
of hill stations, along with other places
of importance such as historical and
religious places, should be fully con-
sidered and that the suggestion should
be fully implemented without delay.

3140
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[Shrimati Akkamma Devi]

My next point is with regard to De
Juxe and the Southern Express trains.
When we speak of passenger ameni-
ties, we must also see to the welfare
gide of our workers, especially the
Clags 111 and Class 1V employees. The
De luxe from Madras to Delhi runs
on two days in a week and from Delhi
to Madras on two days in a week. On
the remaining days, the Southern Ex-
press trains run. 'We have the workers
there—the Class IV and Class 1II em-
ployees. They come to Delhi. If the
train leaves Madras on Friday, it rea-
ches Delhi on Sunday, and by the
time it leaves Delhi, it takes another
two days. Where are the workers to
stay in Delhi, when there is no ac-
commodation for them? Madras is
their headquarters ng doubt, where
they have got housing facilities. But
when they come to Delhi, where they
have to stay for a couple of days.
where are they to etay. Delhi is a
place which, during winter, is too
cold. We, the well-to-do people, pro-
tect ourselves with blankets, sweaters
and sp many other woollen garments.
But what about the Class IV emplo-
yees who have no nceommodation? In
the dining-car, there is a small place
where all of them get huddled toge-
ther in that corner. When they come
to the retiring rooms, they are not
allowed to stay there. So, my request
is, we must think of our workers be-
fore we think of passenger amenities,
Let us look after them and they will
in turn look after the passengers.
Therefore, when they are in Delhi,
you must have hostels for their stay.
Or, «ne or two rooms may be pro-
vided for them. There are so many of
these workers without accommodation;
they come from a hnt place and when
they come to De'hi. or ni~e versa,
they are put to great ditcultier
Therefore, I request the hon, Minister,
who is always a practical man and
who understands the difficulties of the
common man, to see that these poor
people, the Class IV and Class I1I em-
ployees, are provided with proper ae-
ecommodation when they come to
TDelhi.
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Then, 1 would say a few words
about the catering arrangements in
the Southern Express and the De
Luxe trains. The food trays are
brought and just pushed inside at the
entrance of the bogie. In each bogie
there are two bathrooms gn either gide
and then there is the entrance. I do
not blame the servers. They have no
place to place the trays. The passen-
gers also do not allow them to keep
the trays either in the first A compart.
ment or in the last F compartment.
They simply bring the trays and push
them al the entrance of the bathroom
and at the entrance of the bogie. My
suggestion is that, from a hygienie
point of view and also as a wellare
amenity to the passengers, hereafter,
a separate place or just a smal] com=
partment, or say, & shelf or a cupboard
be constructed specially for this pur-
pose. The trays of whatever be the con-
tainers in which food is being brought
and served to the passengers, may be
kept there so that it will be clean; the
bathrooms will be away from them,
and then the travelling public will be
very happy. This point must be kept
m view from theg hygienic point of
view,

Then, in  these bathrooms the water
always stops. 1 had travelled many a
time in the third-class compartments.
1 have travelled in the sleeper comn-
partments to see the difficulties of the
ordinary man. While the first-class
compartments are swept at every
junction, the third-class sleeper com-
partments, at the most, are cleaned
once or twice during the entire jour-
ney. Thry are not at all looked after;
the whole compartment is full of rub=
bish.

There is no water in the bath room.
Why this difference? In fact, third
class compartments should be looked
after more than first class compart-
ments. T would request the Minister
to see that proper attention is givenm
to third class compartments.
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Madras Central Station is the head-
quarterg of the Southern Railway, In
the reservation counter for third class,
the queue goes on increasing. More
eounters are opened, but the space in-
side is not sufficient. The ticket books
are dumped in a corner and there is
not enough staff also. So, the Minister
should see that sufficient accommoda-
tion is provided and the staff also is
jncreased, When the staff are looked
after better, they in turn will look
after the public better.

Regarding the trains in the hill
areas, we have got the engineering
staff and other class IV employees.
Ooty is a cold place; it is like Delhi
during winter, There is provision for
them to get warm clothes. Measure-
ments have been taken and the clothes
have been stitched also, but there is
some lacuna in distributing them. I
have already repeated this request in
the consultative committee mectings.
What is the use of giving the woollen
clothes after the winter season s
over? Yoy must give them these
things in time and satisfy the poor
people.

Since there are many more hon.
members who want to speak, T wiil
just conclude by giving my full sup-
port to the demands of the Railway
Ministry, with my humble request
to the minister to see that my
humble suggestions are implemented.

Shri U, M, Trivedi (Mandsaur): Sir,
1 do not know whether I will be able
to pay the same compliments which
my predecessor has paid to the Rail-
way Minister. Tt is really creditable
that the number of deaths that took
place in railway accidents has gone
down. We have not killed as many
as we did in 1963. But there have
been accidents. Very recently a most
unfortunate accident took place in res=
pect of the Gujarat Mail. Why these
accidents on interlocked lines take
place will ever remain a mystery and
not possible of solution, because one
defect which persists in the railway
administration is that the Class III
officers are generally funky and do
not tell the truth. To avoid certain
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difficulties, wrong bookings of time
take place with the net result that it
becomes very difficult to arrive at a
proper analysis of the case. I do no#
know how we will be able to enthuse
the idea of telling the truth in our
class III officers.

This evil results from the attitude
of Class. | officers at the divisional
levels of serving charge sheety on poor
class III employees on the slightest
pretexts. They are kept always on
tenter-hooks and they are more or less
nervous when they are working
Talking to the station masters and
ASMs, I have noticed that whenever
there is a crossing, the station master
or ASM, whosoever is the operating
man, is always very nervous and he
gets peace of mind only when the
train crossing is over. In these days
of mechanical arrangements and inter-
locking practically all over India, why
should there be any difficully for the
man to attend to a crossing? On the
slightest mistake he makes, in comes
a call for explanation, then comes the
notice imposing penalty and so on.
Thr man is reduced in rank and re-
fused increment. Increments are stop-
ped on the slightest pretexts. Recently
on the Western Railway, T added up
the figures and found that in 783 cases
during this one year, punishments re-
ducing ranks have been inflicted on
poor commercial clerks and ASMs, Why
such a heavy punishment? It seems
in the railways there arc departments
run only for framing charge sheets.
Why should there not be an end to
these things? Why is it that the con-
trolling authorily is not prepared to
meet half way the class IIT officer,
tackle him with love and affection and
make him work in a proper manner?
Recently 1 went to Kotah where 1
was shown nearly 300 files containing
orders for departmental enquiries.
Why is there such a huge loss of time
because of this? They will not get
satisfaction unlesg there is & depart-
mental enquiry end serving of char-
ge sheets day in and day out. The offl-
cer will not go home without charge-
sheeting somebody or ordering de-
partmental enquiry agalnst somebody.

314
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This attitude of officers at the divi-
sional level must change,

I find that we have a system deve-
loped in our country where there ls
some sort of monopoly, as if we are
afraid to have freedom to work, free-
dom to cooperate, freedom to tender
advire and receive advice. I cannot
understand why in the Indian rail-
was system, only two unions are re-
cognised, If in the whole administra-
tion of the Government of India, in-
cluding the P. & T. category-wise
unions are being recognised all ower,
I fail to understand the monopoly
being given to the communist party
and the congress party to handle the
labour in the railways. Why is it that
nobody else is allowed to step in? Mr.
Alvares knows better than I do. Only
two unions are there; not a third
Mr. Alvares may change shape and
call himself PSP.

Shri Alvares: 1 have not changed
shape yet.

Shri U, M. Trivedi: No, Sir, you
have changed colour only. But the
difficulty still remains that there is
only recognition of two units. Very
recently I had occasion to go through
a particular file in the railway ad-
ministration and I was surprised to
find that whereas uniforms were con-
sidered necessary to be supplied to
the various categories of commercial
clerks, only commercial clerks in a
particular unit of a particular zone
are being supplied with uniforms and
those in the samg category but belong-
ing to other zones are not being sup-
plied with uniforms. When the discus-
sion between the Railway Administra-
tion and the union took place, the
union very readily agreed that those
commercial clerks need not be supplied
with uniforms. What type of repre-
pentation did these poor clerks have
in that union, that the union readily
agreed that they need not be supplied
with uniforms. I, therefore, say that
it is very essential that the Adminis-
tration should change its outlook and
see that this caucus which has grown,
this giant which has grown to
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extent that it has paralysed the work-
ing of the whole machinery, it must
not be allowed to have its hold as it
has got now. The Government must
alsp come to this decision that the
Government must be able to negotiate
with all those who represent the wva-
rious distinetly different categcries of
people ang whose difficulties are of a
different type, different from those of
the general employees. These things
must be taken into consideration, and
the rules that are obtaining all over
India, particularly in the sister Post
and Telegraphs Department, must be
brought into force and these other
bodies must also be given recognition.

Shri Priya Gupta: There are 731
categories in the Railways.

Shrl U, M. Trivedl: Quite right, Do
not worry gbout that. That will not
create any trouble.

One thing that has pained me is
this. At the time when the law was
made and when the Payment of Wages
Act was put through last year, &n
amendment was made to this Pay-
ment of Wages Act 1 do not see the
propriety of it. It has specifically
meant for the railway employees. If
a railway employee for some reason
or other makes a mistake and gets a
forged note or somebody passes on
a mutilateg note, he is penalised for
that. He is not an expert cashier, He
is not an expert treasurer. He has no
method of detecting whether it is &
good note or a bad note. He has no
method of detecting whether the
bank will say that a note is mutilated
or not and will not receive it. Why is
it that on his shoulders the responsi-
bility of reimbursing the Raiiways fs
cast? Why is it that if there iz some
wharfage to be recovered the
provision is that it will be recovered
from the poor railway employee?
Why is it provided that if there s
some demurrage to be recovered it will
be recovered from this poor railway
employee for having not been able
to collect it? Why is it that it he
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writes out ap excesg fare ticket and
he recovers something less than what
ought to have becn charged the poor
man js told that it will be recovered
from him? Why is this question of
reimbursement cast on the poor em-
ployee who hardly gets Rs. 150 &
month? For one wrong note, for one
forged note, the poor man is made to
part with Rs. 100. How will he main-
tain himself and his family? On lhe
top of it the Divisional Officers al-
ways say that his increment is also
stopped for the future. I had very
recently occasion to come across a
case in the Jaipur Division where the
increment of z man has been stop-
ped for ten years. For ten years he
will not get any increment. Another
fellow's increment was stopped for 14
years and g third man's increment
was stopped for 18 years. 'What js it?
You are growing fat at the cost of the
poor class III employeces of the Com-
mercial Branch, particularly the Assis-
tant Station Masters of way-side sta-
tions, the commercial clerks, the goods
clerks and so on and so forth.

15.55 hrs,

[SermmaTI RENUKA RAY in the Chair]

This kind of attitude on the part
of the Government must stop. The
Railway Minister 1 know, is a very
efficient man. I would appeal to all
the three of them to work together. I
would eppeal to their good sense to
look into this and see that the poor
employees are not 8o crushed and kept
always on tenter-hooks and they re-
main nervous for all time during their
work.

It 1 have said something which is
not felt palatable to some of my fri-
ends. T am not afraid of it. I will now
pass on to the question of passenger
amenities provided by our railways.
Under the convention, Rs. 3 crores
were formerly provided for passenger
amenities. Now Rs. 4 crores is being
provided. What for? There are very
intelligent rallway officers who will
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An Hon. Member: They are
passengers.

Shri U. M. Trivedi: I remember, at
one place thcy wanted a good latrinae
in their own officers’ house. That was
put down under the passenger ameni-
ties. It was shown to us in the meet-
ing. When we pointed out that it
does not come under the passenger
emenities, they said that it was includ-
ed under passenger amenities by mis-
take. This kind of mistake must have
crept in at other places also. Every-
body is not sufficiently alert to point
out whether a particular item comes
under this head or that head.

alsa

Then, just to fill the pockets of the
contractors, well built latrines, latri-
nes built in the time of the British
with nice stones all along from Hatu-
ndi station to Khandwa, over g dis-
tance of 390 miles, were all pulled
down and new latrines have been
built out of the passenger amenities.
What for has this been done? It is just
to fill the pockets of the contractors
and to say that they have utilised the
money. [ say, it is a waste, a crimi-
nal waste of money.

The same thing applies to carriages.
The Railway Administration is trying
its level best to provide good and suffi-
cient accommodation in the carriages
for the passengers. The Railway Ad-
ministration wants to provide more
comfort for the passengers. But the
officers who are lethargic never move
out of their air-conditioned rooms
and have a look at the carriages whe-
ther they are built properly or not.
Very recently I was travelling with
sn engineer, a Class I officer, When T
brought this matter to his notice, he
salg that they check everything be-
fore it is put into use, That sort of
reply is very usual with these officers
snd therefore I toock him with me to
a compartment in the train. T asked
him to see the bolting arrangement in
the latrine. He found that the bolt
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wou.d not fit in. He tricg his best but
it did not work. How was this car-
riage passcd for use when there was
this defect? How will a Jady be able
to use this latrine for answering her
calls of nature? This was the posi-
tion not in oneg place but in two or
three places it was so, I could ghow
him such things in that very same
compartment. There are some good
officers, ] do not want to run them
down in a gencral way. There are
sume very good and efficient officers.
But the general tendency among these
oficers is to sit in their offices and
travel in saivons. Why should they
not travel by ordinary trains with or-
dinary passengers, get in touch with
the travelling publie, develop contact
with them, hear their grievances and
remedy their grievances on the spot.
I fail to understand this attitude of
bossism in the minds of the officers
who travel in saloons.

18 hrs,

There 15 one thing which has aiwauys
been lying dormant in my mind but
which at times becomes wvery patent.
I cannot relish the idea gf the speed
of our trains remaining stationary
where il is. I also cannot understand
why some trains are made to stand
wilh their engines in stcam for hours
together. 1 do not know how 1o cal-
culate this Inss. More than 120 cro-
res of passengers travel in India. If 8
train goes slowly and loses one hour,
what a huge loss is it tg the nation? If
two hourg are saved it will mean a
great saving of national wealth. If
three hours are savedq the saving will
be more. My hon. friend, Shri Patil,
gencrally travels by air from here
and reaches Bombay in 1 hour 50
minutes, Why does he want us to be
dragged in 24 hourg to Bombay? I do
not know,

It is high time that the speed of
traing i brought to the high level
existing in other countries. In 1838
when I was a student in England 1
found the famous Flying Scot running
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at a speed of 126 miles per hour, That
was in 1338, Why is it that in the year
of grace 1866 our trains are not going
beyond 55 miles per hour? Much was
made of our decision to increase the
speed of Taj Express to 65 miles as
if it was a big achievement. The other
day the Chairman of the Railway
Board told me that they are going to
increasc the speed of the Frontier
Mail. To what extent? 105 kilo-
meters per hour. How will it help?
With a track of 54" the strongast possi-
b e track, on the widest possible gauge
we are going to run trains unly at this
speed when on the standard gauge of
4}’ the British trains are running at a
much higher speed, Japan, which hag
deveioped railways laler than us, has
trains which are much faster than
ours. How Jong are we going lo sit
tight over this?

Coming tg time-lables, as soon as a
new time-table is brought into force,
a copy will be supplied to us and
there will be a notice that any sug-
gestions from the Membeorg of Parlia-
ment about the timings will be wel-
come, What is this “welcome"” business?
We send our suggestions, we discuss
our sugpestions with the railways but
nobody pays any attention to our

suggestions. The clerks sitting in the
Time-table Branch of the General
Manager's office pays no  attention

whatsoever to the suggestions that are
made by us. The timings remain
where -they are. The person who for-
mulated the time-table for the Indian
railways the first time must have
been a great giant in intelligence.
Now nobody wants to apply his mind to
see whether that old time-table must
be changed or not. If you cal] upon
the Members of Parliament to make
suggestions and if they make sugges-
tions giving cogent reasons why do
you not asccept them? If there are
any defects in those suggestions, why
do you not say so? Time and again
I have gone tgo the railways in this
connection. More than ten timeg I
have taken the trouble of meeting
the General Manager of the Western
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Railways and spending at least half
an hour to one hour with the Chief
Operating Superintendent. But it has
all come to nothing. Sometimes those
suggestions are accepted but, again,
they are nullified,

For instance, very recently 1 made
a suggestion. As there were opera-
tional difficulties in the Ajmer station
in running two different trains, I gug=
gested why not run 73 UP and 74 Down
as 19 UP and 20 down with the same
rake as that will prevent the opera-
tional difficulty of using two plat-
torms. The COPS was very much
pleased with this suggcstion and it
was worked out. [ do not know what
happeneq afterwards. Perhaps the
clerk in charge did not like the idea.
Probably, that might have brought
about some sort of economy and, con-
sequently, deprived somebody of his
emr.:!oymeht. Therefore, they said
“No'".

Only yesterday 1 wrote a letter to
my friend, Shri Patil about providing
conductors on traing like 3 UP and 4
Down op the metre-gauge section, It
has hardly ong bogie and half a dozen
first class passengers. One gentleman,
one big gun was travelling by that
train. He did not probably understand
the difference between attendant and
a conductor. He asked: where is the
conductor? The answer was: there is
no conductor. He 'was annoyed. He
gaid: “What? No conductor? Bring
the complaint book". Ho wrote a let-
ter. I do not know what magic he
had, within one month of his writing
that letter, the gystem of conductors
wag introduced on that train. I have
asked the Railway Minister to exa-
mine thig question. It will bring
about an expenditure of Rs. 40,000 to
50,000 if not more per month on a
train which does not require condue-
tors. If you are to have conductors
on this train, then you should have
# on at least another 400 trains of the

same type.

Mr, Chalrman: His time is up. He
should conclude now,
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minutes. I had a talk about this with
the Chair.
I do not grudge the provision of

employment for these conductors. But,
at the same time, I do not want waste
of Government money, public money.
Economy end employment must go
side by side. I do not want to stand in
the way of employment. Give them
employment by all means. But for
providing them employment it is not
necessary to pull down this buildinrg
and then re-build it. Merely because
somebody has suggested the appoint-
ment of conductors and that person
happens to be & big gun you should
not accept it. The question of economy
must also be kept in view.

Then I have seen another tendency
fast growing in the country. The teh-
sildars or mamlatdars sitting in their
offices send out orders to the bookirg
clerk or the station master, whoever
is there that such and such commodi-
ties cannot be booked. The poor sta-
tion master gets frightened of the DIR.
If there is the DIR, let the hon. Mi-
nister, Shri Patil, be put brhind the
bars. Why should the station master
be worried about it? He must carry
out the instructions which he receives
from his own department. If a parti-
cular commodity is not to be bocked,
it is the railway administration wiich
has 1o tell him so berause it i* res-
ponsible. If there is anything wrong
in the instructions, it is the railway
administration which is responsible
and not the poor station master. But
generally what happens is that the
poor station master is frightened be-
yond his wits when such inslructions
are recciveq from tehsildars or mam-
latdars. Very recently the booking of
commodities worth Rs, 80,000 was re-
fused at the Lunavada station because
the mamlatdar had issued an insirne-
tion that gram cannot be booked. The
poor station master got scarzd aud he
was not prepared to book it. But the
same gram was booked by the private
road transport and carried to Godhra
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If ‘it could not be booked from
Lunavada how could it be booked
from Godhra?

8Shrl Tyagl (Dehradun): How does
the hon. Member know all these de-
tails?

Shri U. M. Trivedi: Because I tra-
vel and I keep my eyes open. It was
a very annoying thing. What has been
the result of this? People wanted that
the Godhra Lunavada section should
grow. But because of these restric-
tions transpoert has come down. Th.re-
fore, a sugestion has been meooted at
the level of the Western Railways—
probably it is now with the Chairman
of the Railway Board—that the
Godhra Lunavada section might be
closed. Why should it be closed?

Shrl Tyagl: Madam, this train is
getting late.

Shri U. M. Trivedi: The whole diffi-
culty about our railway working sys-
tem is that it is such a huge depart-
ment that anything which is put down
on paper, any explanation which is
called for, never reaches the Chair-
man of the Railway Board I will
therefore suggest that the inspection of
the far-flung stations of the railways
must be carried out in cognito. Now
it is kmown in advance that a General
Manager is visiting g particular sta-
tion and there ig white-washing, polish
ing and all that sort of thing. He does
not get a correct impression of the
real position obtaining in the sta-
tions. After his wvisit, there 15 nobody
to look into those things like whether
there are flies sitting on the fruits
which are being sold, whether ihere
are more stalls where one stall should
be there and so on. Now the stalls
are multiplying like anything. There
i not sufficient space even for walk-
ing at the Ajmer station at the island
platform. What is the idea of having
8o many vendors shouting at the cost
of the poor passenger and not allowing
him to walk. There must be g limit to
it

Now I come to the question of
corruption. T was reading a very nice
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book on this topic about Charlie Baker,
There was a Commissioner of Police
who was most rotten. The whole ad-
ministration in New York in 1912 was
so bad that it was simply impossible
to root out the evil. The police officers
themselves helped and protected the
smugglers. Then, one day, one dis-
{rict attorney took it into his head to
cure this evil. Right or wrong, he
insisted upon it and he succeeded by
getting the Commissioner of Police
hanged. This is the book which I
was reading. I will recommend it to
our Minister. This corruption of
yours i3 not at a smaller level; it is
at the bigger level also. If you find
it at the bigger level where it exists,
do not show any mercy whatsoever;
never show any merey. I find that
at stations for every -wagon-—of
course, now the rate has come down
—that is being booked, per wagon
Rs. 400, 300 or 200 were being teken
when there was difficully in getting
wagons. And who was sharing in
this? Not only the station master
but everybody was sharing in it
This system of graft should go.

I wil] say something about the
catering department and, I think, I
will have done my duty. I wanted fo
speak something about the Deprecia-
tion Reserve Fund but the Deprecia-
tion Reserve Fund is now well built
up and I should say that we should
continue to progress in that direction
as also in the direction of the
Development Fund.

The operating staff and operating
fuel are +two heads under which
demands have been made. I have
always failed to understand this
differentiation of the various cate-
gories of railway employces into
essential and non-essential. If you
have got an employee who is non-
essential, turn him out. Do not keep
keep non-cssential people; but if he
is essential, keep him. Do not say
that one is non-essential and another
is essential. Every railway cmployee
is as essential as any other and the
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distinction between non-essential and
essential must go.

I know many of these railway
manuals, 1 have studied them. It is
a habit with me. I have grown like
this. I was searching high and low
and I found that there is & small red
book issued by the engineering
branch, that notorious branch which
spends money and also threatens to
strike. 1t is that branch which has
muade the rule that jt is essential and
everybody else is non-essential. The
poor commercial clerks—the booking
clerk, the luggage clerk, the parcel
clerk and all serts of clerks—who
have, to discharge their duty, to re-
main on duty at night, who have to
go to their houses at might, who have
to walk nearly two miles or four
miles to go to the town—these are
the people who are classified as non-
essential and the mate is classified as
essential, the timekeeper is classified
as essential, the sub-overseer sahib
is also essential, the PWI sahib is also
egsential. Everybody there is essen-
tial and the others are all non-
essential . This categorisation of the
staff of the Railways into non-essen-
tial and essential must go,

The Railway Budget is a huge thing
and it is very difficult to criticize the
whole of it. It is very difficult to
read even the whole of it. It is just
as big as the Government of India's
budget. But one thing which strikes
me is that whenever suggestions for
railway surveys are made, I would
request the hon. Minister to see for
himself and study also the map of
India to find out without looking at
the topography whether or not that
which is suggested is feasible and,
at the same time, find out for himself
with all the knowledge at his com-
mand with the geography and the
political history of the country behind
it, whether it will pay or it will not
pay. It is no use satisfying the
whims of the people; because they
want a track somewhere, therefore a
tra:k must be built there.

I remember an occasion in 1952-53
when the doubling of the Godhra-

Railway FHALGUNA 10, 1887 (SAKA)

Budget
(Gen. Dia.y
Ratlam section was taking place. I
pointed out with map and everything
that instead of doubling the track in
an area where there is absolutely no
traffic worth the name, why not lay
@ new line right from Godhra passing
through Banswara, Partabgarh and
Neemuch right up to the north of
Kota avoiding the Chambal River
which would have saved 83 miles of
the total distance which we required
for travelling from Bombay to Delhi.

WY gFR W wgAm (3aTE)
Faafy welear, & g1 # cqeeqr
WA E ) B AW F AW A @ E
AR ¥ § Tl A g
Mr. Chairman: The bell is belng
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rung. Now there is quorum. The
hon. Member may continue his
speech.

Shri U. M. Trivedl: While con-
cluding my speech I may say that we
have got a very good catering service
so far as the Western Railway is con-
cerned but this time I was surprised—
it was a shock to me—that the flour
which i3 being supplied now at
quhsy is mot fit for human consum-
ption and not fit even for animal
consumption. [ will therefore request
that the atts ‘hat is being supplied
from Bombay must be stopped and atta
must be allowed to be purchased from
Delhi so that we may be able to take
our meals. This wooden attitude of
the administration of always adhering
to the thing that if the train is to
start from Bombay it must be sup-
plied from Bombay is rather most ri-
diculous. 1 shoulg suggest that pro-
per attention must be paid to catering
and the Western Railway which has
earned a good name in catering should
not spoil its name just for the sake of
a few annas here or there being in-
curred,

}Nith these remarks I conclude, I
think that the progress that has been
mrade by our railways will continue
hereafter also.

ot wo qTofRI'Iﬂ'{l"l‘ET]:
amfy agwan, # g3 ¥ g ed
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fafreey, ot ofem, it w9 & andt,
Mo W qWT fag, F1 vafag ewax
tar g fr ofem@ & ag O @
gf, 59 ¥ Yoaw ¥ ago @A K ¥
w17 fgr 9\ g9y §99 90§ a9 W
Aty geet w1 guwt fegfh & g
w7 | AT F 7 74 wHI{ A
wnae & o 3, faER 9w waw
gt qxg @ w1 fean
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% 7Y wgren 71 wiwe @ avgag
¥ AT § 5 e A dFae
F1F F TG wWAT 1 OF WA
weeq ¥ vt wa v T4 9 Srd gafeg
72 qary wd fF 7g ghwma w1
a0 as IF qg W owiw A fE
faa¥ Haed & =} 7 surar asEAg
qT¥ § o1 w7, IT 97T &t avEATg qqT
& sy g I A4 g oA
ol & | e w9 w23 & fF A @
oW 7 g%, #lET a7 w1 faamn
TEI 2lE Tg 9T T A ¢ fr A
A=At a5 1, FfFa I e
qfist 8, TOFt 7 T@H

oF RIT AAAY 5T T 9 7@
fis R #T grgwe A fFwm w4 ¥
qara & 5 o o s | e
¥T F AR IT wi g R
gRET &% i g0 |

Nt mmem wds (I @
TV (T) :Tﬂﬁﬁ‘mq'(l

=1 ®o m.funﬁ:qmﬁtm
qT FT BT wifEd, ;g § a8 WEE
o7 g e ¥

-,
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g Wi W fv W ceffee
R faftei v arr W 3@ fn ot
aTeATE WgAT & ¥ st A oAy AT )
gty w7, # oF ETEor W g
fiF % @ T & | OF <o gay ¥
T & qF =@ A 9w o @ oA,
g Haga ¥ A AB go ¥ 1 qw ardy
92 ¥ 39 T 1 AR 97 1y few
&t s &3, T O gut At angw
T, qa g AT F AW @D oTER
wr feowid & @Y S on @ g, AT
o A 91, A @ oF w9
ferar, ¥fem oy & 7 FTw wam,
FfE gt ot =g ar | q¥ Frg #
T8 O & WX § a9 o 8
¥ AT weeq fen ¢, wEw qw
# iz fFar &, o wrfaT ¥ ey fowm
¥ 7z A4 wiAT § fw

complaint noted, inconvenience caused
greally regretted and inquiry is being
made.

wfF s At g, w oA g,
Tg T ag 1 & sawrtal & aveag
T & farow ¥ A9 g, Afew & e
oed axg § &< = faadr gpd
TAEr & o &, IHE qU wE W
i # ¥EY A 99 e w7
oTE AT I W WG ATE H FFT A |

wa & W SR A1
g wr TEAT WA g1 A fae
FrT ot 71 § fr ogeen @ o oF
UF T ¢ g1 Tried, fowsT agr
9T agd IET § 1 gEE, FowEy Wr
TF T 3 AT AT T e fawmm
a7 fF gagr get da # oF e §
wgt 45 W@ W AT e g AR
xg v gl qa f @ A g
o® JAHT 12 HIE B AT X & 97 o
ot agt vt TEew 43 § 1 ofew
agw g g¥ fafre o @ § e
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46w Ay w0 PenAY &
AT AR agT N 3§ X ag
f1321 Tt g § 5 a5 OF sww
w1 w7y gt BT 12 Wi Frew faey
¥ el ad 4 78 g, Afew ow
9 &1 ¥ frardt @1 agr weaer D,
AfFT 67 w0 qar 28 ag qeq 9o
adt & ar @ 3

gl I qA7 a8 9T 6 §
fe wgr o 7 ®9 & 938 WO W
qer ¥ e femn, am women
TF TG 8, I Ad €7 I7 FEN L
Tglt 9 I3 w1 wars AT g, 3z av
TF FEE AT I F fAq wF v 4
wag femr, AT W fawwr 3
ars & FFA § R 9w H awr g
A X G ¥ AR, FORfar arw
R 9T F W T4 g §, H
w1 & =1 9w &, g 9 A w5
THIOG & qW A1 AR A
m fis gz oz Fi AT A 2| Bieq
HITC AT faai ag FAATN E &1 39 F1
FET ®1 2, A1 9 F ¥ wwadr
grit, g 9rE 1 T8 Wi | mE
AT I @ Y 5w A ofefraw
BF & ], AT AW T7 T €qT F W
faay @1 far fose 2a9 #d & o
qfawT 9T & Gai F 7Y §, W T
€21 f2ar st o ag 9@ w1 aww
@,

ot gF W e & sqaew
i § | Haw F aagiradt 1

Mr, Chalrman: The bell is being
rung....now there is quorum, The
hon, Member may continue his speech.

=t o ATo foratdl : gafay Wiagar
# gee 2w frar 9w Ag gee
e 3 ¥ o fomr &1 v geAe
17 9T ag OF AN T A AT |
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UE 1T TN gH AN AEHH TR
& fr W w197 § o7 wgTE O A
§ ogi ¥ o o1 agrw &, wrc 39 F
wrIe-¥e ¥ faar ara, fare @ frar w1,
7 ¥ ¥ Al 51w JEa A e o
W AL ¥ o wmr omn &few
gAfafafor faww g8 w1 s i
T o S T AT A A R e
# w1 o agi gree-fe 7 fzar smanm
w7 Azt B T Aqe@ m, femga e
& s, gfer gt of, qw T w4
fragifeam ot asaT® | SaAF o
TG FT HRITA 7 1, T TF T
FwA aff s g pifed W
FHt wRET ¥ ra mw & fr T
I qF WIT AT W g T wrIe-e
e o aFy § a5t T WTeT F wvve-
¥z 2y Wlil

3ifo

T ® fofe & #7 I
% 1 foad g § weveraE #, Ror
<o § 1 wigg €27 Ywa w1 food-
WA AL FIZ R 1 AT ZH A grawr
BT o FaFIR waA Ag 8 g A
HITAT A AT QAT AT IFAT
¢, wxferd gragr 2w g w7 fage
W ST AT TriET |

ARG, @A @ gl G
a§ § wgt Feeration v &, dfew Ik
TE FHY 8 | A 9 1 HORAT F
T §, s ¥ feeafor &9 @7 f2a
o, A I9H GERIC IR TEY wR
§ W 3T ¥ R w5 e g g
wafed ¥ frdee § Fe gt femafor
& F1 T g wr fgd

gwefrqT o A Tf wTET T
gt & Saa Aoefear dwaw ag fear
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ora ft red food e agt ¥ o @M A ¥ A ooy WA £ fE

Jo fto wmd § It gleww ST g $w w9 fam @R fearr

€ e | gEfEr v owRw iR
WE Torfear i o ¥ fewr o

9 TEYT ¥ T 0% ATg 1
o1, S AR TS AW G WEH FI
TTH, I H1 ZE gT 40-45 A9 g T
§ 1 w0 T @Y, W avew
T aF A AL FL I W WK FHET
1 FT famar arn< & famn feqr s
at 4y SO WIRA g WA W} AT
|1 grir W e o & oaw
T WA B A ACE F 9T w4
FT FEAT Y 1 G AE IES ITF @S
T AT §, T A W W G @
&, T ToEE 4 a1 @y &, frT -
FE @I A W G e, e WA
fawrr fagre maddz & & & o' moew
AW ¥ (EAT A fam W AT ag w W
O G ¥ T | KHH KT qIIET §HT
T ER D wrom W gEdr #
Y HET R |

TF WS A "l ATIg § A9 @
§ oK ag I ¥ Bz w7 AwT &
It A Ay F awfr @ @ e
TN £ ¥ fag et & gew @
I 1 WIS § A8 AT WRT & 1 WY
g2, faRTe, dom wifs & ot S g
ErT & 3% 97 wreT agg WA OF 9T
& 1 Trod gT oY Wy wEr AW s
& wg a7t A ¥ 0w A vy Wt Wl
1 MR A W I ow A1 e A
g1 § 1 o Ay # o W I
€& | ¥ fadeaT ag & fis oome, Tav
wRw AR fagre # wre v & vy
ot ¥ ey # 2 W 39F g
# e waR FT wE A7 agT WS

W AW WY ¥ HEE JST RS ) of
Tg b W § TR e st ff
2w fog g § o2 wgt o A 0 A
aur & 5w & weew & W agr foaw
w1 grar Wfgy A Fgw o7 w9 S
wo § dfem G w7 o g farar
§ | W md GE fem gt qw H
WO TS ¥ WA H OgHOA 6
gt gentr faewa oy & fF g o
ot & wore waw AT fagre § wwwe
WA F | wwag w1 o
g g | N R g A A
FIAY 1 FTH & T WL & H 4R
1 qEaT § | @ T F frEmwoEw
g % @ o< ot fan foran s anfigd

% At wEEA W LA A O
fr af Fw dieoet M TOw A
mar 1 o€ Fore e w5 A ey
FET AE FE AT FIE) A AT
e e ¢ AR A
¥ @ww WX gl e @t et #
mi-rtw Ty w2 ww & fesal &Y

ok wd WX &, dw W W g
g,ﬂﬂ'q& w1 g § o fawn &

T g @ g fawm sw
mt 1 ferr @ feqd
g § foort s vz § o @
@ &\ el ¥ it wT R ®

oft W ;T o FETE AT O
Sy A A MG FE AT sqaear g
g 1
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o Are framly ;. ww & =R
fopnife w1 ¥ art & 38 we Wiga
g1 oY oo 4R § u § I
T H O Fg AT E 1 AT IR
T wifgarT g 3 § wod wrowr
T A w ¥ ¥ o wwEc
a1 fafreet wifga & w9 w7 @@
WY & ¥ Fr gifgam @ W
& fo @rr wvir fom aody see @
WH | @ TR T garfed w gZy
& F@ € §F TR § o awe ol
fafrreet famr g fig gu o7 Fedwr-
HT 9 B AT ZGTHL AR N ¥
agl a4 grar § v frdmor fear w3
o St A wr owgfaad der g
TR FAT W qu R &

foaft ot 7 ad § T gW E¢
ar feflz s § 1 Gy ara wdf & Fr
#1E 7€ A FE T ) 1 IR wvw
W afen 15 @ @ e aelr aw d
g IO FC F fe@d | gEX W 0F B
AL WY ATMEY 1 gEIL HeA| WEEW
femd Tom &, o S B, oy
wgEg {9 foam ag & & arlt a1 d v
ey M Gm e g fr @ o
TO R AT & | M ogwE &k
W qE ¥ AU F a7 F AT I A
1 39 AW F1 T Fow A T fafret
o awe frfaer & & frg s
I wE, qF FAOW FPEHe w1 A fer
2, ¢ $yerd #1 qm gfawr W
far &%, 2wl &Y g w1 3w fror
T fip drgr 718 g1 @, vt T forr 9%
& SoTEr GwEr R L & U AW
affdde & T WA AT g 1 TR
fao ¥mar | FTE | 7] AYR
Hzer orer % @ ¥fY ST A7 @Y AR @A
afer dwn & fo o qr W 2w
o fr g &6 & a1 ff 1w A
TF wat W) 77 qrar o At o qeg
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Advocate Act.

S AT E § I q9r 2 Faw 7 |
A W N R 9 A
gefafrdwa o femmr a7 g et
AT 19 T AR § | W AT T
3w A fr 2wl 1 | g @ g
ot O Ay o\ @ g
e 1w ogEw o ¥
F T T WTRHY WTAT & 6T a1 I qaw
) 9T E e 3uF A 6T a9 g
FAET Y AT 3 | 5F AR AT AgRE
faar sham & = S STy,
TE-a% aeaT faar s & =9 s
FL ot agw s gwE S geqEde
et g

16.35 hrs.

STATEMENT RE, COMMITTEE TO
REVIEW WORKING OF ADVO-
CATES ACT

Mr, Chalrman: The Minister of
State in the Ministry of Law, Shri
C. R. Pattabhi Raman wants to make
Pattgbhl

a statement. Shri C. R

Raman.

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhl
Raman): With your permission, I
would like to make a statement. In
answer to & gquestion in the Rajys
Sabha today, I had informed the
Rajya Sabha about the decision of the
Government to appeint a small com-
mittee to review the working of the
Advocates Act in al] its aspects. With
your permission, I am announcing
that decision in this House also.

The proposed committee will con=
sist of the Union Law Minister who
will be the chairman, myself, the
Attorney-General of India who is also
the chairman of the Bar Couneil of
India, and 9 lawyer-members of
Parliament, three from Rajya Sabha
and eix from the Lok Sabha. The
names of the lawyer-Members of
Parliament will be announced as soom



Commiittee in
Advocate Act,

[Shri C. R. Pattabhi Raman]
a3 possible, The terms of reference
of the committee will be as follows:

(8) to review the working of the
Advocates Act, 1861, in all its
uspects;

to consider whether amend-
ments, if any, are necessary in
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(b)

that Act, and if so, to make
recommendations in relation
thereto; and

(c) to make a report to the Gov-
ernment in the Ministry of Law
by the 31st May, IDGS.

Shri Thirumala Rao (Kakinada):
This is a close preserve of the
Lawyer-Members of Parliament.

Earlier, when the Advocates Bill was
discusscd here and a committee was
constituted, some non-lawyer Mem-
bers were also included to represent
the consumer interests. The lawyers
are all belonging to one professional
group and they have the professional
interests in mind. As to how the law
that is shaped by these experts will
have its repercussions on the lay
publie, there must be somebody to
watch the position. Therefore, I
would request the hon. Minister not
to make it a sort of an expert coms-
mittee, because it is a committee of
the House.

Dr. L. M, Singhvl (Jodhpur): I am
sure the lawyer-Members would be
wvery happy to enlist Shri Thirumala
Rao as a prospective consumer,

Shri Thirumala Rao: Otherwiase,
how could the lawyers have work?

Mr. Chairman: The hon. Minister
may take that suggestion into consl-
deration,

Shri C. R. Pattabhi Raman; When
the committee was appointed last
time by the House, I happencd to be
the chairman of the Joint Committee,
and we had made a report to the
House, and, thereafter, this enactment
was passed; at that time, a number o.
non-lawyers had also been taken on
that committee. The commiitee
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which is now appointed is to deal
mainly with one question namely the
question of enrolment, and who is to
be enrolled. That is a purely pro-
fessional matter. It is quite
true that it is a professional body.
But the Members of Parliament are
there; I was very particular to have
the majority from the Members of
Parliament,

Shri U. M. Trivedl (Mandsaur): 1
suppose the report will come up
before the House? If so, what is there
to worry about?

Bhri C. R. Pattabhl Raman: Yes, it
will come up.

Shri U. M. Trivedi: Then, Shri
Thirumala Rao can oppose the whole
thing

Shri Thirumala Rao:
professional opposer.

I am not a

18.38 hre.

RAILWAY BUDGET—GENERAL
DISCUSSION—contd,

Shrimati Jyotsna Chanda (Cachar):
At the outset, I congratulate the hon.
Railway Minister for not increasing
the passenger fares. But his propesal
for a three per cent surcharge on
goods traffic rate is not welcome as
this will hit the consumer, I have
seen in the newspapers already that
this has given an incentive to the
private road transport concerns to in-
crease the rates by 50 per cent.

We in Assam, Manipur and Tripura
have to import everything except
paddy and rice, and this additional
surcharge will result in rise in com-
modity prices, and the businessmen
will take advantage of this to increase
the prices and ultimately the consu-
mers will be hard-hit. Even at this
hour, the prices of commodities in
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that region are higher ¢han in other
places in India.

Moreover, the hon. Minister has
exempted iron ore, manganese etc.
from surcharge, but tea gnd jute
which are also meant for the export
market have not been exempted. 1
implore the hon. Railway Minister to
consider these items also,

Government need this money for
the Development Fund, but I am sure
that a surplus can be made for appro-
priation in the Development Fund from
the general railway budget by a watch
on the progress of expenditure having
in view a suitable assessment of the
requirements. Further, the loss in
compensation for cshortage of goods in
transit can also be reduced, if guit-
able measures agre taken. Money can
also be saved on acrount of purchase
of siores, with proper checking and
scrutiny.

ol gvR wT w0 § wroEt
SEST AEATE WA F qqiA AL E |

Mr. Chalrman: The bel]
rung—Now there is
she may continue.

Shrimatl Jyotsma Chanda: I would
like to make a submission without
going into further details that it the
recommendations made by the Public
Accounts Committee on Railways are
implemented, there is bound to be a
surplus for appropriation in the
Development Fund., It will be a real
hardship on the «consumer as the
increase in surcharge on goods traffic
by 2 per cent will indirectly raise
the price level.

is being
quorum. Yes,

If Government are insistent om the
increase of surcharge, all the essential
commodities such as pulses, grami, all
kinds of edible oil, kerosene salt,
medicine, milk and milk products,
cloth and yarn should be exempted.
In this connection, I have noted the
hon. Minister's speech regarding salt,
und referring to p. 17 of his speech,
I can say that though he has comput-
ed that the increase in salt rate will
nol be more than 0'18 paise per kg,
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the selling price of salt in Assam is
already much higher than in any
other place in India. ‘This addition
will increase the price further,

I would now like to refer to the
amenities given to passengers and
also to railway employees, I have
been given to understand that the
amenities provided in third class can-
not be properly enjoyed by passengers
as on many occasions lights and fans
are found not to work. As regards
reservalion of sleeper berths, the
word ‘reservation' becomes meaning-
less as suitable arrangements are not
made for passengers travelling 300
miles. These passengers force their
way into sleeper coaches even at
night.

Now I would like to refer to the
housing condition of class III and
class TV employees of the NF Rly.
In the past, my association with the
NF Rly. employees’ union gave me
opportunities to see the housing con-
ditions, and I regret to point out that
even today the houses are constructed
without any regard to proper ameni-
ties, ventilation and sanitation. The
age-old imperial outlook still guides
the housing system in utter disregard
of modern ideas of housing for
workers. 1 feel ashamed to mention
that latrines are used on community
basis. I do not know whether this is
the same fatp with other railways. 1
would appeal to the hon. Minister that
proper ventilation and sanitation of
housing arrangements should be pro-
vided to the railway emplovees with=
in the Fourth Plan period.

It may not be out of place to men-
tion here regarding the poor com-
munications of Assam, Manipur, Tri-
pura and NEFA with the rest of India.
It has been referred to by me in the
past many a time on the floor of the
House, These areas are border areas
having China and Pakistan as neigh-
bours. If railway communications in
these areas are not immediately im-
proved, these are bound o be isolated
in the event of any attack from our
neighbours, It is true that the broad
gauge line bas been extended up fo
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Jogigoppa but this must at least be
extended up to Lumding, if not up
to Dibrugarh.

For the purpose of defence, the
metre gauge line from Karimganj to
Dharmanagar should immediately be
extended up to Apartala. For similar
reasons, 8 new railway line should be
constructed from either Katlicherra
or from Silchar to Mizo district and
Silchar to Manipur wvig Jiribun. I
would request the hon. Ministey to
take this up immediately with the
Planning Commission for survey work
at least in the Fourth Plan period so
that construction work could be taken
up as soon as the survey is completed.
I feel & day may soon come when due
to lack of suBficient communications in
border areas, the people will have
to suffer very badly. In this connec-
tion, I would like to draw the atten-
tion of the House and the Govern-
ment to the fact that during the last
Pakistanl aggression in XKashmir,
gbsence of railway communications
beyond Pathankot was a great im-
pediment for the purpose of defence.

1648 hra
{SHR1 SHAMLAL SARAT in the Chair]

The Lumding Badarpur Hill Section
Railway is the only link for the
people of Cachar, Mizo district and
Tripura with the rest of India. But
this hill section railway track and
the main line railway track #rom
Lumding to Meriani are often dis-
turbed due to hostile Nagas. These
tracks should be cleared of jungles
on both sides, and should be settled
with landless people of Assam in &
planned way, 20 that they will be
able to act as guards rom any hostile
inflltrators and at the same time pro-
duction of foodgrains will also be
increased

I would recall the attentioh of the
House that 1 heve been suggesting
this from 1962. 1 stih think that
troubles by one section or the other
of Naga hostiles will always be there,
and the remedial measures should be
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taken in time, so that we may bot
repent later.

Before concluding my observations,
I express my sincerest thanks and
gratitude to the railway employees
who have undauntedly worked during
the last attack by Pakistan, and ulso
during the last Chinese aggression.
Further, my sincerest thanks are to
the railway employees of NF Railway
who are working in the face of the
Naga hostiles from time to time.
With these words, I support the
Railway Budget.

Shri Priya Gupta: I rise to speak
on the Railway Budget and to express
my mixed reaction to it. If you look
at the Budget, the income and ex-
penditure position will show that
there iz no mnecessity for raising the
freight as proposed by the Railway
Minister, Even then unfortunately
the Railway Minister has raised the
freight much to the difficulties and
hardship of the public. It will have
an indirect impact on the whole
thing. Another point ig that while
the railway administration has just
spent the amount which is murch more
than the original budget itself which
could be seen when it is fo be tallied
with the revised estimates, the targets
in most of the cases could not be
achieved and more 8o in time. Inspite
of the big slogan which the Railway
Minister has raised in his speech, that
he has done away with many un-
wanted cxpenditure, he has unfortu-
nately not given as to how many
point zero Zero crores had been saved.
Not a single figure had been shown as
to what unnecessary wastage of publie
exchequer had been avoided He
says that extra amount in proposed
budget is needed to pay the increased
dearness allowance ete. These are
expenses in the normal course requir-
ed for running the railways, since
Government failed to arrest spiralling
rise in enst of living, 1 hmve nothing
more to say about the financial im-
plications because inspite of the slogan
of socialist society the generz! budget
and railway Budget have en unwar-
ramted and painful impact on the
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poor public in genera] including the
rallway employees,

Coming to the other aspect, it is
said that the management is having
good relations with the labour. In so
far as exhcange of tea and biscuits
and lunches and dinover in the Perma-
nent Negotiating  Machinery is
concerned, it is correct. This machi-
nery is the agreed procedure in lieu
of the Industrial Disputes Act provi-
sions to resolve the rallwaymen's dis-
putes according to an agreement
reached im 1851 between the late
Mr. Gopalaswamy Ayyaoger, the then
Railway Minister and Mr. Jaya-
prakash Narain, the then president of
the All Indian Railwaymen's Federa-
tion, This has three tiers. The first
tier is the zonal Hailway level tier
which has two sub sections, one at
the district or divisional level and
the other one, at the General
Manager's level, The second tier is at
the rauway Board's Jevel and the thirg
tier is arbitration. After 15 years
of this agreement even till today
there has been no sattempt by the
Railwuy Ministry to resolve disputes
which cannot be settled at the second
tier and no arbitration machinery
has been set up. Thiy is in spite of
the fact as you will find in all cases
of disputes there i3 & cry in this
country and jn this world for panch,
panch, panch—that js arbitration and
negotiation. They will conveniently
quote the example of the Sankar
Saran tribunal, which was not part
and parce] of the three tier machi-
nery; it was as & result of agreement
after sitting of a Joint Advisory Com-
mittee which was set up after the
first Pay Commiasion, and the disputes
not gagread or settled between
management and the federation were
referred to that tribunal and that
tribunal relates only to the points in
t.hooe d.lmulec, but for the day-to-day

the per it negotiating
machingry has been allowed to Yunc-

Now, all of e audden, the Central
Government is asking the rallway ad-
ministration to adopt whitley Council
machinery at par with other Cem-

25662¢i)LSD-—9,
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tral Government employees who
have no machinery of negotiation of
their problems. Now, in England, the
Whitley Couneil—the Chairman of
which was a reactionary man, Mr.
Whitley, who was a Member of
Parliament and later the Speaker
there—was get up to tide over the
difficulties of the second world war.
Most of the recommendations of that
body could not be implemented in
Egnland glso. But they are going to
be implemented in Indis and also in
respect of the reilways. What was
the intention of the Whitley Council?
It recommended that for the Govern-
ment employees who have no oppor-
tunity or opening for negotiations im
respect of their disputes, who have
no forum, the Whitley Council should
be iniroduced. But where the rail-
way has got a structure, and when
there is the question of sanctity of
implementation, the Government is
failing. 8o, they want to replace it
by the Whitley Council,

Luok at Great Britain, I had the
mivuueotmuungthemalnmn
charge who came to India Immlnl
land to d.i.scussaﬂ\‘.h
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also, we found that the rallways gre
under some Ministry, the Ministry of
Transport. They have got their own
type of machinery for the permanent
negotiations of their disputes. The
Whitley Council’'s recommendations
have not been implemented there in
Railways. They said candldly that
it is only for opening a channel of
negotiation for those who have not
got it at all. I thought very seriously
as to why the Government is so much
keen on implementing this with
regard to the railwaymen also here.
We have had two rounds of talks: one
round wag with Shri Sanjivayya, the
Labour Minister, and the second and
the last round of talks was with the

Home Minisier, Shri Nanda. It struck

me then as to why so muech force was

being used: I found out the truth

They are, in the garb of a Whitley

Council, irying to, and they want ta,

take away the right of the railway-
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men to rob—rape them, so to say—
the railwaymen of their rights and
privileges of & trade union which
have been conferred on them by the
Britishera in the year 1926 onwards.
I quoted to the Home Minister the
cireular of st January, 1984, wherein
T have pointed out that along with the
implementation of the Whitley Coun-
cil recommendations, there were three
conditions one is, a recognised
union shall have to seek a fresh
recognition by accepting the new
terms of reference, ‘The other
purpose was to cripple the rail-
waymen; to see that their railwaymen
are deprived of their rights, to abjure
the right to strike by virtue of the
agreement and also to lose the outsider
to represent their case. Unfortuna-
tely, this Government borrows a thing
from another country in a half-heart-
ed way. In the Whitley Councll struc-
ture in Great Britain, outsiders are
also represented in the negotiating
machinery, 8o, this Government bor-
rows a thing half-heartedly and imple-
ment it gquarter-heartedly—a thing
that they borrow from England and
other countries.

Then I come to the
bonus,

question of

Mr. Chairman: The hon. Member
has taken 10 minuteg today. He will
be given 15 more minutes tomorrow.

Shri Shree Narayan Das,
16.5% hrs.

BUSINESS ADVISORY COMMITTEE

Forry-FourTR REPORT

Bhri Shree Nara¥ap Das (Darbhan-
ga): Sir, I beg to present the Forty-
fourth Report of the Business Advis-
ory Committee,
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PROCUREMENT LEVY SCHEMES
OF STATES*

ot ay fawg (HiT) ; el
wery, fafw st o o Tl
Y At grrg § gt dafor e
*T & 3 o faowd Fremert & Hg &
ag w=f gEvw wEAT E 1 &% of W
qT 4T ST FGAT & AT H 9 §
# &g gt ofr ¥ g7 F s § e
fafew Todt ¥ s At B &
foq ®m w1 dvoerd @ Wk §
afFr @t wox e ¥ oy oY
aqem fF ag e g 3 a6
g€ & 7w @ Do wT (AR,
Fraauz ¢, g ¥ are ¥ dwfrw fadu
ﬁmﬁmgnmmw
¥ graw ¥ go A Ik mmex &
AT W

. g% ¥ qgy ug @i ¥ wof s
g g % wwe et o ol
T § 99 deAmel ¥ ' § s
T e et w1 gt § & 4y
B FeEET FT, B2 fEEy w1 g
2 waw ¥ gt qw H, fafww womt
¥ g @ga w99 §aan § afew
g WX 1 o Whawa = g T FTREIT
3 o qr| a9 AT WA T I
3 PR fr “aridaw gTE’ wAT
wraT & 1| oW gee ¥ el ot o
TGAT FY TIEAT R WG Y AT AT
ag g Tifee i foer oF Fremerd ¥
e ag wfefe saw §, AmRdas
weer' § a7 g & gre ¥ fiew g
7 o A TR ¥ F a00 AT 9w
3 fr Tow g &1 faeet T £
A Ayt § g O &1 faege wae
A" < o § B o @R wTweT ®

*Half-An-Hour Discussion,
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T G AT AT § A% gA W gA
& o § F oAfgw 1w ¥ fag
TF & A FAE w7 e ar)
aHITHETS, 9 WIT g9 ¥ sy
T FORIT T CHIAFTT T w37 |

uTe & §rRY T A g 1 fagr ¥
5 TR ¥ foad arg w o § IE
w wr &t i wnk 1 Afew
5 TFY ¥ W g UHFY T TF & WO
# Y ok mE & 1 IW & T wEa
At 7 zEeT woew o § fe foaed
T Fga T THE g S e &
W a1z o wTE W AT ORI R
Y AEe # ag WA AT wEF
wft oy fagre & w@t @R F O
16 ®% 79 g &1 aw fafeas fean
T § S T T T
A gy W g 3w § s gy e
# 27990, 26 Y, 32 IF AT
T Afq a9 §Y 7 § 1| SEET Advn
W g g 7 o @@ wrereT § A A
W FT e g A A AR T F
qre AT ST T, 9 A, A A
AT H FA qH F I T | T Ay
R F e A o o §, wmaw ¥,
T F TR e @ 12 g
st ek ok & 1 &Y w3 12 srferer
Sra ag g 1 o fafe g §
g ar a7 &4, Afew ara faeen
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T, 3T w1 @ A & fg 7 g 8
fir ot forer oy & et Wiy A e § |
Fa% FTT freft ey o 0w T K |
™ & faogw wre ) wmav § fr o ot
o1 AT WY T § 9w F a@ wne-
wTF &1 OF W RN gErd WK oy
¥ firer amel ¥ warer e warr §
9t O wrerwe § 9w ¥ g oam
WA qW § | W I wgras T

Mr. Chairman: The hon. Member
may resume his seat. Quorum
been challenged. The Bell I8  being
rung.

I am told the Bell has stopped ring-
ing and still there is mo quorum. I
have, therefore, to adjourn the House.

17.07 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 2, 1068/Phalguna 11, 1887
(Saka).
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